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LOK SABHA

Wednesday, December 9, 1964/
Agrahayana 18, 1886 (Scka)

The Lok Sabha met at Eleven of the
Clock

[Mr, SPEAKER in the Chair]

ORAIL. ANSWERS TO QUESTIONS

fet w1 fawtw
-+
(st ®wo o fyadt :
*423. | st atft
st ®Wo Wo W ¢
st gne gaa

T Tp-Td WAT Tg AT FTFA
w4t fr:

(%) f&=r et ot & = &
saE /T fawm § uFeTaT Aavt &
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3T 3TN § v § AT aF T
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() fafwmr st sl &
i, TFAFT qur FOHFTE TRTAA
F 5T ¥ gfawaw qFEvar T4 F
fag wra s @F T FT AT F1 § 7

Mg WA W - (s
(grdt) : (F) ¥ (7). o= famor awr-
9z ¢ W faar mm &

faaTor

Tg WAl ot ¥ 7w g¥g ¥ fg=y
AT Tl & A& wiagt ¥ ¥ o
B I 1 4T | TH FHT o qifaw
T W ¥ g § iR wwEwT
afafs #1 o fose goew il wrdt
=gt 71 T T W &1 afafy w5
aafaa go-afafs 3 a5 o & & &
W IR F AT g F TIT AW g
=Y wrdt Tt & qew wiawl #t gw
qqFT 5% TATE T |

Fed o (faamt) smEw
H £ it At & ave gfafafa &
AR A W AT TH weATEAT JATT

" #F & TEw awt TSa) F N T g

o greT aarT fer T mfafsr
FT qHYET W TST GIFT F1 HAT ATl
& waw ¥ mEEw g SHETG
g @ & stafafaat & srasasar-
qare faarefamw @ fear &< &)
a; wm F1 oSrdr g e
gt ¥ FeErg wranr g fafue wear-
afe &1 CFeT ¥ SGET ENI |

fafaa wrdTg At & dmfas
AT AT TeaTaier & Ta 0 § wiasaw
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TFEYAr ar+ & ufayra ¥ fve garew
T TF AT R qUOAT FT AT TH
£ AT OF gATEHIT &Y qATAT TAT @
foas =i far #at sege awr
Tl F fimdr gt qgr favafaargt
o fagy deami & sfafafa_swea
gl

SwEfAF werafa &1 dard ¥
foa foar garew & gro o fawew
afafqat aarf o€ &, sA% Ty FF
& gfafafy & mfvsr & 1 3@ wren &t
STt @ fa ey sarew e yfoe
WEIaAT T qqT-AWT @A Al ®
ST R |

st wo o fgIqY : ¥ ST FIEAT
g 5 7 73 darem & w1 ¥ ST
TR ¥ 37 wraew ¥ g9 fammgt
Y 1 & 5 9 werrafy awrs v 2
ar &t f=r & gee@Er a7 ¥ fag
Tz Haraw # fa=re fear s T @, 99
9% § #uT F4, afz &, a1 v ?

ca

st g4} : 37 § fommet g @ @
qIT WAt 5T WA T F) ST A
F7 47 & fF e 99 & wvaw § 9
IO FLATE AT JAT IAT AT F
qqAT 7 IW WAL FT F g4 F AH |

HrHo Ao fg3d: #a‘r-mmgm*

g % o weara=t furerr qaem 3 arg
& a1 71 WAt A1 99 GaE § I
FLIT & IF 9 wg 9w F fafaw
HaTeg 79 X G &, afa &, al gaar
1< waror qETen fsgr # fag wmar
FT IR FT W EFITAZ ITF TTET
L

=i gT4Y : AT FTE ¥ Y weRTAAT
ﬂﬁﬁl‘fﬁaﬁméﬁﬁwﬂr
asfefes gadeeg & fag @ and
T g
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w5t ®o wlo fgidy: & gwr ¥
& o= darer 3 &7 yar FTES ar
T 7
st gt & wwwa g fr dfes
w1 aigfefs e 7§ @1 gww @
AR FT &Y & |

st atfast fom : 53 721 $
fawg & Fro e fasit & f5 &
foeer &1 2 9 9T A o "
¥ 7Y wra, ¥ QY g fowma 5T ¥
T § g §

oY g4 ;WA Ao g v
9z @@ A1 7 s 77 afefes
T Ffuam Mo s@F
a ¥ a7 F1% foFara w7 o @ |

Shri S. Kandappan: Sir, in the
statement it has been stated that the
lega] terminology evolved by the
Commission has been forwarded to
al]l the States and that the draft Hindi
texts of Central Statutes prepared by
the Commission are also sent to the
State Governments, With regard to
these, not all the States are satisfied
with the terminology nor with the
translation. May I know whal steps
the Government has taken 10 meet
the wishes of the States in this res-
pect?

Shri Hathi: We have sent them to
all the State Governments. Replies
from some of them have come and
some are still awaited. 1 cannot
give a final reply because we have
not received replies from all the
States.

o TEEEAR AEAr . IATRT
T 7 26 Sadr ¥ feg=t &1 59d
TWET TH &1 & o1 & AT AT
Y & Fd17 T I FT TF TeAT
& W w7 39 foig 1 3wd gU 3 W
fart wray At TSt FY 6 TE TF
=1 fofg 3 &1 qome [ ?

s gy FEI 99 a0
T & GEAd & MW ey & fr ow
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frdY Treat & oY fewr sy 3 &€ o
AT Y ATET §9 a1 B W7 AAS
& fF w7 7 =10 Mifarz T9 A IATH-
forr & qF Edmiom fi 2w ¥ Wo
2 ot fF 7 3@ fF =D &1 owmm
I T 7 F Afas a@m & fag
o #r 8 fFar s wfew

st wndw fag fagmal: 3¢ ¥4-
g fagrs & fF wrea &1 a9 w19Tg
HFd § 69T AT JEH g @t
& qafeag w7 1 F1d 561 oY I aAEEq
f fg=t wmar & wguEr fawa & fag
q5Fa &1 weraer 7 "9 feaer aw
o1 @ &7

St AT arsw g g e
geFa aft waHl #Y 39 ¢ §fe
HTFT BT TERTEAT FHT AT 1 TET
21

st mmara fag 1 9 TR
gfgsmfai & i<y ¥ fog o &
I W warT wodr ¥ @ By oaw
&, & st Amay g oag var w9 aw
g gni ?

ot gt AT 4g HEET W
famgfFr M wmfi=r¥ad 7 &
wara W =t & & fad wmd
Shrimati Renu Chakravartty: As
far as scientific and technical terms
are concerned, there are various
termg which are used and accepted
universally. Are we now attempt-
ing to translate even these terms into
Hindi or are we trying to ..cep these

universal terms also in our Dev-
nagari seript?

Shri Hathi: The work of translation
is left to the Commission which is a
body of experts, teachers, professors
and others. They will, 1 think, take
into consideration the suggestion
which the hon. Memer hag made.

Shri Eapur Singh: Are the Govern-
ment aware that many so-calied
Hindi-speaking States and peoples...
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An Hon, Member: Why so-called?

Shri Kapur Singh: ....such as
Jammu, Himachal Pradesh, Hariana
Prant, Hindus of Punjab and some
other places are mnot really Hindi
speaking but Hindi-ists, implicating
that the problem ig not an adminis-
trative or language problem but it is
a communal and poltical problem?
If so, what steps the Governmen: are
taking to safeguard the cultural in-
terests of the non-Hindi speaking
minorities?

St THRAUAT : "HeAH  §giad,
¥ OF [IEqT 7T N g |

SR wgRm W afsd, & 5 At
AT F{AT 4

The Minister of Home Affairs (Shri
Nanda): I think the hon. Member is
importing communalism into this
question,

Shri Eapur Singh: It is a counter-
allegation, not an answer to my ques-
tion.

.Mr. Speaker: If they do not ad-
mit the base, then what answer wiil
they give?

Shri Kapur Singh: That shows that
it is a communal and political ques-
tion,

=t URTIAAE . WA WeNReY,
T T g Fv AT fawe e
w197 § ¥I TS AENRIAF FIT IH FT
qarET FT §7 3 W@ & @ | oA
¥ 9y wrewerfawar &t fre & fag
1§ g9 YT 5T WA T & R
91 gg 919 T AT FL AW I 7AT
% oo oF wmaT #7 9w w3 7

Shri Hathi: I think we are going
beyond the scope of this question,

Mr. Speaker: That is a counierblast
to Sardar Kapur Singh:

st TRATAC ¢ WSAE WENed,
quT ar #1¢ qma@ & 7 g ¥
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W AEEE C ag WO gATT 91
T FT AG 2 |

st g ¢ €7, JTOET AN
QAT g @ F ag ar ww F 9 ¢
# & ¥ gaw Frdas s Al &
wawr g7 F fi5 art qorg w1 qF &
qET § AR ag el &, 3T IB
aruRTfa® St 9 F gArE F7 €7
ERcE e R cenedi- ol oGRS
#1 faert & fog #1€ ox s faer
N @ T Ay Fiw qzam 7F a1
9T & fog ow AT ST ?

werw wEYRw - WT §F @i oft 5
Tg a9 8§ 7 o 5 ¥aw 9 avy-
qfas AT N AT Fg R E e
IS OF AeET ¥A9 § 7 oW ¥
=g 5 gt 0% waEEr g9 & A
a1 & mrarfas T @ !

Wt wo Ao faaldt : w1 BZH
% fafred R HF gg aa aT
faemre forar mar § 5 ot f3=r odifn
€y § 9 99 s fz7= & @ s
o EAET FL A wEFAEr mfe §
Y dwEn wfe fay amy § F G A
g far s oifs fomt #1991 A
gt # wfgefas a5 a% ¢

oft gy : AT BT A T E

Shri R. G. Dubey: A Commission is
being appointed by the Minstry with
a view to having uniformity in the
scientific and technical terms to be
used in wvarious languages of the
country. May I know what speci-
fic steps are being token in this
direction?

Shri Hathi: I have stated 11 my
reply that the Education Ministry
have constituted a commission with
a view tp bringing the maximum
possible uniformity in the use of
scientific and technical terminology
in the various Indian languages. An
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advisory board has been set up with
the Union Education Minister as the
Chairman and the State Education
Ministers and Vice-Chancellors of
universities as members. Translations
of technical and scientific terms in
several different branches have al-
ready been completed.

Shri S, N. Chaturvedi: Mav 1 know
if Government intends to carry on
correspondence in Hindi with those
States which have adopted that
language for their official use?

6hri Hathi: We have already in-
formed those Stateg that they can
correspond with us in Hindi. We
ghall reply to them in Hindi

st e fog @ 98 Wt ATR-
mfewar g w0 & fog oy /T
F uix ¥ £ ot sy wr @ Fr
T oAAT F §w A aw ¥ AR
wfaarr # oY woet gr3fos At w5t
wgfee & 7€ @ 97 w7 Ay g frar
FT AW W, AT & AT TH§
T E1AT § I THL T WRTAAT T
Eicuig

=} WTTEE BT WTAE T TEErd
# wwiforg 7z gaTaTT wew & RS9
T30 & qEm WA 7 Awow &7 & fw
26 FFAC &  HUAT gWEA A-FTE
ferdt § w340, afg i, @ 77 w79 =0
HIYT WIS NI ¥ ge Afagi q A
wo favia w7 gem St & fF § 0
gar & F ?

= gA c IAC AW F geEr q4
J 9z 99T & § 47 AT A7 5YF &
MAIF e s as ¥
o §;99 § 1 &5w q Py wrqr Wi
Tt & fag o FareE W & qfF
gt o £ ¥ wfawrfas ga ok
w91 & fAw gama 3w AL @are §
Tz SHNTIN WIS TeAT § gh AT A
TET ITW H AF AW 7T =T qwGT
# WY Smamm |
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Libyan Collaboration in Oil Indastry

*424 Shri Burendra Pal Singh: Will
the Minister of Petroleum and Chemi-
cals be pleased to state:

(a) whether it is a fact that Libya
has made an offer to India to collabo-
rate in the field of oil industry; and

(b) if so, the salient features of the
Libyan proposal and the reactions of
Government thereto?

The Minister of Fetroleum and

Chemicals (Shri Humayum Kabir):

(a) No, Sir.

(b) Does not arise.

Shri Surendra Pal Siugh: Is it a
fact that during the wvisit of the
Libyan Minister of Cevelopment and
Planning in September last he tnld
the Government of India that the
cost of production of oil in Libya is
the lowest as compared to other pil-
producing countries; if that is so,
may we know why the Government
of India does not think in terms of
seeking collaboration with Libya?

Shri Humayua Kabir: The question
is very specific,

Mr. Speaker: He means to suggest
that because the cost there is the
lowest something should be done.
Next Question.

nagd faw I & fasg wiw

=TT qar 23 fammmw,
1964 ¥ qTifea IO WEAT 366 F
IAT F grEem ¥ g7 oFATH T OFAT
] fr

(%) war waga faa g grT
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wafa & qurfoa woT & aiw o
g g

(=) afz &, ot 9a% wv ofow
freet; W%

(7) @ 7 ¥ faoig &%
foerg & 71 1o § 7

TE-™ WATE F Te@ A (st
gqY) (%) ¥ (). AT & qiw
WHI I FT AATE ¥ ACHC Y
T & o Y Fod oy g A A
o g€ € W I@ aNT §E F
faaraet &

&1 ST ate o 91 e
AT K1 AT g5 R, TR TR U
T ?

werw AENY @ WNT ag foE av-
F & faarogi & | oW 99 F a1 A
gt qeT ATfEg | |@IFI F1 IW O
far=re & w7 A @ifsw

Shri Surendranath Dwivedy: They
have received the report of the
Attorney-General or what, I could not
follow.

WA WEEE | A F O
oTE 3 AT 3 @ A faRme s @r 3

ST SPETSIETC TeRY | T GIH1 48
Tam sy fafad & & a1 e
ot &, 99 9T fa9 5% ag "
fora & a% Fifad &< a3 7

oy WA awy wop swiww Wt (s
|/IE AP TET) ( THT a8 FE qFAT
*fon & fF ga 77 % 39 9 favig #¢
& | 7T Wt frare faeit @ 1 gefeg
I G FLET O FET AT ARATE |

=t qaw fag fegslt - a1 A
A I G99 §, IA ATH FAT TN
g7
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=Y atq agige e 7 A
2 Fza IR 3 )

sy s st - 77 Feget fafee
¥ g3 FOAE AW A A; HOCE, A
2% 3 frad a8 AT fHaA aad ?

sweaw W@E@ 4§ A% W aEr
ST |

=} WiwTR AT ATa  TF A A AL
F1 FT FT IT G

7t Ta TP et 2T aragr
gt & o e s

Shrimati Renu Chakravartty: May 1
know whether a loan of Rs 1 lakh
which was given to the family of the
ex-Deputy Minister was given cn a
simple pro-note and whether it is the
habit of insurance companies to do
such a thing in any other case?

Shri Lal Bahadur Shastri: 1 am
sorry, 1 cannot go into those details.

Shri Ranga: In view of :he fact
that there is a Vigilance Commis-
sioner appointed and the assurance of
the Government that cases like this
could be placed before him, why is
it that the Government Wwere con-
tent with the report that they are
supposed to have received from their
own Bureau of Investigation and why
was it not sent to the Vigilance Com-
missioner so that they would be in a
better position to examine the facts
after being sorted out and with his
recommendation?

Shastri: The
deals only
servants

Shri Lal Babhadur
Vigilance Commissioner
with cases of Government
and not with such cases.

Shri Ranga: Was it not a fact that
as assurance was given by the con-
cerned Minister when this question
was being discussed?

Y Wo Wo TAT : A=Al T I9-
wfiagt ¥ fa=ms 79 THTC & o1 #fe-

DECEMBER 9, 1964

Oral Answers

3966

T AT A §, FAT AR ABHA
F I IART AF FAAT AfTRAT F
faetrs &1 grm ?

T AEIER | T A9 956 48
FEAR A RS !

=y qo o fgdd} : g7 FTT-AFATH
FT FTH g Tq@q F Y | T|ATHIS
T FTH &1 TIF T T A9 g X
Ffaar g ?

weaw wgren ¢ R J fean &),
e wifaEd §
Unesco Conference in Paris

+

( Shri Rameshwar Tantia:
426. { Shri P. C, Borooah:
Shri Sidheswar Prasad:

Will the Minister of Education be
pleased to state;

(a) whether it is a fact that India
also participated in the 13th General
Conference of the UNESCO held in
Paris on the 20th October, 1964.

(b) if so, the composition of the
Indian delegation to the conference;

(c) the subjects discussed in the
conference; and

(d) the proposals put forward by
the Indian delegation.

The Minister of Education fBhri
M, C. Chagla): (a) Yes, Sir.

{(b) to (d). A stalement is placed
on the Table of the House. [Placed
in Library. See No, LT-3577/64].

st TmAe wifoar - @ faAowr H
rfeq AW & 9 Noew 74 a0
g ommmcadism g e
wraE & W ) 61 H FE aF FHw
gra ¥ forg st | & @ ST ATeat
g fiF sft a% TR FT ATE ¥ W AR
¥ fpereit wem S E g WX AW AT
D agt ¥ AT T T s
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i, o & area % fAvaEr 7 w47
g

Shri M. C. Chagla; One of the most
important items that were discussed
in the UNESCO meeting this time
was the eradication of illiteracy from
the world and the UNESCO has
undertaken a vast programme to do
S0 Within the shortest time possible.
As a matter of fact, there is gomng to
be a conference in Teheran. The
‘Government of Iran sent a resolution
to the UNESCO inviting the
conference for the purpose of doing
away with adult illiteracy and the
UNESCO has accepted thai proposal
and the conference will be held at
the expense of the Government of

ot AT Eifeat 7 &9 agl
TATL 3w ¥ AeTar # T 377
g ®T wtr ¥ 37 ad 9 FATE gt
fo ara< g 7 7= fegr ae € 7
sz e dfeara o gfmm ¥
7 9F-fag T & gardy fimar g 7

e AglEm T 3 #ETE 6T
AT FT FRA AT LA § A0TF
@ ? T8 A1 a3T AACA Fafezaq g |
AAAT 8360 39 FHid & AAeas
AT I8 |

=t aR@ET Tifemr ;o gar FWoH
arzar ¥ 3fz ¥ ¥ faug # gt
F Wl A% gH W1 wE= 4T 8, ¥4 oA
aqicT ¥ A FAT ITX SATET HEE A
®1 FrE AT TH FiEHLE T FATE TS

2?

Shri M, C. Chagla: The state of
effairs, I agree, is snocking. We
have millions of illiterate pcople all
over the world. The UNESCO is
fully conscious of this problem. and it
ig doing its best. It is a tremend-
ous problem which involves a very
large expenditure. But the UNESCO
has decided to concentrate itg atten-
tion on this very vital problem,

AGRAHAYANA 18, 1886 (SAKA)
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st fadsay walq ;. AWFTEE 0T
St fagaor @y AT 8, TEH W 9gaT
¢ fF wieg g & wfafafaai 7 7€
seara v fw gaest & I3eAl #1 q7
4 & fou graTreE A -HTHT 8-
a7 & FT9-8 F1 faear< fwam anq 0
# g a1 91Ear g fF W 8
FT TETd FAT 4T, IR (H@ ®T F
et fear o A gas fauo ®
a7 forg feram mam

Shri M, C. Chagla: Which proposal
is my hon. friend referring to? We
made several proposals.

Shri Sidheshwar Prasad: No. (2):

% ...The Indian delegation pro-
posed that the scope of the Or-
ganisation and activitizs of these
international non-governmental
organisations should be broaden-
ed so as to include the continents
of Africa and Asia. This view
was accepted by the General
Conference.”

# ag W =ear § fw 5w wEm &
ST F4T & AT AEH! F 39 AT A 74T
for fram & 1

Shri M. C. Chagla: As the Resolu-
tion mentjons, our representative
pointed out the importance cf non-
governmental organisation in helping
the programme of the UNESCO. 1
my hon, friend wants more details. I
can supply them to him.

Shri D. C. Sharma: On page 7 of
the statement it is stated:

“The Indian delegate said thut
ethical and moral considerations
demand the axclusion of Portu-
ga.l."

May I know what was the result of
the Indian Delegation's approach and
whether Portugal was excluded and,
if not, why not?

Shri M. C, Chagla:
friend will see in para 11,
was excluded. ...

As my hon
Portugal
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Shri D, C. Sharma:
®sbout the UNESCO.

Shri M. C. Chagla; Portugal 13 not
a member of the UNESCO. Portugal
used to be invited as one of the non-
Member States. As you know, there
was trouble in Geneva because the
Director-General said that he could
not exclude Portugal and the confer-
ence broke up and the African mem-
bers walked out. The Indiap Dele-
gation at the UNESCO strongly sup-
ported the African group for the ex-
clusion of Portugal and the decision
now is that no non-Member can be
invited unless the two-thirds majority
of the Board issues an invitation. So,
we have made sure that Portuzal
will not be invited to UNESCO or to
any conference held under the aus-
pices of UNESCO,

I am talking

Shrimati Renu Chakravartty: The
tenth proposa] made by the Indian
Delegation was ag follows:

“India moved a very important
resolution concerning the dewve-
lopment of National Commis-
sions set up by Member-States
for co-operation with UNESCO.”.

Another proposal made by the Indian
Delegation was as follows:

“The Indian Delegation, along
with some other countries, spon-
sored a resolution concerning
the contribution that interna-
tional non-governmental organi-
sations are making to the reali-
sation of UNESCO’s objectives
and the execution of its pro-
gramme. The Indian Delegation
proposed that the scope of the
Organisation and activities of

these international non-govern-
mental organisations should be
broadened so as to include the

continents of Africa and Asia.”

May I know the specific forms of co-
operation for the national commissions
and also for the African and Asian
nations, which have been accepted by
the UNESCO under these two reso-
lutions?
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Shri M. C. Chagla: The feeling was
that there should be greater colla-
boration between Asian and African
countries. We brought that about in
the UNESCO itse. For the first
time, we were fortunate in having an
Asian-African group which worked
together, with the result that the
Asjan nations secured one more seat
in the governing body or the execu-
tive board and also Africa; another
result was that it carried the budget
as the African and Asian countries
wanted it. Further, the idea is that
we have mnationa] commissions #n
different parts of the world, and
these national commissions should
work together both on a regional
basis and with the help of the head-
quarters at Paris.

Dr. Sarojini Mahishi: In spite of
the wvarious reports submitted by the
Central Social Welfare Board and the
help given by the UNESCOQ, the per-
centage of literacy among Women is
hardly 8 May I know what special
agencies are there to eradicate illite-
racy among women in India?

Shri M. C, Chagla: The Ministry of
Education is attaching the greatest
importance to the education of
women. I am supporting every
scheme which supports education
among women, Therefore, apart
from the UNESCO, my hon. friend
can count on the Ministry itself glv-
ing every support to women's edu-
cation.

sit faqfa fomy - 71 gAEwT FTRE
% g At 7 g & i o § @i e
aefagt #1 faq & s &6 7% Te
FAT F1 AT faear &, o & afa
qEWmETd @w #7 faeawEr ® g7
faar sy ?
Mr. Speaker: The hon. Member is
asking about night schools for wil-
lagers,

Shri M. C. Chagla: We have not
worked out the details, but certain-
ly that is a very important guggestion
which we shall bear in mind.
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Shri Nath Pai: Did the Indian Dele-
gation submit any proposals to the
UNESCO with a view tp commemo-
rating the comtribution of the late
Prime Minister to a better under-
standing among people, and if so,
what was the reaction of the
UNESCO to those proposals?

Bhri M. C. Chagla; Yes, we have
proposed that the 14th of November
will be observed as children’s day all
the world over. Thera is also a sug-
gestion that there will be a round
table of cultural leaders to be orga-
nised on Jawaharla] Nehru's role in
the modern world, and this round
table is going ‘o be convened in New
Delhi in 1965-66. Apart from the
round table the UNESCOQO programme
to be flnanced by woluntary contri-
butions will include Nehru memorial
conferences coavened every 1two
years to bring together the world's
leading thinkers, philosophers, educa-
tionists, artists, writers and publicists
to consider some of the great themes
of human civilisation which dis-
tinguish eastern and western cul-
tures and reveal their common bonds,
Nehru memorial fellowships to be
awarded both to youngz people with a
marked avocation for pursuing work
and living in the spirit of Xehru and
to a small group of senior thinkers
and philosophers who wish to fulfil,
after a distinguished ecarrier, that
same avocation, Member-States
have been invited to make voluntary
contributions of at least § 100,000 for
this programme in 1965-66.

Shri Kapur Singh: May I ask the
hon. Minister of Education whether it
is not possible to break open the seal
and widen a little the circle out of
which this delezation was chosen and
similar other delegations are chosen?

Shri M, C. Chagla: As the houn.
Member will find, this was the small-
est delegation that any mportant
country has sent to the UNESCO,

Shri Kapur Singh: That was not
my question. I want to know whe-
ther the circle out of which the
choice is made eannot be widened a

Oral Answers AGRAHAYANA 18, 1886 (SAKA)

Oral Answers 3972

little to include other people who are
not near enough to the hon. Minister?

qhﬁ Ranga: Near enough to the
ruling party.

Bhri M. C. Chagla; The country is
very large, and the Jeclegation was
very small. So, it is very difficuit to
give representation to every sgection.

Bhri Jalpal Singh: May we have
an explanation from Government,
may be from the Minister, as to why
there is this contradiction in our
stand on this matter? All these Year:
since independence we have been
fighting for the inclusicn of every
country in the UNO. In UNESCO,
we have taken up the attitude of ex-
cluding one countrv—does not matter
whether it is Portugal or whichever
country it is. We are fighting “or
the inclusion of mainland China in
the UN. But now there is a contra-
dictory slant in our attitude on the
question of the admission of Portugal.

Shri _M. C. Chagla: The answer is
very simple. UNO constitutes a
political platform of the world.
UNESCO constitutes a cultural plat-

form. It represents the conscience
of mankind.

Shri Jaipal Singh: It is part of
UNO,

Shri M. C. Chagla: UNESCO rep-

reseats the conscience of mankind
and in that forum we cannot have a
country which is guilty of what Por-
tugal is guilty of

st fam atagw : fagr o=t @8-
= 7 %21 § % aga Ser T e
& aar 41 | & Ay e g i i
draT T & W faar swan o+ g ¢

woy [Ew 0 ez ¥ oagy ¢
ag =7 ?
Shri Bhakt Darshan: It iz in the
statement.

Mr, Speaker: Question 427, Shrimati
Savitri Nigam.
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Shri Nath Pai: Before the answer
is given, may 1 point out that the
heading given of the question Portu-
guese Regime in Goa' is incorrect?
The Portuguese regime is a thing of
the past there. The proper heading
should have been ‘Political prisoners in
Goa’. 1 think a little more care should
‘be exercised in giving titles to ques-
tions.

Some Hon, Members: Yes, yes,

Mr. Speaker: It refers to the past,

those who were sentenced at that
time.
Shri Nath Pai: The tile should be

~“Political prisoners in Goa’,

Mr. Speaker. Noted.

Portuguese Regime in Goa

+
427 f Shrimati Savitri Nigam:
' 7 Shri P. R. Chakraverti:

Will the Minister of Home Affairs
‘be pleased to state:

(a) whether the Government of
India have received any representa-
tions against harsh sentences award-
ed during the Portuguese regime in
‘Goa, Daman and Diu;

(b) if so, whether steps have been
taken to review the cases of all pri-
-soners in the Union Territory; and

(¢) whether any relief has been
given to the victims of Portuguese
atrocity?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
No, Sir.

(b) The Government of Goa, Daman
& Diu have set up a Committee to
study harsh sentences awarded during
the Portuguese regime and to make
recommendations.

{c) Since liberation the Govern-
ment of Goa, Daman and Diu have
-reduced sentences on prisoners on
three occasions,
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Shrimati Savitri Nigam: How many
people have got this sort of reduction
in sentences and how many are still
in prison, those who were imprisoned
because of activities against the regime
at that time?

Shri Hathi: All who were politica’
prisoners have been set free. A general
amnesty was given on Republic Day,
26 January 1962. The remaining are
those who complained that harsh
sentences disproportionate to the
offence, have been given. This is
being looked into.

Shrimati Savitrl Nigam: Has any
compensation been paid to those vie-
tims whose properties were confiscated
by the then regime?

Shri Hathi: That is being
into.

Shri P. R. Chakravertl: What speci-
fic measures have been taken to
rehabilitate people whose houses and
properties had been practically demo-
lished?

Shri Hathi: So far as property con-
fiscated is concerned, I think they
have restored it. Some other mea-
sures are being taken by the Goa
Government.

Shri Alvares: Is it not a fact that
there are at least two political priso-
ners detained in Portugal? What is
Government doing to secure their
release?

Shri Hathi: I require notice,

Shri Bishwanath Roy: Have Gov-
ernment taken any steps for rehabili-
tation of the ex-political prisoners in
Goa?

Shri Hathi: As I said, the Goa Gov-
ernment is looking into their cases.

Shri D. N. Tiwary: Has any com-
pensation been given to those who
were killed in Goa in political acti-
vities or were executed?

Shri Hathi: I will get the informa-
tion from the Goa Government.

Shri Shinkre: Have Government any
measures or programme to pay ade-

looked
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quate compensation to those who
suffered at the time of the liberation
operation?

Shri Hathi: I said the Goa Govern-
ment was looking into it.

Shri Nath Pai: The Minister has
been so far replying to gquestions
regarding persons in Goa. May I know
if Government has looked into the
question of the families of the politi-
«cal sufferers who went from other
parts of India for participation in
Goa's liberation, a large number of
whom were mutilated or incapacitated,
28 having lost their lives? Has the
question of recognizing the difficulties
of these heroes been taken into consi-
deration?

Shri Hathi: I think it must have
been taken into consideration. I have
no information. 1 will get it from
the Goa Government.

Enquiry into Charges against Ministers

r Shri iliwarish Chandra
Mathur:

Shri Prakash Vir Shastri:

Shri Jagdev Singh:
Siddhanti:

*428.{ Shri Bagri:
Shri Vishram Prasad:
Shrimati Ramdulari Sinha:
Shri Krishnapal Singh:

| Shri Sivamurthi Swamy:

Will the Minister of Home Affairs
be pleased to state:

fa) the names of the Ministers or
ex-Ministers of the Central Govern-
ment or State Governments against
whom any enquiry for mal-administra-
tion and corruption is pending: and

(b) the agency employed for enquiry
and the stage at which the matters
rest in each case?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) and (b). A statement is laid on
the Table of the House.
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STATEMENT

(a) and (b). An inquiry into cer-
tain allegations against Shrimati
Tarkeshwari Sinha, former Deputy
Finance Minister has been made in
accordance with the advice of the
Attorney-General. The report of the
ingquiry has recently been received

and is under consideratiop of Gov-
ernment.
The Central Bureau of Investiga-

tion have made a preliminary inquiry
into certain allegations against some
former and present Ministers of Orissa
and have submitted a report which is
under examination.

A memorandum making certain
allegations against the Chief Minister
of Bihar and some of his colleagues
was submitted to the President by ten
persons including one M.P. and nine
members of the Bihar Legislature.
The matter is under consideration of
Government.

Allegations made against the Chief
Minister of Mysore and some of his
cabinet colleagues are alsp under
consideration,

Shri Harish Chandrg Mathur: Lest
there be any misunderstanding about
my supplementary, while I give the
fullest support to the hon. Minister's
drive against corruption at the highest
level may I know what his reaction
is to the comments in respectable
papers regarding the delayed action,
less publicity and the mode of conduc-
ting enquires against Ministers and
the demoralising effect which it has on
the administration? Is he aware that
the Punjab Chief Minister only the
other day said that he was not re-
ceiving the co-operation from the ser-
vices, and that there is no administra-
tion in Orissa?

The Minister of Home Affairs (Shri
Nanda): Taking the wvarious elements
in the question one by one, there is no
delay as far as we are concerned. So
far as the press is concerned, I do not
hold myself responsible for that. So
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far as the method of dealing with
these matters is concerned, there
have been various procedures adopted
in different cases, and I do not think
that the comments that have been
made lead us to any conclusion ad-
verse to the practices that are being
adopted. About the Punjab Govern-
ment, I have nothing to say at the
moment.

Shri Harish Chandra Mathur: Has
the Minister considered, and what are
his conclusions, whether an enguiry
against a Chief Minister or a Minister
in position should be conducted by the
services, the Intelligence Bureau etc.,
particularly in the context of a pro-
posal made in this House, and outside
by eminent people, regarding having
a proper institution like the Commis-
sioner for Parliamentary Investigation,
popularly known as Ombudsman,
which has been accepted now even by
the United Kingdom, which was as =
matter of fact one of the promises
given to the people, and which the
Prime Minister took the earliest op-
portunity to see that they are going
to have? May I know the hon. Minis-
ter's reasons for not having a proper
institution like that in spite of the
Attorney-General, Shri Pathak, this
House and all asking for it, and for
asking the police, the Attorney-
General etc, to look into the affairs
of the Ministers who are in power?
I can understand if they are no more
in power.

Shri Nanda: Thig particular Orissa
case which hag attracted so much at-
tention . . .

Shri Harish Chandra Mathur: I am
not referring only to the Orissa case.
What is your present agency for any-
body who is a serving Chief Minister,
who is a serving Cabinet Minister?
Tomorrow he can be your own col-
league. What are the provisions under
which you are proceeding, and what is
your agency, and why don’t you accept,
what are your reasons for not accep-
ting, the alternative agency which
has been suggested by such people?
Thal is my question
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Shri Nanda: Hon. Member's gtress
is on the suggestion made for an
Ombudsman—he and several other
Members made that suggestion—and
he asks why that agency or method
is not being adopted, Regarding what
is being done now and such effect as
it has hrad, good or bad, I was explain-
ing that so far as this particular case
wag concerned, the Chief Ministers, at
any rate the Government of
Orissa . . .

Shri Harish Chamdra Mathur: ] am
not at all interested in the Chief
Minister of Orissa.

Shri Surendranath Dwivedy: Let us
hear the reply. He may not be inter.
ested. The House is interested.

Shri Namda: I 'mentioned it because
it has a bearing, that is an instance he
himself mentioned, and 1 may there-
fore dispose of ome part of it. This
enquiry through the CBI was made at
their instance. That is one part of the
question. Generally, wirat is to be
done? As I said, various approaches
have been made. All this can be
considered and to see if there is any
better way. We had the suggestions
made in the Santhanam Committee’s
report, There is this. Hon. Member
is making another suggestion. There
are so many suggestions. The ombud-
sman idea was mainly for the purpose
of dealing with the exercise of official
discretion. To that I have on several
occasions explained how we have
dealt with that part, the official part
of it through the anti-corruption cases
regarding governmment servants. We
have the Vigilance Commission. The
other part was for administrative grie-
vances. Regarding that I have already
explained to the House. Some
other agency is being considered. It
may be that in a country like ours a
single ombudsman may not be the
answer.

st TETTEIT AT A=A
o A Ao OF AT F IR a9 ¥ a8
g1 g1 fiF afe Togt & afagt & araea
# forpraa ZW A I¥ qEy AT AT,
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afsw afe qer afagt & areg & 01
fraa Wi A1 39 Feaaw 39T | qEA
7 ey ofeal 3 w9 2, 3@,
fareTT dT Az orogt & | Ay Far & 9
&51 2 5 HlodTo 7o 71 gut wig-
Fifegt ®Y ot s w1y 1 @ 9% AW
WAt ST ¥ F@EW AT AT ¥ T §
o1 HT fHd wmarT 9T AR 48
At &Y 7 8, AR Ife faota Y &%
Eq AvEeg § § T AR FCIGE |

AN Tt ady wop i WAy (s
Wi wgmT  wnwt) o 57 o a8 wer
a7 & & 2o 3% a7 A 7@ fE g
fafree ar g fafrgt 3% =8 33
Y grefeas i T @ S WA F F@
g 9% g ST ag g & 3@ WY
e & A Jrat 21 afew swh oaw
T &2 F N fafree 3t 7 &, 993
ot aY w1ars Y WY d, AT F e
# faasr a9 fax &, ot grefes
@ AT AL Y 9TS § | gAfEd weAr A
I TIA I F F1E a1 wd g

»it s Farg fagreit - S AT A
arF AT § ITH I I AWEE F
sgrgreter ot afeafag £ ar 78

e Amem ® qeg AAT (W
w g fag): Aeprat & A
fafreet # w9 o @ #

(Interruptions).

weaw wErEn | AT ager
wara fae w1 8, A fedt fY ara g
ETA AT |
The question is whether in that com-
mittee or commission there is any
judge of the High Court or the Sup-
reme Court.

Shri Nanda: No such commission
has been appeinted.

st wiwre sre T wETR
FAE F AT O o § g T
urd ¥ g ¥ weew § faward afafa
Foia HY AT IAH 120 TG Fo F}
sterar fase |« at & ST ASear g
o Ta% qravg § IFT qEHT W A
foraerd Y a1 TS AT T @
TS FT 818 A7 |

=it AT : g Ao fafasi #fh-
o %Y &Ta fear man g

wit fersrrs oy« O =eiie i far
meﬁ!ﬁ'Of\'o mgc &mﬁﬁ‘&%
sy QT 1 & ) STar gEErd &
oa & W T ¢ T & o
frfrec YauTawr O 2 | F oA
arear g 5 o @Yo mrdo a1 g &
3 fareew & 5K qag % fafreet
A IOk JAH § 1T FLT |

weqw wgrau  qg 94T A4 8
/AT |
Shri Krishnapal Singh: Does the

Government consider it to be fair that
a Minister in such cases should conti-

nue to remain in office? Is it not
proper that the Minister should be
asked to vacate office when an

enquiry is pending against him?

Mr. Speaker: Propriety is not to be
asked. Whether the Ministers are
asked to vacate office during the
enguiry or not that may be asked.

Shri Nanda: Till there is some kind
of a vestige even, or a likelihood, of
things being proved, how can the
Chief Minister or any other Minister
be asked to step down?

Shri R. G. Dubey: While it is desir-
able to make the enquiry into serious
charges, may I know what remedy is
there for these people who made
frivolous charges? Is there any res-
ponsibility attached to persons who
are making those charges?
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Mr. Speaker: We are here concerned
only with the other charges. Shri Nath
Pai

Shri Nath Pai: May I know from
the Minister what steps he or the
Government as a whole is taking or
contemplating to take to dispel
growing impression which is border-
ing on the conviction that action on
corruption charges is taken or delay-
ed or avoided or postponed, not accor-
ding to the awvailability of evidence
for the guilt established, but accord-
ing to the political requirements of
the particular case, and in this con-
nection, what has he to say to the
charges brought by an ex-distinguished
Chief Minister, Shri Kairon, that it is
a store-house of shortcomings and
inefficiency, the Home Minister brings
charges against whom he wants to
further in any particular State?

Shri Nanda: I would not wuse a
strong expression but 1 may say that
it is not at all true; all that is abso-
lutely untrue.

Shri Nath Pai: Is it a blanket reply
to both parts of my question, Sir?

Mr. Speaker: That is what he feels,

st gow T wYAG AT TSA
¥ 7o wf=ai & faeme w1y Famg
0 & 7T T FT IT AT H IS
AT BY W & 1 F S 9z g
fFsgatAgan A FiFTaTE E?

wYaer : A FgAFE 5 AR TH
UF F9 F1 @A FFar s a1 A
g fs s adigig

it ged =77 w0 | FT IF O

oY Tt |

W Rg1AT © W9 FEd & R A
2 T § JafE ay Faa § fF 0 A
gEé

= FEW T WEHAY | FHH AIT-
am+ femr 9 fF w7 av fogl =
AT |

weaw WA QET HE qrearE
gt gt faar o wFaT 0
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Shri Ranga: In view of the fact that
three ex-Chief Ministers and three
present Chief Ministers are them-
selves being accused and one has
found to be guilty, and in view also
of the fact that the Santhanam Com-
mittee’s report has not been accepted
by Parliament, why is it that Govern-
ment wishes to saddle the Chief
Ministers and the Prime Minister
here with this embarrassing responsi-
bility of looking into these affairs and
do not wish to consider the need for
the appointment of an Ombudsman at
the Centre and similar Ombudsmen
also at the State levels in order to
look into these matters without being
saddled with political responsibilities?

Mr. Speaker: It is
arguments.

entering into

Shri Ranga; You will see from the
supplementary put by Shri Nath Pa:
that my question springs from that.
You could read my question along
with that and then you can see how
it has become almost impossible—
maybe my hon. friend there may be
able to achieve the impossible—for
my hon. friend the Home Minister as
well as the Prime Minister to take any
action in time in regard to the pending
charges that have been placed before
them. The enquiry that has been
made by the Central Bureau of
Investigation and all the reports are
there before them and yet they are
confabulating and confabulating end-
lessly.

Shri Nanda: The report was receiv-
ed just a little while ago, but almost
from day to day the matter is being
considered and therefore there is no
delay at all, if that is the point which
is referred to.

Shri Ranga: If you are not compe-
tent to do it, it is better to have a
non-political person to do it.

Mr, Speaker: Order, order. Shri
Basappa.

Shri Basappa: May I know whether
the antecedents of those who have
made those charges against the Chiet
Minister of Mysore have been ascer-
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tained—not the antecedents of the
persons who are asking those ques-
tions but of those who have made
those charges—and whether there was
a thorough discussion in the Assembly
there and also whether it is not a fact
that there was nothing wrong with
the Sharavathy valley project while
they inspected the project, when
Messrs K. L. Rao and Dasappa were
Ministers at that time? The charges
were found to be baseless. Under
these circumstances, why should the
fair name of the Chief Minister of
Mysore be brought in? It is certain-
ly very bad. I will challenge them. 1
will get out of this House—all those
people should go out of the House—
if those charges are proved false. This
world is not worth living if such
things take place. (Interruption).

Mr. Speaker: Order, order. He is
challenging me also. When I was
calling him to order, he did not listen.

Shri Basappa: All
should go out of the

these people
House if the

charges are proved false. (Interrup-
tion).
Mr. Speaker: There is no need to

get agitated. (Interruption).

Shri Hari Vishnu Kamath: On a
point of parliamentary propriety, Sir.
When a Member refers to the opposi-
tion or other Members in the House as
“those people” is it parliamentary? Is
it correct?

Mr. Speaker: It is not. (Interrup-
tions). When other Members are to
be referred to, on whatever side they
may be, some respect and courtesy
should be shown.

Shri Nath Pai: Does he know that
a memorandum has been signed by
the members of his own party?

Mr. Speaker: I am not concerned
with that. = (Interruptions). Is this
going to be the procedure here?

Shri Hari Vishnu EKamath: He has
challenged your advice.

U% WIAAW AYE 0 WEIIHATT #Y
FT g
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Shrimati Renu Chakravarity: With-
out going into the question whether
these charges have been framed by
the opposition or by the Congress
members themselves, is it not a fact
that one of the reasons for the great
delay even after the various egencies
have submitted their reports is the
fact that very powerful lobbies within
the congress like Shri Atulya Ghosh
are standing in the way of a final deci-
sion? (Interruptions).

Mr. Speaker: Why bring in names?

Shrimati Renn Chakravartiy: He is
there to defend himself.

Mr. Speaker: Bringing in names that
are not necessitated in order to make
the question intelligible is unwarran-
ted. T would not allow that.

Shri Dinen Bhattacharya: But it is
published in the papers. Why did
not the Government contradict it at
that time?

Mr. Speaker: It may or may not be
published. I would not allow it here.

Shri Shinkre: The question
the name may be replied to.

minus

Mr. Speaker: Next question.
Firing by East Pakistan Rifles

I‘ Shri -11-2511]“] Singh:
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Will the Minister of Home Affairs
be pleased to state:

(a) whether an Indian patrol party
was ambushed by some East Pakistan

Rifles personnel with the help of
Pakistani nationals inside Indian
territory in Anandapur wvillage of

Sonamura sub-division on the 12th
October, 1964;

(b) if so, the damage caused to
Indian patrol party; and

(e) the action taken to secure the
release of the Indian constable?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
to (e). A statement is laid on the
table of the House.

STATEMENT

On the 8th October, 1984, at about
8.30 hours an Indian patrol party
congisting of one Sub-Inspector and
five Constables of Anandapur border
outpost went out for normal patrolling
of the border. When they were pro-
ceeding towards Anandapur, it was
suddenly fired upon by the personnel
of East Pakistan Rifles lying in
ambush in the Indian territory about
100 yards from the border. One of
the constables of this party was sev-
erely injured owing to firing by
Pakistani Rifles personnel and was
kidnapped by East Pakistan Rifles
along with 50 rounds of ammunition.
The constable later succumbed to the
injuries. On 21-10-64 the Sector
Commander informed the Superin-
tendent of Police, Tripura, that one
dead body was found in Pakistan
territory and it was handed over to
Comilla Police. The Tripura Govern-
ment have lodged strong protests
against the action of the East Pakis-
tan Rifles personnel for firing at our
patrol party and taking away our
constable who subsequently succumb-
ed to the injuries. Tripura Govern-
ment have also demanded immediate
payment of the compensation. The
East Pakistan Government have
counter-accused against the Indian
border patrols with a concocted story
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that our patrol party had trespassed
into Pakistan territory for lifting
cattle and opened fire on the Pakistan
patrol party. After strong protests
from our side th East Pakistan Gov-
ernment have agreed to a joint
enquiry.

&Y agate fag T FETC I
g3t o aifeea & famifegt & dar
w1 A @ B § are T gard Sy
# wwe gaR faurfeal &1 9%% #¢
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I GTATT FC § FHY FHY,
(Interruptions).
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Shri P. R. Chakraverti: May I know
whether the Government has instruct-
ed its patrol parties to bring sense to
the people from the other side by hit-
iing hard?

Shri Hathi: We have given all ins-
‘ructions to them.

Shrimati Renu Chakravartty: Sir,
in this area of Tripura thousands of
=eads of catile have been lifted from
our territory into Pakistan. Omne of
the stories which the Govermment of
Pakistan has put forward is that
our patrol party had gone into their
territory for lifting cattle. May 1
know whether this joint enquiry
which the Government of Pakistan has
ugreed upon will go into this entire
nuestion, whether that enquiry has
started and whether any cattle has
peen returned from Pakistan to us?

Shri Hathi: So far as this joint
cnquiry is concerned, this relates only
to the present incident and not to all
the incidents.

ot UATAFTT . gHIL AW
FHEt F 7= g9 # e g7
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T FATL &1 AR FW F 2 avfd w9
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TR
Shri Narendra Singh Mahida: May
1 know whether the Government has
suggested to the Government of Pakis-

tan about creating a neutral ground
to stop such firings?

Shri Hathi: So far as this is con-
cerned, there is no such proposal.

Shri S. N. Chaturvedi: May 1 know
if there has been any wunanimous
report in any of these joint enquiries
and whether as a result of it has any
cempensation been received from the
Pakistan Government for the intru-
sions made and damage done into our
territory?

Shri Hathi: So far as this border
incident is concerned it has been
referred to the joint enquiry.

ft ey vy : ¥ gg ST AEar
g fr % arx oifeerdt @ wretat
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Development of Goa

+
( Shrimati Savitri Nigam:
8hri P. C. Borooah:
* ) Shri M. L, Dwivedi:
|_ Shri Alvares:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the Minister of State
in the Ministry of Home Affairs
recently visited Goa to assess the pro-
gress and to know the handicaps in
the development of that territory;

(b) if so, the result of his study
tour; and

*430

(c) whether any scheme has been
drawn up for ensuring adequate deve-
lopment of Goa in the light of his
study?

. The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
Yes, Sir.

(b) and (c). An over-all survey of
the development schemes showed that
the administrative apparatus requires
to be reorganised and better equipped
for implementation of the Plan. Steps
are being taken to achieve thesz
ends.
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Shrimati Savitri Nigam: May I know
the main points of recommendations
given by the Survey Report?

Shri Hathi. There was no Survey
Report. In fact, the question relates
to my visit to Goa. I hag been there,
I had locked into these things and I
have formed certain opinions. There
is no question of any survey report.

Shrimati Savitri Nigam: The hon.
Minister has mentioned in his reply
that according to the survey report
some administrative reforms have
been suggested. That is why 1 asked
about the main points of the survey
report.

Mr. Speaker: That survey was not
connected with the visit of the Minis-
ter of State to Goa.

Shrimati Savitri Nigam: Now I will
ask another question. May I know
whether any proper development
plans have been chalkeq out for Goa
and, if so, how much money has been
allotted?

Shri Hathi: The Plan envisages an
expenditure of Rs. 28 crores during
the Third Plan. T found during my visit
that the implementation of various
plans is rather slow. The reason for
the slow progress was the inadequacy
of sufficient administrative machinery,
technical personnel and so on. There-
fore, we have taken up this stand.

Shri Alvares: May I know from the
Minister whether during his visit he
showed them the carrot of develop-
ment provided Goa remained separate
from Maharashtra or he assured them
of development on the basis of neces-
sity and availability of resources and
initiative?

Shri Hathi: The development of Goa
is not conditional on anything. It has
to be developed and it will be de-
veloped.

Dr. Sarojini Mahishi: May I know
what concrete steps are being taken for
the industrial development of Goa du-
ring the Fourth Plan?
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Shri Hathi: The first requirement fo
industrial development is electricity.
For that purpose a division of the Ir-
rigation Ministry is going to be opened
in Goa. Then there are the irrigation
projects. We have sent officers of the
CWPC to have a look at the place.

Shri Nath Pai: In view of the fact
that Government's untenable justifica-
tion for its position vis-a-vis the mer-
ger of Goa with Maharashtra is bols-
tered up by Government by its profes-
sed anxiety of Goa's economic develop-
ment, may I know what the Minister
did during his sojourn in that area re-
garding Goa's demand for the imme-
diate establishment of a refinery, of a
brewery and of a stee] plant for which
Goa is an ideal location?

8hri Hathi: I have not gone there to
take any immediate steps. I have
gone there to have a general survey of
the administrative pattern, of the imp-
lementation of the Plan and other
relevant subjects. I did not take up
any particular project during my visit.

Shri Shinkre: I want to know from
the Minister whether during his recent
visit to Goa he saw complete lack of
enthusiasm and interest on the part of
the people of Goa in developmental
work unless and until their political
question is settled? If so, what is the
Government going to do in this re-
gard?

Shri Hathi: I think the people and
the local government were eager for
the development of Goa. There was
no lack of enthusiasm in Goa.

Abrogation of Article 370

( Shri P. R. Chakraverti:

Shrimati Savitri Nigam:

Shri Bibhuti Mishra:

Shri Prakash Vir Shastri:

Shri Yashpal Singh:

Shri K. N. Tiwary:

431 | Shri S. M. Banerjee:

" Shri Daji:

Shri P. C. Borooah:

Shri Vishram Prasad:

Shri C. K. Bhattacharyya:

Shri Bade:

Shri Hokam Chand
Kachhavaiya:
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Will the Minister of Home Affairs
be pleased to state:

{a) whether Government's attention
has been drawn to the Press Statement
of Mr, G. M. Sadiq, Prime Minister of
Jammu and Kashmir on the 17th
October that the abrogation or amend-
ment of Art. 370 of the Constitution
was a juristic problem;

(b) whether Government have
taken steps to study the question
through expert advisers; and

(¢) if so, when Government propose
to introduce amendment Bill in this
respect?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
Government have seen a Press report
of Shri Sadiq’s speech.

(b) Certain aspects of Article 370
of the Constitution have been consi-
dered in the usual course.

(¢} This is not under the considera-
tion of Government,

Shri P. B. Chakraverti: May I
know whether it is g fact that the
continuation of this article gives an
occasion to the disruptionists to create
trouble on the plea of self-determi-
nation; if so, whether Government is
trving to expedite its abrogation?

The Minister of Home Affairs
(Shri Nanda): The attitude to this is
on a balance of considerations, I think,
on the whole it is more helpful than
otherwise,

Some Hon, Members rose—

Mr. Speaker: It has been discussed
only the other day.

ot TETRA AT AT T
HeEr ETIm # E
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Shri P. R. Chakraverti: May I know
whether it is a fact that the Prime
Minister of India has received a letter
from the ex-Premier of Jammu and
Kashmir claiming immediate decision
on the matter, otherwise threatening
to take other methods of action?

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadux
Shastri): I have received no such
letter,

12.00 hrs,
Suort NoTice QUESTION
Indo-Nepal Trade Talks .

Shri Hari Vishnu Kamath:
{ Shri Yashpal Singh:
| Shri P. R. Chakraverti:
Shri Nath Pai:
Shri D. C, Sharma:
SN.Q. 3. { Shri Vishwa Nath Pandey:
1 Shri Kolla Venkaiah:
| Shri Ram Harkh Yadav:
F Shri Muorli Manohar:
| Shri Rameshwar Tantia:
( Shri P, C. Borooah:

Will the Minister of COmmerce be
pleased to state:

(a) whether talks were recently
held between the Governments of
India and Nepal on the subject of
providing transit facilities for trade
between Nepal and Pakistan;

(b) whether the said talks
broken down; and

(c) if so, the reasons therefor?

have

The Minister of Commerce (Shri
Manubhai Shah): (a) to (c). The
recent talks between Nepalese and

Indian delegations covered not mere-
ly the question of providing facilities
for transit, but also a number of other
matbers.

Shri Nath Pai: Sir, could we have
same relief from this murmuring? We
cannot hear.

Mr, Speaker: I am glad, Shri Nath
Pai has suggested that he might have
relief from this murmuring. So, 1
will request hon. Members, not by
using those words, just to listen
patiently and be silent,
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Shri Manubhai Shah: (a) to (c). The
recent talks between Nepalese and
Indian delegations covered not merely
the qaestion of providing facilities
for transit, but also a number of
other matters. Agreement was reach-
ed on the latter problems. In regard
to transit trade, necessary facilities
have already been offered by us to
His Majesty’s Government of Nepal
at Rudhikapur, and the question of
service charges to be levieg for
supervision and handling of transit
traffic, as provided for in the Indo-
Nepal Treaty of Trade and Transit,
was discussed in particular at these
talks. Service charges had been
worked out earlier by us on the basis
of the estimated traffic and the ser-
vices to be rendereq at Radhikapur.
In light of the review made during
the recent talks in Kathmandu on this
subject, the Indian delegation sug-
gested a charge of Re, 1'50 paisa per
tonne (in wagon loads) and 50 paise
per parcel. The Nepalese Delegation
desired that no gervice charges should
be’ levied at all for thig supervision
and handling as was the case for
transit trade through Calcutta.

2, It is true that the Government
of India do not collect any general
service charge in providing service
and facilities for transit for Nepalese
Transit Trade through Calcutta Port.
Even so, for certain special types of
services, small charges are collected

on transit trade passing through the

port of Calcutta. However, it may be
recalled that the facilities in Calcutia
were already existing for the large
sea-borne  trade of India through
Calcutta Port and therefore the
transit trade from Nepal could be
handled through the same equipment
and personnel without any additional
cost to the Government of India. But
in case of Radhikapur, these facilities
for staff and equipment have to be
provided anew for handling the
Nepalese Transit Trade. Therefore,
while the Government of India was
providing all facilities for transit of
Nepalese Transit Trade through port
of Calcutta without any general service
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charge, it was but natural that the
actual cost of transport and super-
vision for the transit trade at Radhika-
pur should be charged as a service
charge. It is not at all a custom duty
nor an import duty, nor a custom ins-
pection fee as reported in certain
foreign newspapers.

3. I may recall for the information
of the hon. members the provisions as
embodied in the Treaty of Trade
and Transit between India and
Nepal. Article 5.4 stipulates
that “Traffic in transit shall be
exempt from Customs Duty and from
all Transit Duties or other charges
imposed in respect of transit, excepi
reasonable charges for transportation
and such other charges as are com-
mensurate with the costs of services
rendereq for the supervision of such
transit”,

4. It is only in accordance with the
abowve provision that, ag I have stated
earlier, this service charge proposed
by India is very very small and at
Rs. 14 per tonne it works out to less
than 30 US cents per tonne or less
than 2-1/4 shilling per tonne.

5. As hon. members are aware,
His Majesty’s Government of Nepal
and the Govermment of Pakistan en-
tered indo a Trade Agreement in 1962
providing for exchange of goods of
the value of Rs. 1 crore on either
side, and this would work out on am
average to about 10,000 (Ten
Thousand) tonnes of goods in transit
and, therefore, the proposed charge of
Rs. 1'50 per tonne would mean an
amount of about Rs, 15,000 per year
as total charge on a transit trade of
Rs. 1 crore, There has been some
misunderstanding on this point and
everybody wil appreciate and realise
the insignificant quantum of the
charge that India has proposed. The
talks on this issue are expected to be
continued in the near future and it is
hopeq that mutually satisfactory solu-
tion will be arrived at.

6. It is not India’s intention at all
to hamper the growth of trade
between Nepal and Pakistan or
Nepal's trade with any other country
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of the world, We have always be-
lieved in diversification of trade of
every country and in case of Nepal,
therefore, in view of our great friend-
ship and strong ties with Nepal,
India has extended all possible facili-
ties required for Nepal's transit trade
through India, In all international
conferences on trade and economic
matters, it has been observed that
India’s policy on transit trade with

her land-locked neighbours has been
highly appreciated.
Shri Hari Vishnu Kamath: Before

you permit me to put the usua] sup-
plementary questions, may I invite
your attention to the fact that the
Minister in the opening sentence of
hig reply referred to the fact that the
Indo-Nepal talks covered wide ground
and also discussed a number of other
matters but he said that about the
latter there has been no agreement or
‘something to that effect, What is the
““atter’ thing? He did not specify it;
- he did not make it quite clear, Usual-
ly, the Minister is clear, but cn this
"he slipped a little and he did not..

Mr. Speaker: He should now put
the supplementary question.

Shri Hari Vishnu Kamath: ] wish
he had been clear on that point, Is
. it a fact that gince the completion of
the Kathmandu-Lhasa road, the Nepal
Government in being subjected in-
creasingly to Chinese blandishment and
pressure, ang did the Government re-
‘presentatives at this Conference,
during the talks, gain the impres-
- sion that Nepal apparently under the
influence of China, is drawing closer
to Pakistan which is the new ally of
China—the unholy alliance of China
and Pakistan is now well-known—
and, if so, what exactly is the latest
position with regard to this matter?

Shri Manubhaj Shah: The assump-
tion is totally wron gand unwarrant-
ed, from the recent talks, it was clear
that the trade with India is far more
extending than with any other coun-
try in the world that Nepal is trading
with.
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Shri Hari Vishou Kamath: Is it a
fact that the quantum, the weolume,
of trade with Nepal which showed a
slight spurt earlier this year after the
visit of the then Minister without Port-
folio and the present Prime Minister,
Shri Lal Bahadur Shastri, to Nepal—
it showed a slight spurt at that time—
has been showing in recent month....

Mr. Speaker: Earlier he said,
blandishment also.
Shri Hari Vishnu Kamath: If you

take it in that light....

Mr. Speaker: He is a senior Mem-
ber. How can I advise Mr. Kamath?

Shri Hari Vishnn Kamath: Tt is not
intendeg for the Prime Minister,

Mr. Speaker: A
would be enough.

simple question

Shri Hari Vishnu Kamath: I am
making it as simple as I can. If you
can teach me how to make it simpler,
I am prepared to learn at your feet.

Is it a fact that India’s volume of
trade with Nepal which had shown a
slight spurt earlier this year has been
showing a downward trend during
the recent months ang that Pakistan’s
trade with Nepal has shown a corres-
ponding increase?

Shri Manubhai Shah: The tirade
between India and Nepal is conti-
nuously and steadily rising. There

hag been neither a spurt nor a down-
fall. It is still higher than what it
wag previously and it continues to
expand,

As for comparison with other coun-
tries, I need not enter into such a
comparison, because more than 80
per cent of the trade of Nepal with
the foreign world has been with
India.
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Shri Nath Pai: In view of the fact
that the hon. Minister himself has
admitted that the negotiations even-
tually broke down on what he him-
self called an insignificant paltry sum
of Rs. 15,000, wwhereas Indo-Nepalese
friendship is jnestimable and worth
crores of rupees, would it not have
been in the interests of India and
Nepal, (since Nepal constitutes the
king-pin of the whole scheme of
Himalayan gecurily and safety), and
would it not have been worth the
while if India, instead of taking this
strict attitude of quoting one section
of the treaty, had take an generous and
broad attitude seeing that this was
not a commercial enterprise alone but
a political decision? If the hon. Minis-
ter's contention was that the sum
involved was only Rs. 15,000 why did
Government allow the talks to break
down?

Shri Manubhai Shah: As [ said,
there is no breakdown. On several
points or a large number of points,
there was complete agreement On
this matter, it is a provision of the
ireaty between the two countries,
which has been accepted on both sides,
that the Government of India can
charge a service-charge for transport
and other facilitiess. @~ We are only
asserting our right according to the
cost we have to bear,

Shri Nath Pai: The hon. Minister
hag said that there is no breakdown.
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This js of vital national intercst. So,
may I submit that......

Mr, Speaker: But the talks are also
to be continued, Shri D, C, Sharma.

Shri Nath Pai: But Jet me point
out that the whole Nepali press is
full of frenzied anti-Indian propa-
ganda right now because of what the
hon. Minister has described as g small
failure. Has the hon Minister’s at-
tention been drawn to this? Thisis a
very vital matter.

Mr, Speaker: I had called Shri D, C,
Sharma.

Shri D, C. Sharma: ] think we have
been providing transit facilities to
other countries also in the past, and
perhaps we are providing transit
facilities to other countries even now.
May 1 know what our terms were for
transit facilities for the other coun-
tries, and whether the terms that we
offered to Nepal are in excess of those
termg which we had offered to the
other countries or fall short of them?

Shri Manubhai Shah; I am glad that
this question has been raised, We
gave much more favourable terms to
Nepal. As a matter of fact, we are
levying a service-charge under the
international convention for all transit
trade between one country and an~
other in the world,

Shri D. C. Sharma: What are the
countries to which we have been pro-
viding these facilities in the past and
also now, and what are the terms
offered to them?

Shri Manubhai Shah: I shal] illus-
trate it by giving an example. Our
trade with Iran passes through Pakis-
tan, Pakistan, under thig international
convention, charges one-sixteenth of
the total import duty on every com-
modity that India buys from Iran to
Indian destinations and that India
sends to Iran, Thus Pakistan is
charging much more than what we
have proposed; it may be about ten or
fifteen times what we have proposed-
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Pper ton for the transit trade between
India and Nepal.

Shri Nath Pai: May I peint out to

you one thing? 1 am not asking any
question. ... ..

Sbhri D, C. Sharma: We should also
be allowed. You should be fair to all.

Shri Nath Pai: What the hon, Minis-
ter has said causes great anxiety....

Mr. Speaker: Shri D, C. Sharma has
said that I shoulqd be fair to all,

Shri Nath Pai: So long ag Yyou
occupy the Chair, I shall continue to
be guided by you, Sir, and not by my
hon. friend,

Shri Hari Vishnu Kamath: He is
usurping your power, Sir.

Mr, Bpeaker: What I could hear
from Shri D, C, Sharma was that I
should be fair to everybody.

8Shri 4. P. Jain: You are fair to
everybody,

Shri D, C, Sharma: Without your
elling the hon, Member, he has stood
up.

Shri Nath Pai: I had risen on a

Mr. Speaker: Standing is not an
offence; it is the speaking that is an
offence. Of course, in order tp catch
my eye, a Member shall have to stand,
and everybody who wants to catch my
eye has to do so. But what I would
ask of the hon, Member and reguest
him is that he should not get agitated
and should not throw out such remarks
as are reflections on the Chair.

Shri D. C, Sharma: I only wanted
to submit very respectfully that the
hon, Member had stood up, and before
you had called out his name, he had
started speaking, That was what 1
was saying,

Mr. Speaker: Then it was not justi-
fied to say that ‘I should be fair to
everybody’. It does mnot lie in him
to say that 1 am not fair to others.
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Shri D, C, Sharma: You are fair to
everybody here and elsewhere also
But what I respectfully submit is that
the hon. Member should not speak
without being called. He is a seasoned
politician. He should not speak before
vou call him,

Shri Nath Pai: May 1 assure him
that I am prepared to learn everything
from him, but not in the House, but
in the lobbies, if he wants to teach '‘me.

Shri D. C. Sharma: [ respectfully
submit that I would not like to be a
teacher of a gentleman who stands up
and speaks without catching your eye.

Shri Nath Pai: 1 wanted to draw
your attention io a little lacuna in the
statement made by the Minister who
is usually alert. The communique that
was issued at the conclusion of the
talks between the Government of
India and the Government of Nepal
on transit facilities, a 23-word com-
munique said—I went him to note—
that the talks have not been success-
ful. I want to know whether a com-
munique to that effect was issued or
not? And how does he reconcile that
with his statement now?

Shri Manubhai Shah: If the hon.
Member looks into the whole com-
munigue—not just this point regarding
this small difference—he will not find
any difficulty in appreciating what I
said, I again request the hon. Member
and others who are interested in this.
that there are always bound to be
some matters, some little differences,
even between the closest friends.
Nepal is a very very close friend of
India. We do not think this small
difference will stand in the way of any
further talks which will be resumed
and the difference resolved.

Mr. Speaker: Call attention notice—
Shri Swell,

Shri D, C. Sharma: May
your eye now, Sir?

1 eatch

Shri Surendra Pal Singh: May I ask
a supplementary?

Mr. Speaker: Call attention notice.
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WRITTEN ANSWERS TO QUES-
TIONS

Explosion im Fertilizer Factory

(" Shri Pottekkatt:

Shri A, V. Raghavan:

Shri Tan Singh:

shrimati Renuka Barkataki:

+432 { shri Vishwa Nath Pandey:

) Shri Hukam Chand

Kachhavaiya-

Shri Bade.

Bhri Y. 8. Chaudary:
shri Ravindra Varma:

t Shri P, Venkatasubbaiah:
Will the Minister of Petroleum and

Chemicals be pleased to state:

(a), whether an explosion at the
Ammonium plant at the Fertilizer and
Chemicals (Travancore) Ltd., factory
at Alwaye (Kerala) took place on the
12th November, 1964;

(b) if so, the number of
killed;

persons

(c) the extent of damage caused to
the equipment; and

(d), whether any enquiry has been
ordered to find out the causes of the
explosion?

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): (a) Yes, Sir.

(b) Three
(c) Rs. 44,090.

(d), Yes. The finding of the Com-
mittee which enquired into the acci-
dent was that the accident was caused
by an unexpected failure of pipe while
operating under nornral conditions.

Youth Festival

 Shri Yamuna Prasad
*434. { Mandal:
|_ Shri Sidheshwar Prasad:

Will the Minister of Education be
pleased to state whether Government
propose to consider the proposal of
holding the youth festivals in future
in the rural areas as suggested by the
Prime Minister?
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The Deputy Minister in the Ministry
of Education (Shri Bhakt Darshan):
Yes, Sir. The Government will surely
give its careful consideration to the
Prime Minister's suggestion to hold

Inter-University Youth Festivals in
rural areas in future.
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Cultural Missions Abroad

Shri Surendra Pal Singh:

Shri Onkar Lal Berwa:

| Shri Gulshan;
LSIu'! Vishwa Nath Pandey:

Will the Minister of Education be

*436.
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pleased to state:

(a) whether it is a fact that the
Indian Council for Cultural Relations
have advised the Central Government
to increase the number of Cultural
missions abroad;

(b) if so, the reasons put forward
by the Council in support thereof; and

(c) Government's reaction thereto?

The Minister of Education (Shri
M. C, Chagla): (a) In the draft pro-
posal for the 4th Five Year Plan, the
Council has suggested the establish-
ment of 10 cultural centres abroad.

(b) To undertake activities to
strengthen cultural contacts between
India and other countries which can-
not be effectively handled by the
Indian Missions.

(c) The proposal is under considera-
tion.

Scientific Research

Shri P. R. Chakraverti:
[Shrl P. C. Borooah:
Shri Surendra Pal Singh:
"7} Shri Rameshwar Tantia:
Shri Vishram Prasad:
L Shri Utiya:

*437

Will the Minister of Education be
pleased to state:

(a) the attempts made to attract the
best scientific talent for research work;

(b) whether it has been decided to
appoint an expert committee to facili-
tate merit promotion of outstanding
young scientists; and

() if so, the composition of the
committee and the technique of
review to be adopted by it to provide
continuous incentive for original
work?

The Minister of Education (Shri
M. C. Chagla):.(a) Attention of .the
hon. Member is drawn to the pam-
phlet “Research as a Career” issued
by the C.SI.R., copies of which are
available in the library of Parliament.
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(b} and (¢). The scheme of grant of
merit promotions was introduced in
1058  Merit Assessment Committees
are appointed 1o consider the case of
each scientist for grant of merit pro-
motion. The Vice-President, C.S.1K.
is the Chairman of the Committee and
the D.G.S.I.R. and the Director of the
Laboratory to which the scientist
belongs are members. In addition,
other experts in the field related to
the work of the scientist are nomi-
nated by the Vice-President as mem-

bers of the Committee. The Com-
mittee reviews the research and
iechnological work done by the
sctentist.

Refugees from East Pakistan

Shri P. C. Borooah:
Shri S. M. Banerjee:
Shri Nambiar:
s438 ) Dr. Saradish Roy:
. } Shri Gokulananda Mohanty:
Shri Rama Chandra Mallick:
, Shri Dinen Bhattacharya:
LDr‘ Ranen Sen:

‘Will the Minister of Rehabilitation
Le pleased to state:

(a) whether it is a fact that a num-
Ler of East Pakistan refugees settled
at Koundanpalayam Camp, Coimba-
1ore have left the camp under protest;
and

(b) if so, the reasons therefor?

The Minister of Rehabilitation (Shri
Mahavir Tyagi): (a) and (b). 114
families comprising 436 persons left
the Sanganur camp near Koundan-
palayam, Coimbatore on 18th October,
1964. Three educated inmates were
offered employment in the Govern-
ment of India Press at Perianaicken-
palayam. They did not avail them-
selves of the offer. Their cash doles
were consequently stopped and they
left the camp. The remaining fami-
lies left the camp because they had
demanded land for paddy cultivation
and because they were not prepared
1o take up any other work except
agriculture.
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Three Language Formula

Shri P. R. Chakraverti:
Shri P. C. Borooah:

*440. Dr. Ranen Sen:
Shri Dinen Bhattacharya:
Dr, Saradish Roy:

Will the Minister of Home Affairs
be pleased to state:

(a) how far the thrée-language
formula adopted by the States has
helped in the evolution of an all-India
language competent to replace English;

(b) whether it is a fact that this
year's Chief Ministers’ Conference
reversed the original idea of teaching
a modern Indian language, besides
the regional language and English, by
introducing the concept of any Indian
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language as distinguished from that
envisaged by the architect of the
three-language formula: and

(c) whether it is a fact that in
North India besides Hindi and English,
Sanskrit is being taught?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
{(a) The three-language formula pro-
vides for the teaching at the secondary
stage of education of (a) the regional
language and mother-tongue, (b)
Hindi in non-Hindi-speaking areas,
and a modern Indian language other
than Hindi in Hindi-speaking areas;
and (c) English or another modern
European language, This formula has
helped the spread of Hindi through-
out the country but it does not envi-
sage the replacement of English by
Hindi.

(b) No, Sir.

{c) In the States of Uttar Pradesh,
Madhya Pradesh and Rajasthan, stu-
dents are at present allowed to offer
any Indian language including Sans-
krit as the second language paper.

Industrial Complex for Dandakaranya

Shri P. C. Borooah:

Shri P. R. Chakraverti:

Dr. Saradish Roy:

Shri Dinen Bhattacharya:
Dr. Banen Sen:

Shri D. C. Sharma:

Shri Gokulananda Mohanty:

*441.

| Shri Rama Chandra Mallick:

Will the Minister of Rehabilitation
be pleased to state:

(a) whether he recently visited
Dandakaranya along with the Union
Finance Minister to make a study of
the possibilities of setting up an
industrial complex there; and

(b) whether any scheme has been
drawn up in the light of this study
and if so, the broad outlines thereof?

The Minister of Rehabilitation (Shri
Tyagi): (a) Finance Minister and 1
visited Dandakaranya recently to
study the possibilities of further dewe-
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lopment in the area. From the avail-
able data it appears that there are
certain possibilities for the establish-
ment of industries based on the
mineral and forest resources. How-
ever, further investigations and sur-
veys have to be carried out in regard
to:—

(i) feasibility of expanding com-

munications;
(ii) availability of power; and
(iii) mineral and forest resources.

(b) A tentative selection of some
schemes has been made but specific
proposals will be finalised only after
the investigation and survevs are
completed.
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Scientific Collaboration with Franee

1142, J Sbri Sidheshwar Prasad:
* 7, Shri R. Barua:

Will the Minister of Education be
pleased to state:

(a) whether there has been any
collaborative agreement between our
Council of Scientific and Industrial
Research and the National Research
Council France;

ib) if so, the purpose thereof; and
t¢) what are the terms?

The Minister of Education (Shri
M. C. Chagla): (a) No, Sir.

ib) and (c). Do not arise.

Grants to Orissa Colleges by U.G.C.

1143. Shri Rama Chandra Mallick:
Will the Minister of Eduocation be
pleased to state;

ta) the granis sanctioned by the
University Grants Commission to
various colleges under the Utkal Uni-
versity during 1963-64 and the names
of the recipient Colleges: and

ib) the amount earmarked for dis-
bursement to these institutions during
1964-657

The Minister of Education (Shri
M. C. Chagla): (a) The Statement
laid on the Table of the House.
[Placed in Library. See No. LT-3578/
64].

(b) No specific grants are ear-
marked in advance. Grants are paid
every year to Universities and Colleges
on the basis of the merits of their
proposals and the progress reported
in the implementation of approved
schemes,

. Orissa Students Studying Abroad

1144. Shri Rama Chanfira Mallick:
Will the Minister of Education be
pleased to state:

(a) the number of students from
Orissa State in foreign countries, who
are studying at Government expense;

(b) the number of students from
the same State in foreign countries
who are studying at their own expense;
and

(c) the number of students belong-
ing to the Scheduled Castes and Sche-
duled Tribes amongst them?

The Minister of Education (Shri
M. C. Chagla): (a) to (c). The infor-
mation is being collected and will be
placed on the Table of the Sabha as
soon as available,

Sangeet and Sahitya Akademis in
Orissa

1145. Shri Rama Chandra Mallick:
Will the Minister of Education be
pleased to state:

(a) whether any financial assistance
was given to the Orissa Sangeet Natak

Akademi and the Orissa Sahitya
Akademi during 1961-62, 1962-63 and
1963-64;

(b) if so, the details of the assist-
ance given during that period for their
development; and

(¢) the total amount given or pro-
posed to be given to the said Akademis
during the current financial year?

The Minister of Cultural Affairs im
the Ministry of Education (Snori
Hajarnavis): (a) to (c). No grants
were sanctioned by this Minisay
during the period involved because
State Akademis are maintained by
the respective State Governments.

Grants for specific projects are,
however, given by the Central San-
geet Natak Akademi to its counter-
parts in the States but none was given
to the Orissa Sangeet Natak Akademi
during 1961-62, 1962-63 and 1963-64
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and no request during 1964-65 has
been received so far from the latter.

The Central Sahitya Akademi does
not give grants to its counterparts in
the States.

"Kerala Buildings Lease and Rent
Control Act

1146, I Shri A. V. Raghavan:
7\ Shri Pottekkatt:

Will the Minister of Home Affairs
be pleased to state:

(a) whether there is any proposal
to amend the Kerala Buildings Lease
and Rent Control Act; and

(b) if so, when the Bill is expected
to be introduced?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
and (b). The proposal is under exami-
nation by the State Government.

Land for Rehabilitation

1147 J Shri Lakhmu Bhawani:
“\ Shri Wadiwa:

Will the Minister of Rehabilitation
be pleased to state:

(a) how much land was given by
the Madhya Pradesh and Orissa Gov-
ernments to Dandakaranya develop-
ment Authority till March, 1964;

(b) how much land has been re-
claimed by the Dandakaranya Project;
and

(c) how much reclaimed land has
been given to the Adivasis by the
Dandakaranya Development Authority
in Koraput and Bastar districts (Orissa
and Madhya Pradesh States)?

The Minister of Rehabilitation (Shri
Tyagi): (a) When land is offered by
the State Government for resettle-
ment, a reconnaissance survey is
carried out and the blocks which
appear generally suitable for resettle-
ment are indicated to the State Gov-
ernment for release. After release of
land by the State Government, a soil
survey is carried out and the areas
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which are suitable for agriculture are
demarcated and reclaimed.

Up to 31st March, 1964, 1,78,389 acres
of land (63,838 acres in Madhya Pra-
desh and 1,14,551 acres in Orissa)
were released by the Governments of
Madhya Pradesh and Orissa. Of this
area, about 1,08,000 acres were found
suitable for reclamation.

(b) Up to 30th September, 1964,
1,07,062 acres of land have been tree-
felled. Of this area, 95,599 acres
(27,214 acres in Madhya Pradesh and
68,385 acres in Orissa) have been fully
reclaimed.

(¢} Under an agreement with State
Governments, 25 per cent of the re-
claimed land is earmarked by the
Dandakaranya Development Authority
for landless Adivasis. In some cases,
State Governments indicate locations
for resettlement of tribal families
outside the reclaimed area and Danda-
karanya Development Authority
arrange special reclamation in such
areas. On this basis, the quota for
allotment to Adivasis works out to
23,900 acres. 18,314 acres of reclaimed
land (5,066 acres in Madhya Pradesh
and 13,248 acres in Orissa) have so far
been placed at the disposal of State
Governments of Madhya Pradesh and
Orissa by the Dandakaranya Develop-
ment Authority. Out of this area,
13,409 acres (4,966 acres in Madhya
Pradesh and 8443 acres in Orissa)
have been allotted to the Adivasis by
the State Governments. (Figures in
respect of Madhya Pradesh are for the
period up to 30th September, 1964, and
figures in respect of Orissa are for
the period up to 30th June, 1964).

As regards the balance, the Danda-
karanya Development Authority have
agreed to meet the cost of manual
reclamation to be undertaken by
Orissa Government in an area of about
1,800 acres selected by them and pro-
posals are awaited from Governments
of Madhya Pradesh and Orissa in res-
pect of 1737 acres and 2,048 acres
respectively with details of locations
desired by them.
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Rehabilitation Expenditure

1148.) Shri Lakhmu Bhawani:
‘7 Shri Wadiwa:

Will the Minister of Rehabilitation
be pleased to state:

(a) the per capita rehabilitation
expenditure for each agricultural dis-
placed family as envisaged in the pre-
liminary project report on the Danda-
karanya Project by the Ministry of
Finance;

(b) how much out of this was ear-
marked for land, loans and mainten-
ance;

(e) by what amount, the per capita
expenditure on an agricultural dis-
placed person’s family had increased
by the year ending March, 1964 in
Dandakaranya Project; and

(d) how this compares to the per
copita expenditure on tribal families?

The Minister of Rehabilitation (Shri
Tyagl): (a) and (b). While accepting
the Preliminary Project Estimates of
the Dandakaranya Project, the Minis-
try of Finance had calculated that on
the basis of 12,000 families (7,000 agri-
culturists and 5,000 non-agricultrists),
the per capita expenditure on rehabi-
litation would be about Rs. 6,090
(Rs. 4,700 for land, Rs. 850 for Taquavi
Loans and Rs. 540 for maintenance
Grants). Actually, however, as against
the figure of 12,000 families assumed
in the preliminary financial estimates,
provision for reclamation, housing,
etc. was made only for 9,000 families
including tribals, Since 25 per cent
of reclaimed land, was ment for tri-
bals, number of tribal families covered
would come to 1770, With regard
to the remaining number of 7,230 D.P.
families, a more accurate estimate of
expenditure per family would be
Rs. 9,850.

(c) and (d). Per capita expenditure
on the number of displaced families
in the Project at the end of the per-
iod ending 31-3-1964 which includes
expenditure on Work-site Camps,
maintenance and subsidy, common
amenities in the villages and a portion

of the expenditure on general deve-
lopment and on other over-head items
works out to Rs. 11,705. Asg wmore
families are settled this figure will
come down. Corresponding figures
are not available in respect of landless
tribal families resettled on land recla-
aimed by Dandakaranya Develop-
ment Authority.

However, 25 per cent of the land re-
claimed is placed at the disposal of
the State Governments concerned for
allotment to tribal families, as envi-
saged in the Preliminary Project Re-
port. Grants are also given through
Gtate Governments for house build-
ing and purchase of seeds and imple-
ments (Rs. 1,300 per family)  for
provision of common amenities in
tribal villages like primary school,
internal roads etc. (Re. 500 per family
maintenance, (Rs, 200 per family), and
for contour bunding (Rs 315 per
family).

The developmental and welfare
activities in the settlement zones of
the Dandakaranya area benefit not
only the displaced persons but the
landless tribals who are resettled and
other local inhabitants. These in-
clude hospitals, educational institu-
tions, irrigation dams, malaria eradi-
cation and extension services.

Resettlement of Adviasis in
Dandakaranya

f Shri Lakhmu Bhawani:
R | Shri Wadiwa:

Will the Minister of Rehabilitation
be pleased to state:

(a) the per capita expenditure in-
curred on the rehabilitation of a (i)
displaced family; and (ii) tribal family
in Dandakaranya since its inception;

(b). the reasons for the difference, if
any, between the fiures of expenditure
incurred on the settlement of the dis-
placed family and a tribal family;

(c) the mode for the apportionment
of the general development expendi-
ture in case of displaced families and
landless tribmls; and
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(d) the amount of loan and grant
given to each of these two families?

The Minister of Rehabilitation (Shri
Tyagi): (a) and (b). The cost of land
reclkimed for agriculture and home-
stead plot for the displaced families
works out to Rs. 2,580 per family.
Direct rehabilitation assistance am-
ounting to Rs. 2,868 is given as loan to
each displaced family for Seeds, Agri-
cultural Implements, Bullocks ete.
house building, Charpoy and subsi-
diary occupation, expenditure to the
same extent as for displaced families
is incurred on reclamation of land
allotted to the Tribal families, Direct
rehabilitation assistance as a grant
amounting to Rs. 1,300 is given to each
tribal family for House building,
Seeds, Implements and Bullocks.
Benefits of common amenities and
general development such as roads,
irrigation and educational and medi-
cal facilities are available to both dis-
placed persons and landless tribals.

(c) Expenditure in the Dandakara-
nya Project is booked under various
scheme-wise heads, irrespective of
whether it relates to displaced per-
song or general development or the
landless tribalg or all the three. For
administrative purposes, however, an
allocation is made in suitable propor-
tions between (a) General Develop-
ment (b) Rehabiliation of Displaced
Persong and (c) Residual Value of
Assets and Recoveries. No separate
allocation is ‘made to the Resettlement
of Landless Tribals,

(d) Rehabilitation Assistance Avail-
able to:

(i) Displaced Family (Agricul-
turist) o
Loans Rs. 2,868 plus Rs. 165
for additional fertilisers in certain
Cases.

Maintenance grant during the first
agricultural geason (7 months) at rates
varying from Rs. 30 to Rs. 70 per
month depending on the number of
members in the family and at half
these rates for the second agrieultural
season (7 months).

Amount pending apportionment bet-
ween gronts and loans: Rs. 4,401,
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(ii) Displaced Family (Non-agricul-
turist). (Rural).
Loans : Rs. 3,018/-

Grant for 3 months after commence-
ment of resettlement phase at rates
varying from Rs. 30 to Rs, 70 per

month depending on the number of
members in the family.

Amount pending apportionment bet-
ween grants and loans: Rs. 2,132,

(iii) Displaced Family
culturist—urban and

Loans: Rs. 4,000/-

(Non-Agri-
Semi-urban

Grant for 3 months after commence-
ment of resettlement phase at rates
varying from Rs. 30 to Rs. 70 per
month depending on the number of
members in the family,

(iv) Tribal Family
Loans Nil
Grants per family

Reclamation Rs, 3,250 in Madhya
Pradesh (10 (acres)
Rs, 2,225 in Orissa
(7 acres)

Housebuilding, Seeds,

Implements, Bullocks, Rs. 1,300
Maintenance Grant Rs. 200
Contour bunding Rs. 315
Provision of common

amenities in the

villages. Rs. 500

Mexican Government's Gift

J Shri Ram Harkh Yadav:
“‘1"1_ Shri Murli Manohar:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
Mexican Government have offered =
model school of steel and plastic strue-
ture to the Delhi Administration;

(b) if so, the details of the model
school and its accommodation capa-
city; and

{e) whether Government propose
to set up such schools in the eountry?
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The Minister of Education
M. C. Chagla): (a) Yes, Sir.

(b) The structure is of a prefabri-
cated building material of steel with
plastic for windows. The unit con-
sists of one class room to accommo-
date 48 gtudents and one two-roomed
quarter to serve as residence for the
teacher. It is equipped with projector,
radio, record player, electric genera-
tor, agricultural material, reference
books, records etc. The school has
been set up in Naraina Village near
Delhi Cantt,

(Shri

(¢) No such proposal is under con-
sideration at present.

Pindi-Kashmir Road

1152, Shri Surendra Pal Singh: Will
the Minister of Home Affairg be
pleased to state:

(a) whether Government are aware
that @ concerted and regular attempt
is being 'made by certain influential
people in Kashmir fo open up a trunk
channel between Kashmir and Paki-
stan through Pindi-Kashmir road; and

(b) if so, Government's reaction

thereto?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
T understand that at a meeting of the
Plebiscite Front held in July 1964, =
resolution was passed asking for the
opening of this road.

(b) Since the road formerly con-
necting Srinagar with Rawalpindi has
been interrupted. by the Cease-fire
line, it is not possible to reopen it
until normal conditions are restored.

Refugees in Assam

Shri P. C. Borooah:
Shrimati Renuka Barkataki:
1153.) Shri Bibhuti Mishra:
Shri K. N. Tiwary:
1 Shri P. R. Chakraverti:

Will the Minister of Rehabilitation
be pleased to state:

(a) the number of refugees ¥rom
1796(AT)LSD—3.

East Pakistan who have entered Assam
since January this year;

(b). the number of persons rehabi-
litated and in what areas; and the
number of refugees who are still in
the camps and in which areas;

(c) the central assistance given to
Assam for their rehabilitation; and

(d) the central assistance rendered
to other States for rehabilitation of
such refugees and the number of re-
fugees rehabilitated in each State?

The Minister of Rehabilitation (Shri

Tyagi): (a) 172,556 upto the 2Tth
November, 1964,
(b) As fresh agricultural lands

could not be reclaimed owing to rainy
season, only 405 families in Camps
have been given regular employment
and put off doles and 35 families have
been resettled in @ tea estate in Assam,

1,22,276 migrants are at present in
camps set up in the districts of Now-
gong, Kamrup, Garo Hills, Goalpara,
Cachar, Lakhimpur, U. K, & J. Hills,
Mizo Hills and Darrang,

(c) and (d). The entire expenditure
on the relief ang rehabilitation of the
migrants froon East Pakistan in the
different States is met by the Central
Govt. A statewise statement indicat-
ing the number of Displaced Persons
rehabilitated and the amounts sane-
tioned upto the 30th November, 1964,
for relief and rehabilitation of the
new migrants is laid on the Table of
the House. [Placed in Library. See
No. LT-3579/64].

whaai art fod ™ IR
11se J 0 ffa foest
=Y ge ATo faard :
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Women's Polytechnic in Delhi

1155. Shri Yashpal Singh: Will the
Minister of Educatiom be pleased to
state:

(a) whether Government have not
s0 far recognised the diploma of
library science granted by the
Women's. Polytechnic of the Delhi
Administration; and

(b) if so, the reasons therefor?

The Minister of Education (Shri
M. C. Chagla): (a) This diploma has
been recognised by Government,

(b) Does not arise.
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FERT A a9 w7 w
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1156.

Screening of Personnel of Voluntary
Organisations

1157. Shri Yashpal Simgh: Will the
Minister of Home Affairs be pleased
to state:

(a) whether he has suggested the
screening of personnel of voluntary
organisations engaged in the social
welfare work;

(b) if so, whether any principles
are being laid down for the guidance
of other Departments; and

(c) the time likely to be taken to
complete the work?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
The question is apparently based on
the instructions given by the Home
Minister as the President of the Bharat
Sewak Samaj and the Samyukta
Sadachar Samiti for the screening of
their personnel. These are non-Gov-
ernment bodies and she Home Minister
is their President in his personal capa-
city, As Home Minister, he has given
no suggestion or direction for screen-
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ing of personnel of voluntary organi-
sations.

(b) ang (c) . Do not arise.

T % ata FrEfies I
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W
Excavationg at Pandu Rajar Dhibi

1159 J Shri B. G. Dubey:
' 1 Shri Yashpal Singh:

- Will the Minister of Educatiom be
pleased to state:

(a) whether the archaeological ex-
cavationg at Pandu Rajar Dhibi in
West Bengal have yielded special
fragments of hand-made greyish or
pale red earthen ware bearing im-
pressions of paddy and rice; and

(b) whether it is a fact that these
wre the earliest known archaelogical
remains of the kind in the weorld?

The Minister of Cultural Affairg in
the Ministry of Education (Shri Hajar-
navis): (a) Yes, Sir.

(b) The exact date of the pottery
and culture has yet to be determined.

Socio-Ecomomic Survey in Delhi

1160. J’Shr? R. G. Dnl_eJ: .
1 Shri Yashpal Singh:

Will the Minister of Home Affairs
be pleased to state:

(a) whether a socio-economic sur-
vey was conducted by the Office of
Census Operations, Delhi into the
villages of the Union Territory; and

(b) if so, its findings?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) The following 15 wvil-
lages have been taken up for socio-
economic study in the Union Territory
of Delhi:

Amberhai, Begumpur, Bhalsu-
Jhangirpur, Chatesar, Chila
Saroda, Dhoolsiras, Ghalibpur,
Ghazipur, Gokalpur, Jhatikra,
Kharkhari Nagar, Mandi,
Sanoth, Shinghu, and Samal-
kha.

(b) Reports in respect of seven
villages, wiz., Bhalsua-Jhangirpur,
Sanoth, Begumpur, Samalkha, Ghazi-
pur, Chatesar and Jhatikra have been
published and copies thereof have
been placed in Parliament Library.
The observations apply to individual
villages and not to the Union Terri-
tory of Delhi as a whole.

Vacancies in Indian Economic Service

1161, Shri Shree Narayap Das: Will
the Minister of Home Affairs be pleas-
ed to refer to the reply given to un-
starred Question No. 1167 on the 23rd
September, 1964 and state:

{a) whether the wvacant posts in
various grades of the Indian Econo-
mic Service have been filled up;

(b) whether open market recruit-
ment of Grade IV of the Service has
been completed;

(c) if so, the number of posts so
filled up; and
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(d), the steps taken regarding the
future maintenance of the Service?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
There are still m few wvacant posts
which cannot be filled due to the ban
on filling up of vacancis of more than
six months duration. However, the
question of relaxation of the ban on
filling of such vacant posts is under
consideration,

(b) =and (c), Direct recruitment to
Grade IV of the Service has not so
far been made.

(d) The position regarding the au-
thorised strength of the Service is
being reviewed and preliminary steps
for holding the competitive examina-
tion for direct recruitment to Grade
IV of the Service are being taken.

fet WY Mt & faarQEw
Ty

1162. st T ¥=w gqlax T
qgwT WA A7 TN A FA F
f& -

() 7ar a3 a9 & f faeelt A%
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g faargdE §;

(=) afz &, &t 2 ar @7 @@=
gaw HFRAT F gEw AT g 7K d
feeft e fem afafas & 5
Gt & Aweia a7 R o §

() FargA AFAT § Fo qAALTEH
qFn AT & 7T afz i, a1 3T FE4r
foaet & W1 7 79 ¥ faaradiT &
Hq

(%) S W fAmemr @ ¥
for Far Frdangy # o @ ?
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(&) & af QI gFIT 6833,
@1 @ g R 4313, faeeft A
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Additional Sessions Judge, Andamans

[ Shrimati Savitri Nigam:
1163. 3 Shri M. L. Dwivedi:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the Secretary (Judicial)
to the Chief Commissioner, Andaman
and Nicobar Islands has also been
appointed as  Additional Sessions
Judge to try murder and other seri-
ous cases only; and

(b) if so, the reason why Govern-
ment could not concede the local
public’s demand to appoint a Ssepa-
rate judicial officer to act as District
and Sessions Judge, instead of having
two Additional Sessions Judges one
a fullfledged Sessions Judge and the
other a District Judge?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
The powers of Additional Sessions
Judge, vested in the Secretary (Judi-
cial) to the Chief Commissioner,
Andaman and Nicobar Islands, ex-
tend to all cases and not only to
murder and other serious cases.

(b) A separate post of District and
Sessions Judge has been sanctioned
for the Andaman and Nicobar Tslands
and arrangements are being made to
fill the post.
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Urdu University

1164. Shri S. M. Banerjee: Will the
Minister of Education be pleased to
state:

(a) whethe: his attention has been
drawn to the .omand for an Urdu
university made at the All India Urdu
Conference held at Jaipur on the 4th
October, 1964; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of Education
M. C, Chagla): (a) No, Sir.

(b) Does not arise.

(Shri

Inferior Kerosene

J Shri P. R. Chakraverti:
7 Shri P. C. Borooah:

Will the Minister of FPetroleum
and Chemicals be pleased to state:

1165.

(a) whether it is a fact that the
Indian Institute of Petroleum  at
Dehra Dun has achieved progress in
its effort to substitute inferior Kero-
sene;

’

(b) whether the Institute has de-
signed a domestic lamp which can
use inferior Kerosene;

(¢) how far research in petro-
chemicals has been undertaken; and

(d) whether efforts have been made
to produce Kerosene from residual
fractions of crude oil?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) and (b). Yes, Sir. The Insti-
tute is modifying the design of the
existing domestic lamps for use of in-
ferior Kerosene: Its studies have
shown that it is possible to get good
illumination even with inferior Kero-
sene when used in lamps of suitable
design. The work is still in progress.

(c) Useful results have been obtain-
ed on 3 important projects: (i) Alky-
lation and disproportionation of
Toluene; (ii) Production of olefines
and oxygenated products using oxi-

dation and other techniques; and
(iii) conversion of naphtha into hy-
drogen, olefines and fuel gas.

(d) Yes, Sir. Apparatus to do so
has been iabricated and experimental
runs will soon begin.

Mr. Norrey Brook in Delhi

[ Shri P, R. Chakraverti:

| Shri P. C. Berooah:

| Shri Vidya Charan Shukla:
Shri Daji:

" Y Shrimati Vimla Devi:

Shri Kajrolkar:
Shri Ram Sewak:
Shri P. G, Sen:

Will the Minister of Home Affairs
be pleased to state:

1166

(a) whether it is a fact that one
Mr. Norrey Brook, who had been
staying at Ashoka Hotel, New Delhi
under the assumed name of N, C. de
Birmingham was arrested by the
Delhi Police on Thursday, the 8th
October, 1964;

(b) whether the Interpol had issued
a warrant for Mr. Brook's arrest 18
months ago;

(c) whether Brook had wvisited
senior officials of the Union Govern-
ment representing that his firm was
willing to invest £ 2 million in a
plant in India;

(d) the amount involved in the
cheating cases against him?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi); (a)
Yes, Sir.

(b) No, Sir.

(¢) Mr. Brook went about meeting
officers of the Delhi Administration
and the Government of India posing
as the Managing Director of two
foreign firms and representing that he
intended to set up an Air Condition-
ing Unit in India involving a capital
outlay of approximately £ 300,000.

(d) Rs. 2,810—in Tndia.
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Release of Gopal Vinayak Godse

1167, Shri Bhagwat Jha Azad: Will
the Minister of Home Affairs be
pleased to state:

(a) whether Gopal Vinayak Godse
who was sentenced to imprisonment
for life in Mahatma Gandhi murder
case has been released; and

(b) if so, when?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
and (b). Yes, Sir, Gopal Vinayak
Godse was released from jail on the
13th October, 1964.

Delhj Administration

[ Shri Surendra Pal Singh:
Shri Naval Prabhakar:
Shri Ram Sewak Yadav:

- 1168.

Will the Minister of Home AfMairs
be pleased to state:

(a) whether there is any proposal
to divide the Union Territory of Delhi
into three sub-units;

(b) if so, the broad outlines of the
proposal; and

(c) when this is likely to be im-
plemented?

The Deputy Mimister im the Minis-
try of Home Affairs (Shri L, N.
Mishra): (a) Yes.

(b) The proposal is to divide Delhi
into ‘three sub-units under the charge
of three Additional District Magist-
rates. These Addjtional District
Magistrates will work under overall
charge of a District Magistrate who
wil] be responsible for the whole of
Delhi and on whom will devolve the
responsibility for maintaining law
and order in the entire territory of
Delhi.

DECEMBER 9, 1984 Written Answerg

4030

(¢) The details of the proposal are
also being worked out and so ne
definite date can be given.
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Nehru Museum

Maharajkumar Vijaya
Ananda:
Shri Vishwa Nath Pandey:

Will the Minister of Education be
pleased to state;

(a) whether it is a fact that Soviet
Indolagists propose to send materials
fo inclusion in the Nehru Museum;

(b) if so, the details of the articles
already received or likely to be re-
ceived; and

(¢) what other proposals have been
made by the Soviet Indologists for
the enrichment of the Museum?

1171,

The Minister of Education (Shri

M. C. Chagla): (a) The Government
have no information, Sir.
(b) and (c). Do not arise.
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Public Sector Projects

1173 J Shri Yashpal Singh:
) "\ Shri Oza:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government’s atten-
tion has been drawn towards the sug-
gestions made at the two-day confer-
ence on administrative reforms held
under the auspices of Indian Institute
of Public Administration on toning
up the administration and working of
public sector projects;

(b) if so, whether any study has
been made on them; and

(c) the
thereto?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
to (c). Formal proceedings of the
Conference have not yet been drawn
up by the Indian Institute of Public
Administration. As soon as the pro-
ceedings of this Conference become
available they will be examined to
see if they contain any recommeda-
tion that could be considered by Gov-
ernment.

reaction of Government

Refugees from Pak Occupied Eashmir

1174, Shri D. C. Sharma: Will the
Minister of Rehabilitation be pleased
to refer to the reply given to Un-
starred Questiop No. 487 on the 25th
November, 19 regarding refugees
from Pakistan occupied area of
Jammu and Kashmir and state:

(a) whether it is a fact that the ex-
gratia grant has not been given to
those persons who registered their
claims for properties which were less
than the grant asked for; and

(b) if so, the reasons therefor and
the policy of Government in this re-
gard?

The Minister of Rehabilitation (Shri
Tyagi): (a) No claim of migrants for
properties left by them in Pakistan-
held areas of Jammu and Kashmir
were registered. The ex-grotia grant

DECEMBER 9, 1964

Written Answers 4034
was sanctioned for these migrants as
rehabilitation assistance oniy and has
no relation to the loss of immovable
properties left by them in Pakistan-
held areas of Jammu and Kashmir.

(b) Does not arise.
Promotions of Officers and Teachers in
Laccadives

f Shri P. Kunhan:
7 Shri Nambiar;

Will the Minister of Home Affairs
be pleased to state:

1175.

(a) whether Government have re-
ceived any complaints from officers
and teachers in Laccadive Islands
who were not promoted despite their
services, seniority and other qualifi-
cations;

(b) if so, the steps taken by Gov-
ernment jn the matter; and

(¢) whether Government propose
to appoint an engquiry commission to
investigate into the malpractices of
promotion in the Islands?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
to (c). Promotions are subject to
usual rules which have been observ-
ed by the administration; individual
representations are decided on merits.
No complaint of malpractice in the
matter of promotions was received.

Teachers in Laccadive Islands

1176 J Shri P. Kunhan:
7 Shri Nambiar:

Will the Minister of Education be
pleased to state:

(a) the number of teachers whose
services were terminated in the Lac-
cadive Islands during the last three
years;

(b) the number of teachers who
have been demoted; and

(c) the reasons therefor?

The Minister of Education (Shri
M, C. Chagla): (a) 13.
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(b) Omne non-matriculate teacher,
not eligible to hold a post in a higher
scale according to qualifications pres-
cribed for the post, was reverted to
a post in the lower scale,

(c) The services of the teachers
were terminated under Rule 5 of the
Central Civil Services (Temporary
Service) Rules, 1949,
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Hormones

1179. Shri Oza: Will the Minister
of Education be pleased to state:

(a) whether the Botanical Survey
of India has found a very rich source
of Hormones recently; and

(b) whether Government have de-
vised methods to make its results
available to the market to benelit the
poor peocple?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-
shan): (a) Yes, Sir.

(b) The matter it stil] in the re-
search stage; and the commercial
possibility will be considered after
final results of research are known,
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A

() WA OF AE A
Granis to Educational Institutes of
U.P.

Vishwa Nath Pandey:
Education be

1181, Shri
Will the Minister of
pleased to state:

(a) the number of educational ins-
titutes of Uttar Pradesh which ap-
plied for non-recurring grants dur-
ing 1963-64 and 1964-65 o far: and

(b) the grants sanctioned in each

case?

The Minister of Education (Shri M.
C. Chagla): (a) and (b). Educational
institutes are of many kinds.
from primary schools to Universities;
and grants to these are given through
a number of organisations like local
bodies, the State Government and the
Central Government. Tg collect in-
formation about grants given to all
educational institutes throuas all
these organisations will entail an ex-
penditure of time and labour that will
not be commensurate with the results
to be obtained.

‘Children’s Good-Will Mission to Nepal

J Shri Ram Sewak:
1182'1 Shri P. G. Sen:

Will the Minister of Edueation be
pleased to state:

(a) whether g group of 25 children
has been sent to Nepal on a good-will
mission; and

(b) the name of the body or orga-
nisation sponsoring this Mission?

The Minister of Cultural Affairs in
the Ministry of FEduocation (Shri
Hajammavis): (a) This Ministry has no
information f such a mission has
visited Nepal.

(b) Does not arise.

DECEMBER 9, 1964

Written Answers 4038
Fire Incidents in Kashmir
Shri P. C. Borooah:
1188 Shri P, R, Chakraverti:

Shri Prakash Vir Shastri:
| Shri Onkar Lal Berwa:

Will the Minister of Home Affairs
be pleased to state:

(a) whether any inquiry has beenm
ordered by Government into the
circumstances of the series of devast-
ating fires in the Jammu and Kashmir
State in the last two months; and

(b) whether any survey of the pub-
lic peace and order situation in the
region has been made following these
incidents, and if so, the results thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
and (b). The Jammu and Kashmir
Government have informed us that
this matter has engaged their attention.
They are satisfied that the fires were
mainly accidental and not due to any
cause which would affect public peace
and order in the State.

Fake University Certificates

1184, S Shrimati Renuka Barkataki:
"\, Shrimati Laxmi Bai:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that a big
racket in fake university certificates
has been unearthed by the Delhi Crime
Police recently; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Home Affairg (Shri L. N.
Mishra): (a) No big racket has been
unearthed.

(b) Does not arise.

Dye Manufacturing Plant

1185, Shri Balkrishna Wasnik: Will
the Minister of Petroleum and Chemi-
cals be pleased to state:

(a) whether there was any proposal
to set up a plant for the manufacture
of dyes in the State of Maharashtra;
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(b) whether that proposal has been
abandoned; and

(e) if so, the reasons therefor?

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): (a) to (c). The proposal to
set up a public sector plant for the
manufacture of basic chemicals and
intermediates for drugs, dyes, etc., in
the State of Maharashtra has not
been abandoned.

Reservation for Vacancies of 5.Cs. and
S.Ts.

1186. Shri Balkrishna Wasnik: Will
the Minister of Home Affairg be
pleased to state:

(a) whether any vacancies reserv-
ed for the Schedulaq Castes and Sche-
duled Tribes have been treated un-
reserved by the Union Public Service
Commission during the last two y©ars;

(b) if so, the number thereof; and
(¢) the reasons therefor?

The Deputy Minister in the
Ministry of Home Affairs (Shri
L. N. Mishra): (a) to (c). The infor-
mation is being collected and will be
laid on the Table of the House as
soon as possible.

Timings of Government Offices

1187. Shri Dharmalingam: Will the
Minister of Home Affairs be pleased
to state:

{a) whether there is any proposal
to cut the extra half-an-hour from
office hours introduced after the pro-
clamation of Emergency; and

(b} if so, when a decision in this
matter is likely to be taken?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) and (b). Representations
have been received from Central Gov-
ernment employees to restore the pre-
Emergency working hours in Govern-
ment offices. The matter is under con.
sideration and a decision is expected
to be taken shortly.

Lotteries

1188. Shri Dharmalingam: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Un-
starred Question No. 172 on the 6th
September, 1964 and state whether
the State Governments have agreed te
act on the suggestion made by the
Centre to withdraw the sanction givem
for running up lotteries?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): Re-
plies from some State Governments
are still awaited.

Pictures of Stalin in Delhi

[ Shri Hem Barua:
1189.4 Shri Jena:
LShri Gokulananda Mohanty:

Will the Minister of Home Affairs
be pleaseq to state:

(a) whether Government's atten-
tion has been drawn to the fact that
on the 14th November, 1964, the city
of Delhi was widely flooded with the
pictures of Stalin; and

(b) if so, the names of persons or
organisation responsible for thig pic-
ture campaign in the city as also the
purpose behind this move?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
Posters carrying Stalin's pictures
were found pasted on some walls in
Delhi on November 14, 1964

(b) It is not possible to affix res-
ponsibility. The aim behind the move
appears to have been to discredit the
World Conference for Peace and In-
ternational Co-operation held in New
Delhi from November 14 to 18, 1964.

Police Commission
1199, J Shri Harish Chandra Mathur:
" 7\ Shrimatj Ramdulari Sinha:
Will the Minister of Home Affairs
be pleased to state:
(a) whether Government have com-

sidered the need and availability of
appointing a Police Commission;
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(b) when the last Police Commission
was appointed;

(c) to what extent conditions have
changed since then and the steps
taken to cater to the changed condi-
tions and demands; and

(d) what study apart from a Com-
mission have been made, conclusions
drawn and steps taken?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
The Government of India have no
proposal to appoint 3 Police Com-
mission,

(b) The last Commission was ap-
pointed by the Government of India
in 1902.

(c) Police and public order are
State subjects and some State Gov-
ernments have set up Police Com-
missions.

(d) Some State Governments have
alzso set up Police Research Centres.
The results of studies made by the
Conferences of Inspectors General of
Police and others are made available
to the State Governments for their
consideration.

Regional Engineering College at
Silehar

1191. Shrimati Jyotsng Chanda: Will
the Minister of Education be pleased
to state:

(a) whether the site proposed for
the Regiona] Engineering College at
Silchar has been selected; and

(b) when Government
start this college?

intend to

‘The Minister of Education (Shri
M. C. Chagla): (a) A Special Com-
mitteee has been appointed to select
the site and the report of the Com-
mittee is awaited.

(b) As soon as the necessary faci-
lities have been organised, the Col=
lege will start functioning.
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Invention of Tele-Heater

1192 J Shrimati Savitri Nigam:
" Shri Vishwa Nath Pandey:

Will the Minister of Education be
pleased to gtate:

(a) whether it is a fact that two
engineering graduates of the Patna
University have invented a theory
which can possibly lead to the dis-
covery of tele-heater; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of Education (Shri
M. C. Chagla): (a) Neither the Gov-
ernment nor the Patna University
have received any information in this
regard.

(b) Does not arise.

Hindi Teaching Scheme

1193, J Shri Bishwanath Roy:
7\ Shri Brajeshwar Prasad:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that pro-
gress in teaching Hindi to employees
of the Central Government ig very
slow; and

(b) if so, the percentage of those
Government employees who have pas-
sed the compulsory Hindi examina-
tions as prescribed by Government in
relation to those who have not yet
passed the same?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
and (b). The Hindi Teaching Scheme
has been expanded rapidly in recent
years and the tota] enrolment increas-
ed from 16,000 in 1957-58 to over 54,000
in 1963-64. About two-thirq of non-
Hindi-knowing Central Government
employees (including Railway and
P.&T. staff) have, however, yet to pass
the prescribed examinations. To en-
courage non-Hindi-knowing staff to
complete their Hindi training quickly,
Government have recently sanctioned
the grant of an advance increment
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(absorbable in future increments) to
all non-Hindi-knowing non-gazetted
Central Government employees who
pass the final Hindi examination
(Pragya) by the due date. The scheme
for grant of cash awards 1o non-
Hindi-knowing employees who acquit
themselves creditably in Praveen and
Pragya examinations has also been
liberalised to some extent Considera-
tion is also being given to the further
measures that should be given to
accelerate the pace of training.

Natijonal Awards for Teachers

-

1194, Shri Jena: Will the Minister
of Education be pleased to state:

{a) the number of teachers selected
for receiving National Awards by the
President of India this year and last
year State-wise, for their extraordi-
nary service; and

(b) whether there i; anv gquota
earmarked for each State in this
behalf?

The Minister of Education (Shri
M. C. Chagla): (a) A statement is laid
the Table of the House. [Placed in
Library. See No. LT-3580/64].

(b) The number of awards for each
State has been broadly determined on
the basis of the number of schoois.
For 1964-65, the number of awards for
each State is as shown in the state-
ment mentioned above.

Rehabilitation in Assam

1195. Shrimati Jyotsna Chanda: Will
the Minister of Rehabilitation be
pleased to refer to the reply given to
Starred Question No. 55 on ike 18th
November, 1964, regarding schemes
san-tioned by the Government of India
for the rehabilitation of new migrants
in Assam and state:

(a) whether Government are aware
that new migrants are contiaually
coming in, particularly in the “strict
of Cachar; and

(b) if so, what proposals Govern-
ment have, to rehabilitate them in the

State or outside the State and how
long it wil] take to do so?

The Minister of Rehabilitaticn (Shri
Tyagi): (a) Yes, Sir. There is, how-
ever, some decline in the rate of in-
flux.

(b) Ten schemes for resettlement
of 5940 families in Assam involving

an expenditure of Rs. 84.94 lakhs
have already been sanctioned,
Schemes for resettlement of 7,400

families are under consideration. The
State Government have also indicat-
ed certain industrial schemes as uifer-
ing scope for resettlement of ih~ mig-
rants. These schemes would cover
roughly 10,000 families, but detailed
proposals in this regard have vet to
be worked out by the State Govern-
ment.

In addition, investigations are being
made regarding the scope for settle-
ment of migrants in NEFA arca and
pending the completion of such in-
vestigations, 1,000 families are propos-
ed to be moved into the areg during
the current year.

As the formulation and implemen-
tation of rehabilitation schemes na-
turally take sometime, it is not possi-
ble to indicate precisely at this stage,
a time-limit for the implementation
of the rehabilitation schemes,

Synthetic Rubber

1196. Shri Maniyangadan: Wil* the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether it has been made obli-
gatory for rubber goods manufactur-
ers to purchase synthetic rubker pro-
duced in India;

(b) if so, how; and

(c) price at which synthetic rubber
is now being supplied?

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): (a) and (b). In order
to encourage the use of indigenous
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synthetic rubber, the import of na-
tural rubber during the licensing
period October, 1963|March, 1954 was
linked with the off-take nf indigen-
sus SBR synthetic rubber in the ratio
of 1:1. Subsequently, in respcct of
the units borne on the list uf the
Directorate General of Technical
Development, the quantities of SBR
synthetic rubber which these units
could utilise for their production with-
out undue technical disadvantage have
been worked out on an individual
basis and the parties have becy ad-
vised to purchase these gquantities
during the period April, 1964, March,
1965.

(c) Grade 1500 and Grade 1502—
Rs. 3.85 per kg. fo.r. Bareilly.

Grade 1712  (oil-extended)—
Rs. 3.40 per kg f.o.r. Bareilly.

Desecration of Worship Places in
Eerala

1197. Shri Maniyangadan: V/ill the
Minister of Home Affairs be pleased
1o state:

(a) the number of instances of
desecration of places of religious
worship reported in Kerala since
January, 1964;

(b) the number of place; of wor-
ship desecrated belonging to cach
religion;

(e¢) in how many cases the
prits have been apprehended
punished;

cul-
and

(d) whether an enquiry was made
about these desecrations by the Union
Government; and

(e) if so, the result therecf?

The Minister of State in the Mnis-
try of Home Affairs (Shri Hathi): (a)
to (¢). There has been orly one ins-
tance of desecration of a Church at
Thaickel, Alleppey District on 20/21st

March, 1964 ang the case is under
1rial,
Besides, BT thefts were reported

nnd 31 persons were apprehendea in
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this connection. Two persons
convicted and the rest of Lhe
are under investigation.

were
rases

(d) and (e). On receipt of com-
plaints, the matter was referred tu
the State Government who have
taken suitable steps, including night
patrols, to avoid recurrence of such
incidents,

Oil in Bay of Bengal

1198. f Shri Subodh H.ansda
| Shri Yashpal Singh:
Will the Minister of Petroleum and
Chemicals be pleased to stale:

(a) whether his attention has been
drawn towards the statemeni made
by Dr. Malovitsky, Chief Scientist of
Soviet Team, that there were struc-
tures in the Bay of Ben@al and the
Arabian Sea which might lead to the
discovery of oil;

(b) if so, how far Government sub-
seribe tp this view; and

(e) when the result of the drilling
operations will be known?

The Minister of Petroleum and
Chemicals (Shri Humayrn Kabir):
(a) Yes, Sir.

(b) Preliminary seismic work has
been carried out so {ar in the Coro-
mandal Coast, Gulf of Mannar and
off the Kerala Coast. Further data
is to ‘be collected before drilling
operations on a substantial scale can

begin.

(c) Does not arise.

Land to D.Ps in Kalkaji Colony, Delhi

1199. Shri Sivamurthi Swamy: Will
the Minister of Rehabilitation be
pleased to refer to the reply given to
Unstarred Question No, 2654 on the
30th April, 1964 and state:

(a) whether the drafts of applica-
tion form and lease deed for the dis-
placed persons to be provided land in
the proposed Kalkaji Colony, Delhi
have since been finalised; and
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{(b) it so, the details thereof?

The Minister of Rehabilitation (Shri
Tyagi): (a) No, Sir; these are expected
to be finalised shortly.

(b) Doeg not arise.

Bducational Facilities for Children of
Defence Personnel

1200 J Shri A. V. Raghavan:
"\, Shri Pottekkatt:

Will the Minister of Education be
pleased to state:

(a) the extent to which the scheme
for providing educational facilities for
the children of Defence Personnel and
Central Government employees sub-
ject to transfers has been carried out;
and

(b) the number and names of places
where the scheme has been and is
proposed to be implemented during
the current financial year?

The Minister of Education (Shri
M. C. Chagla): (a) 54 such shools have
been established during the two years
that the scheme has been in operation,

(b) The Schools establisheq during
the current financial year have been
34, at the places mentioned in the
statement laid on the Table of the
House. [Placed in Library. See No.
LT-3581/64].

Teachers of Aided Schooly in Kerala

1201. Shri Maniyangadan: Will the
Minister of Education be pleased to
state:

(a) whether representations have
been received from teachers of aided
schools in Kerala that their emolu-
ments and other service conditions
ahould be made equal to those of
teachers in Government service;

(b) the differences that exist now
between teacherg in aided and Gov-
ernment schools, in the matter of
emoluments and service conditions;
and

{¢) the reaction of Goverrment to
the representation?

The Minister of Education (Shri
M, C. Chagla): (a) Yes, Sir,
(b) The major difference is in

respect of house rent allowance,

(c) The State Government has de-
cided to introduce parity as from lst
October, 1964 and hag moved for in-
clusion of this requirement in the Plan
allocations.

Mr. Justice Mitter's Case

1202, Shri Rameshwar Tantia: Will
the Minister of Home Affairs be
pleased to state:

(a) whether the Union Government
have taken any decision in the case
of Mr. Justice J. P. Mitter of the
Calcutta High Court regarding the
determination of his date of birth;
and

(b) if not, the reasons for the
delay?

The Minister of Staie in the Minis-

try of Home Affairs (Shri Hathi):
(a) and (b). The matter is under
consideration. There has been no
delay.

Studies in Para-Psychology

1203. Shri Rameshwar Tantia: Will
the Minister of Education be pleased
to state:

(a) whether it is a fact that the
University Grants Commission has
sanctioned one ‘lakh Rupees for
studies in para-psychology during the
remaining part of the Third Plan
period;

(b) if so, nameg of the Universities
that will conduct the studies; and

(e) how this grant will be utilised
by the Universities?

The Minister of Education (Shri
M. C. Chagla): (a) and (b). The
University Grants Commission has
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approved a scheme of the Rajasthan
University for the establishment of a
research unit in Para-Psychology at
an estimated cost of Rs. 1,47,800
(Rs. 89,800 Recurring and Rs. 58,000
Non-recurring). The share of the Com-
mission on this account will be
Rs. 83,900 (Rs. 44,900 Recurring and
Rs, 39,000 Non-recurring),

(c) The University will utilise the
the grant towards staff, equipment and
books.

Course in Chinese Studies inm Delhi
University

(Shri D. C. Sharma:
1204.{ Shri Ram Harkh Yadav:
| Shri Murli Manohar:

Will the Minister of Education be
pleased to state:

(a) whether it is proposed to intro-
duce an intensive course in Chinese
studies in Delhi University; and

(b) if so, the details thereof?

The Minister of Education
M. C. Chagla): (a) Yes, Sir.

(Shri

(b) It will consist of one year of
intensive study in Chinese language
followed by two years of Chinese
area studies (including further langu-
age study). It is proposed that
the three-year programme starting
in 1966 should lead to M.A. degree
of the University.

Barauni Refinery

1205. Shri Hem Barma: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether it 1s a fact that the
Barauni refinery project installed with
Soviet help is falling behind the
schedule; and

(b) if so, the reasons therefor and
the steps taken by the Government
to gear it up?
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The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) and (b), The reasons for delay
are as follows:—

(1) The original schedule was not
realistic;

-—

(ii) Changes in the production pat-

tern required revision of
design; and

(iii) Unanticipated difficulties at
the construction site,

Delhi State Teachers' Grievances

( Shri Murli Manohar:
1206. { Shri Ram Harkh Yadav:
L Shri Shivananjappa:

Will the Minister of Education be
pleased to state:

(a) whether a deputation of the
Delhi State Teachers' Association
called on Government to remove their
grievances;

(b) if so, the result of the meeting
and the specific grievances of the
teachers; and

(e) whether Government propose
to introduce inter-alia a pension-cum-
gratuity scheme for the benefit of the
teachers of the private-aided schools
in the State?

The Minister of Education (Shri
M. C. Chagla): (a) A deputation of
Delhi School Teachers' Associatiom
called on the Secretary to Govern-
ment in the Ministry of Education on
23rd November, 1964.

(b) and (c). A statement giving
the requisite information is laid on
the Table of the House. [Placed in
Library. See No. LT-3582/64].
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13.17 hrs.

CALLING ATTENTION TO MAT-
TERS OF URGENT PUBLIC
IMPORTANCE
(i) STATEMENT OF SOME BHUTANESE
DEFECTORS 1N MNEPAL

Shri Swell (Assam—Autonomous
districts): I call the attention of the
Minister of External Affairs to the fol-
lowing matter of urgent public impor-
tance and request that a statement may
be made thereon;—

“The passing of Bhutanese offi-
cials through Indian territory into
Nepal and the statement made by
them about the assassination of
the former Bhutan Premier, Mr.
Jigme Dorji and India’s interfer-
ence in the internal affairs of
Bhutan”.

The Minister of State in the Minis-

try of Extermal Affairs (Shrimati
Lakshmi Menon): On the evening
of December 5 Sarvashri Tangbi,

Penjo, Rinchen Dorji ang two ofher
officers of Bhutan Government, who
have fled Bhutan, issued a statement
in Kathmandu making several totally
false allegations about the policies
and actions of the Government of
India. Reports of this statement ap-
peared in the Indian newspapers on
the following morning. The allega-
tions against the Government of
India were false and without founda-
tion that the Government thought is
necessary to contradict them imme-
diately.

‘With 3 view to exposing the falsity
of these allegations, immediately, in
the Press and the other media ‘of
public information, a simple, gtraight-
forward denial has had to be issued,
during the daily briefing of the Press
by the Government's spokesman.
In a statement in the Lok Sabha and
the Rajya Sabha a few gays earlier,
I had placed before Parliament such
Tacts pertaining to repent developments
in Bhutan as were then in the posses-
sion of Govermment.

1796 (Ai) LSD—4 .

to Matters of Urgent

Public Importance
Tangbi and four other fugitives
appear to have crosseq into Nepal
from West Bengal, a day or two be-
fore the arrival of HM. the King
of Bhutan in Calcutta from Switzer-
land on November 22, 1964, on his
way back to his ceuntry. His Majesty
had not requested the Government
of India to intercept these officers or
to apprehend them. The House will
appreciate that, both, with Nepal and
Bhutan we have long, open borders
and the movement Indians, the
Nepalese and the Bhutanese across

these borders is free from restric-
fions.
As was stated to the House ear-

lier, these recent developments in
Bhutan are of an internal character.
and it is entirely for His Majesty the
King of Bhutan to decide as to how
he and his Government wish to deal
with this situation. In view of the
most friendly and cordial relations
between our two countries, the Gov-
ernment of India will extend to HM's.
Government of Bhutan such coopera-
tion and assistance as they may re-
quest of us,

The Bhutanese officers pow in
Nepal have saig that the Govern-
ment of India knew all the true facts
about the assaszination of the late
Jigme Dorji in April this year. Gov-
ernment fail to understand what is
intended to be implied by this. The
late Prime Minister of Bhutan, Shri
Jigme Dorji, who had served his
country loyally had made very valu-
able contributitn in the strengthening
‘of Indo-Bhutan relations. The tragic
news of his assassination came as a
great shock to the Government and
people of India. At the time of this
ghastly tragedy, we had offered all
the assistance that the Government
of Bhutan might need of us in helping
to trace the culprits or in any other
way. The Government of Bhutan
considered their ewn resources ade-
quate to meet the situation. As the
House knows, investigations by
Bhutanese authorities were followed
by trials in Bhutan, which led to the
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[Shrimati Lakshmi Menon]
execution of the then Deputy Com-
mander-in-Chief, Brig. Chabda Nam-
gayal Bahadur, and punishment of
others involved in the heinous crime
of Shri Jigme Dorji's assassina-
tion. After the assassination of the
late Prime Minister, the Govern-
ment of India continued to conduct
business with and lend their full co-
operation to the new acting Prime
Minister of Bhutan, Shri Lhendup
Dorji, whom His Majesty had been
pleased to entrust with responsibility
for the country's administration.

To suggest, as has been suggested
in the statement issueq by the
Bhutanese defectors, that the Govern-
ment of India desired or attempted, at
any time, to create misunderstanding
between the King of Bhutan and the
Dorji family is a mischievous and de-
liberate perversion 'of the truth. Till
such time as the King was pleased
to retain Shri Lhendup Dorji as his
Acting Prime Minister, the Govern-
ment of India workeq in close co-
operation with and extendegq the ful-
lest measure of assistance to him.
This was acknowledged by Shri
Lhendup Dorji himself,

These officers have alleged that
India hag in some way been behind

the so-called upheavals in Bhutan
since 1961. The house has followed
with interest the course of Indo-

Bhutan relations since 1961 and ear-
lier. So far as the Government of
India are aware, but for the most
tragic and unfortunate assassination of
Shri Jigme Dorji there has been no
trouble in Bhutan. Perhaps, the most
significant event of these years was
the formulation of Bhutan's develop-
ment plan, which we undertook to
finance, at the request of and with
the approval of the King, and the
then Prime Minister of Bhutan, Shri
Jigme Dorji, and the Government of
Bhutan as a whole.

Bhutan has made steady progress
during these years. All that the
Government of India desire is that
Bhutan should be a strong and pros-
perous country. His Majesty, the
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King of Bhutan is anxious to achieve
rapid economic and social advance-
ment of Bhutan and, as I said the
other day, the Government of India
remain anxious and committed to
give all possible assistance and co-
operation to Bhtifan in this task.

Our relations with Bhutan are
regulated by the Treaty which we en-
tered into with that country in 1948.
By this Treaty, the Government of
India have undertaken to “exercise
no interference in the internal ad-
ministration of Bhutan”, and the
Government of Bhutan has agreed to
be guided by the advice of the Gov-
ernment of India in regard to its ex-
ternal relations. Both Governments
continue to adhere fully and faith-
fully to this Treaty. For any one to
suggest anything to the contrary can
only be termed a nefarious attempt
to create misunderstanding between us
and the Government of our friendly
neighbour, Bhutan. His Majesty, the
King of Bhutan and the Government
of India confidently believe that these
attempts will end in failure.

Shri Swell: It has been reported
that these shocking and scandalising
allegations by these Bhulanese fugi-
tives in Kathmandu have been given
wide publicity in the Nepal official
news agency and the Nepal Govern-
ment controlleq radio, and a spokes-
man 'of the Nepal External Affairs
Ministry had stated that the fugitives
were welcome to sfay in  Nepal as
long as they desired to stay. In view
of this, would not the Government
consider that this attitude of the Nepal
Government would lend substance to
the allegations of these fugitives that
we have bungled in our relations with
the Himalayan States in such a man-
ner as to give rise to apprehensions
that we were treating them like pro-
tectorates, and have Government
taken up the matter with the Nepal
Government, and has the Nepal
Government given its reaction?
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Shrimati Lakshmi Menon: All the
assumptions of the hon. Member are
wrong.

Shri Swell: Have you takep it up
with the Nepal Government?

Shrimati Lakshmi Menon: When
the assumption is wrong......

Shri Swell: It is not an assumption,
It has been reported in the papers.
This blanket denial of everything is
not going to solve any problem.

Shri Kapur Singh:. To stabilise the
conditiong and affairs of our Himala-
yan borders with a view to obviate
the complications of the sort that
have recently arisen with reference to
Bhutan, do Government propose to
strive for a federateq Himalayan re-
gion comprising of Sikkim, Bhutan,
Nepal and Tibet.... (Interruptions).
It is not a matter for laughter.

Mr. Speaker: Government will
consider this...... (Interruptions).
When we are dealing with questions
relating to these parts, we ought to
be very discreet. It is a delicate re-
lationship that we have got and
Members should exercise some res-
traint......

Shri Hari Vishnu Kamath (Hoshan-

gabad): But also vigilance.
Mr. Speaker: I repeat his words:
Government should be vigilant and

careful.

Shri Solanki (Kaira): May I know
whether these Bhutanese officials
have made these false allegations ins-
pired by some outside agencies and
have we cleared the misunderstand-
ing that has been created with the
Bhutap Government?

Shrimati Lakshmi Menon: I am not
aware of any outside influence or any
outsider involved in it.

Mr. Speaker: Have we cleared that
misunderstanding?

to Matters of 4056
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Importance

Shrimati Lakshmi Menon: The
denial itself is the clearance of the
misunderstanding.

Mr. Speaker: Before the statement
had been made here today have the
Government learnt of it and have any
attermnpts been made to clear it?

Shrimati Lakshmi Menon: Various
allegations have been made and we
have issued a flat denial.

ot gEw W woET (W)

# St areat g fF 9 wew 3 afu-
FTL WA F1 FT 9T & |7 IT AW
F gAY AT ¥ T &1 &ur A
g1 FT UL A9 &1 T ATAT HIT AT AT |
afg 7&l, ar 1% W @3 i@ #51
#rar & g1 7 9T A | gy gw
AT &7 AFHEar AG0 &

Shrimati Lakshmi Menon: The hon,
Member did not listen to my state-
ment. There are open borders
between Nepal and India,

Shri Hem Barua (Gauhati): In view
of the arrest of some Chinese by the
Bhutanese Government on grounds of
alleged involvement in the political
feud in Bhutan and in view of the
virulent anti-Indian statement made
by the fugitives in Nepal and in view
of its pro-Chinese slant, may I know
if our Government had tried to as-
certain from the Bhutanese Govern-
ment about the depth and dimension
of involvement of the Chinese in this
political feud?

Shrimati Lakshmi Menon: Certain
facts mentioned by the hon. Member
are internal affairs—the arrest of the
Chinese and other things.

Shri Hem Barua: Not that. On the
face of it they may be internal
matters but because our security is
threatened on account of this in-
volvement of the Chinese in the
political feud in Bhutan we are inter-
ested. Therefore, to brush aside the
guestion saying that it is an internal
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matter would not satisfy us nor would
it satisfy you, Sir.

Mr. Speaker: The only question
was whether the Government has
tried to find out from the Bhutan
Government whether they suspect
that there is Chinese hand behind
all the trouble that has been created.
Am 1 right?

Shri Hem Barua: | did not hear.
Shrimati Lakshmi Menon: No, Sir.

Shri Math Pai (Rajapur): In reply
to a question by me last week on the
same subject-matter, the hon. Minis-
ter of State in the Ministry of Ex-
ternal Affairs stated that the develop-
ments Wwere a storm jnp a tea-cup
which were not to be associated with
any adventure, sinister and danger-
ous. But here, the statement clearly
tells us that it is something much
more sinister and dangerous for
this country than what happeng in
a tea-cup. It is a storm that is brew-
ing. And there......

Mr Speaker: Order, order.

Bhri Nath Pai: Sir, this has to be
linked up, because the whole purpose
of asking a question ig to get the in-
formation. As the Government shows
such a king of under-estimate of the
developments, there ig a link-up. May
1, therefore ask (a) whether it will
be sufficient for us to declare in this
House that the allegations made by
the fugitive officials that India it try-
ing to convert Bhutan into a protec-
torate is not correct, and that India
is not interfering in anyway and that
matter is purely a feud between two
leading families—whether the decla-
ration of protest to this effect by
India ig enough, or, whether the Gov-
ernment of India withip the treaty
terms is advising the King himself so
that Pakistan ang China do not get
4 handle to carry on propaganda
against India and (b) may I also know
whether because of our cordial rela-
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tions with Nepal Nepal soil is not
used for anti-Indian activity and anti-
Indian propaganda?

Shri D. C. Sharma (Gurdaspur): 8ir,
on a point of order. The point of
order is, is it a question.

Mr. Speaker: So far as I was al-
lowing it, it can be presumed that it
ig a question.

Shrimati Lakshmi Ménom: So far
as the latter part of the question is
concerned—whether we are going to
take it up with Nepal, etc.—that mat-
ter is under consideration.

Shri Nath Pai: The first part of
my question is equally important,
Sir: whether it is sufficient for us to
protest in this House; What we are
concerned with is whether the protest
should not come from the King of
Bhutan himself,

The Prime Minister and Minister
of Atomic Energy (Shri Lal Bahadwr
Shastri): We will certainly take it up
with the Bhutan Government. Ag we
know the attitude of the King of
Bhutan, I have no doubt that he does
not subscribe to the views expressed
by these gentlemen in Nepal.

Shri P. R. Chakraverti (Dhanbad):
May I know whether Government han
information corroborating the press
report that these Bhutanese have al-
ready contacteq China through the
Chinese embassy in Pakistan?

Shrimati Lakshmi Menon: We have
no information.

Shri Hari Vishnu EKamath: It is a
fact that since the Bhutanese officers,
civil and military, fled their country
there has been an increasing move-
ment or exodus 'of Bhutanese people
from Bhutan into Indian territory—
into "Test Bengal—and is it a fact
that either the Union Government has
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Resolutions
alerted the West Bengal Government
about thig matter or the West Bengal
Government has alerteq the border
police about this movement and, if so,
whether the position inside Bhutan
is getting more serious?

Shrimati Lakshmi Menon: If any
such movement which the hon, Mem-
ber mentions comes to the notice of
the Government, the border police
will be alerted. At the moment,
there is no such movement which the
hon. Member fears.

Shri Hem Barua: The Assam Gov-
ernment has done jt, Sir.

Mr. Speaker:. Very good; that in-
formation is conveyedl
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12.34 hrs.
PAPER LAID ON THE TABLE

AnnvAL ReEPorRT OF O1L AND
NaturaL Gas ComMMLSSION

The Minister of Petroleam and
Chemicals (Shri Humayun Kabir):
I beg to lay on the Table a copy of
Annual Report of the Oil and Natural
Gas Commission for the year 1963-64,
under sub-section (3) of section 23
of the Oil and Natural Gas Commis-
sion Act, 1959. [Placed in Library.
See No. LT-3579/64].

12.341 hrs.

DEMANDS FOR SUPPLEMENTARY
GRANTS (RAILWAYS), 1964-65

The Minister of State in the Minis-
of Railways (Pr. Ram Subhag
Singh): T beg to present a statement
showing Supplementar, Demandg for
Grants in respect of the Budget
(Railways) for 1964-65.

1234-3/4 hrs,

REPORT OF COMMITTEE ON
PRIVATE MEMBERS' BILLS AND
RESGLUTIONS

Frery-tHRp REPORT

Shri Rao (Shimaga)
I beg to present the Fifty-third Re-

AGRAHAYANA 18, 1886 (SAKA)
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port of the Committee on Private
Members' Bills and Resolutions.

Mr. Speaker: Order, order. | am
sorry to observe that there are some
Members who must either be on their
legs or must be talking when they are
sitting!

12.35 hrs.

STATEMENT RE: PRIME MINIS-
~ TER'S VISIT TO UK.

The Prime Minister and Minister of
Atvomic Energy (Bhri Lal Bahadur
Shastri): In response to an invitation
from the Prime Minister of the Unit-
ed Kingdom, Mr. Harold Wilson, I
visited London from 3rd to 6th
December, 1964. The period of my
stay in the U.K. bad necessarily to
be brief but the visit was indeed use-
ful.

Before my meetings with the UK
Premier and other Ministers, I was
happy to have had an opportunity of
meeting Her Majesty the Queen.

A wide range of subjects came up
for discussion during my meetings
with Mr. Harold Wilson and several
of his Cabinet colleagues. We ex-
changed views fully and frankly in
a friendly and informal atmosphere.

‘There was no formal agenda for
discussions. However, some of the
topics on which there was an exchange
of views, were as follows:

(i) The complex international
situation as seen from Delhi sad
London, particularly the difficoit
situations in South Bast Ams,
South Asia and Africa.

(ii) Problems of peace, dis-
armament, particularly nuclear
disarmament, United Nations, the
proposal regarding the multi-
lateral force, freedom for the re-
maining colonies and programmes
of assistance to developing coun-
tries.

(dii) Balance of payment pro-
blem of the UK.
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(iv) India's programmes of
development and India's defence
needs.

As the House knows I had not gone
to the United Kingdom  with any
specific requests or proposals. These
exchanges of views were, however,
very useful. The U.K. Prime Minister
and his colleagues stressed the im-
portance of having frequent opportu-
nities at various levels to exchange
views in an informal manner so as
to understand each other’s points of
view even if we cannot agree on cer-
tain gpecific nratters. They felt that
in the complex and difficult world
situation personal discussions of this
nature would help the larger interest
of world peace and disarmament and
assist the promotion of economic and
social progress, particularly in the
developing countries.

One of the matters which is of
special importance to India and which
has attracted much attention in the
U.K. also is that of the recent explo-
sion of a nuclear device by the Chinese
and its impact on the nuclear policy
of the Government of India. Owur
views on this question are well known.
India is determined to pursue the path
of peace and to work for the elimina-
tion of the nuclear menace which
faces mankind today, The non-nuclear
countries in particular have to
give serious thought to this matter
and the Government of India are al-
ready in touch with several other
governments on this subject. Equal-
ly, it is the responsibility of the great
nuclear powers, particularly the USA
and USSR, to think of concrete steps
for the elimination of the  threat
that overhangs mankind. We must
not forget that the nuclear danger is
a menace for the entire people of

the world. Our views were stated
categorically and they were welcom-
ed.

I was much impressed and touched
by the warmth of friendship amongst
the Government and other leaders of
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public opinion in UK. for India and
the Indian people.

I have extended an invitation to the
U.K. Prime Minister and Mrs. Wilson
to visit India and they have been good
enough to accept this invitation. We
look forward to this visit.

ot gowre feg (F0em) @ oEw
T F s oA AR fer o g fE
ATEAT AT WTEH A F AT A A
a1 T Far 9w faar s ¢

Y MT TEET |ERAT : 9gT Fal
dfrsgar e s g Afss mee
397 a1 7€ & 5 ew arer & woEw
F wfed FT TR AEAE |

Some hon. Members rose—

Mr. Speaker: The Prime Minister
has made ga state. But earlier I
had received notices from some Mem-
bers. I am giving them opportunity
first.

Shri Swell (Assam—Autonomous
Districts): It has been reported that
without using the expression ‘nuclear
umbrella’, the Prime Minister has
made a suggestion to the British
Prime Minister that nuclear powers,
especially the USA and the Soviet
Union, should give a sort of guaran-
tee to the non-nuclear powers against
nuclear attack by any country. Now,
today, it seems that......

Mr. Speaker: Order, order. The
hon. Member should put his question.

Shri Swell: I am putting the ques-
tion, Sir. '
Mr. Speaker: But questions should

be brief and precise. Hon. Members
are making speeches while they are
putting questions. That habit is not
to be encouraged.

Shri Swell: May I know whether
before making this suggestion the
Prime Minister has ascertained the
feelings of the two major nuclear
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countries—the  United States of
America and the Soviet Union?

Shri Lal Bahadur Shastri: No, Sir,

1 have not done so.

ot gemae e (fawee)
A W A gfam & gy W F AT
7z a1 afag & fF ofeeTm 1 s
Fwaw A AT g7 T@E WA CF
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Shri Hem Barua (Gauhati): May I
know whether the attention of our
hon. Prime Minister was drawn to a
statement made by Britain's Common-
wealth Secretary in the House of Com-
mons to the effect that in giving arms
aid to India Britain has imposed three
conditions and out of these three con-
ditions one stipulates that Britain
has the right to observe and inspect
the use of arms given to India by
Britain and the staff attached to the
High Commissioner's Office here would
do that; if so, may I know whether
our Prime Minister while discussing
our defence needs, as he has stated in
his statement. had any discussion on
this particular point which is, T would
say, one which goes against the pres-
fige of this country?
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Shri Lal Bahadur Shastri: I am
sorry I have not seen this statement
of Mr. Bottomley.

Shri Hem Barua: He made it in the
House of Commons.

Shri Lal Bahadur Shastri: If he has
said any such thing we will have to
take it up with the UK. Government.

Shri Hem Barua: He may not have
seen the statement. .....

Mr. Speaker. He says that he will
have to take fit up.

Shri Hem Barua: He said that he
has not seen the statement. But this
Government has entered into an
agreement with the UK. Government
through our Defence Minister. There-
fore, whether the Prime Minister has
seen the statement of Britain’s Com-
monwealth Secretary in the House of
Commons or not, it does not matter.
On the basis of that agreement.....

Mr. Speaker: Order, order. A ques-
tion is intended to get some informa-
tion. The Prime Minister has stated
that he will have to take it up. What
further is needed in that respect that
it is being argued further, I do not
understand.

Shri Ramga (Chittoor): Does it also
imply that he will look into the terms
of that agreement?

Some hon. Members rose—
Mr. Speaker: Shri Jashvant Mehta.

Shri Jashvant Mehta (Bhavnagar):
Sir, the Prime Minister made a very
important statement regarding the
guarantee given by the nuclear
powers—the USA and the USSR—
against the nuclear danger to the
non-nuclear powers. May I know
whether the Government has sascer-
tained the reaction of the UK. Prime
Minister on this subject?

Shri Lal Bahadur Shastri: Well, Sir,
the UX. Prime Minister could not say
anything definitely in. this regard, but
he did feel that the nuclear powers
should consider ways and means so
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that the non-nuclear powers are not
put in a dangerous position or, some
how the threat, for example, of China
or of the nuclear countries is reduced.

Some homn. Members rose—

Mr. Speaker: These were the only
names of Members who tabled Calling
Attention Notices.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Sir, 1 want to raise a point
of procedure (Interruptions).

Mr. Speaker. Order, order. Five
Members should not speak at a time.

Shri Nath Pai (Rajapur): Sir, it has
been the practice tp ask for clarifica-
tions after a statement has been made.
So I will ask for your latitude this
time also leaving it to you to decide.

Mr. Speaker: Then it will be open
to the whole House. If I had con-
sidered it as a statement made in
reply to a Calling Attention Notice...

Shri Nath Pai; Now it is not in
reply to a Calling Attention Notice,

Shri Hari Vishnn Kamath: It was
zllowed in the past.

Shri Nath Pai: It was a healthy
precedent (Interruptions),

Mr. Speaker; Order, order. That is
very objectionable. Hon. Members
begin to speak while they are sitting
when another hon. Member is already
on his legs. What is the guestion that
Shri Nath Pai wants to put?

Shri Nath Pai: Sir, may I know
from the Prime Minister if he had
this idea of, what is called, a joint
shield or, better, a nuclear shield to
be provided by the USSR and USA
to mitigate the danger to those powers
and countries which are not in posses-
sion of atomic weapons, and whether
it is a fact that Mr. Wilson undertook
to discuss the same idea with Mr:
Johnson during his ensuing wvisit?

Sh.ril Lal Bahadur Shastri: What the
hon. Member has said in the first part
of his question is more or lesg correct.
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1 did not use the word “shield” or
any such word, but I said it is the
responsibility of the nuclear powers.
to consider how to mitigate the.
danger and menace of the use of nu-
clear weapons by the nuclear powers.
As for the other part of his question,
it is for the Prime Minister of Britain
to decide. He did not indicate any
such thing.

Shrimati Kenu Chakravartty (Bar-
rackpore): May I know whether the
Prime Minister made any specific pro-
posal as he has done in his reply to
China, to see that the Nuclear Test
Ban Treaty is further extended for the
final elimination of making of nuclear
weapons and destruction of stock-piles
and also to extend it to France and
China? I want to know whether such
a proposal, which he has specifically
mentioned on more than one occasion
here, was made by him to Mr. Wilson?

Shri Lal Bahadur Shastri: 1 did
suggest to him that the Nuclear Test
Ban Treaty should be further extend-
ed, but in different ways; that is, if
the atmospheric tests are banned at
present, the underground tests also
should be further banned and in other
ways also it should be extended. Of
course, it follows—but I did not men-
tion—naturally, that there should be
an appeal both to China as well as to
France to sign the Moscow Test Ban
Treaty. But I did not make that sug-
gestion.

Some hon. Members rose—

Shri Hari Vishnu EKamath: Sir, I
had given notice of a question on this
subject, but you did not admit that.
1 did not know why I will not use the
word “discrimination”—only those hon.
Members who tabled Calling Atten-
tion Notices are being allowed to put
questions.

Mr. Speaker. Order, order. I am
surprised at this. Another hon. Mem-
ber from his own party was allowed’
by me to put a question

—
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Shri Hari Vishnu Eamath: I had
given notice of a question on the sub-
ject but it was not admitted.

Mr. Speaker: I am surprised at this.
In the first instance hon. Members
argue with me that it is not a Calling
Attention Notice and therefore I
should allow more Members to put
questions. Then, when the Prime
Minister wanted to make a statement
and he has made it, I am gquestioned
as to why I did not admit the Calling
Attention Notice. Both these things
are said because I did not allow a
uestion.

Shri Hari Vishnu Kamath: I am sor-
ry, Sir, you have not understood me.
[ am submitting a point of procedure.
‘You earlier observed that certain hon.
Members had tabled Calling Attention
Notices and therefore when the Prime
Minister made the statement -ou right-
ly said that those hon. Members who
had tabled Calling Attention No'ices
would be called to put ques-
tions. I invite your kind atten.
tion to the fact that I had tabled, not
a Calling Attention Notice but a
guestion on the subject but it was
not admitted. So I expected, follow-
ing the same line of procedure that
you adopted, that I would be called.

Mr. Speaker: There is a mistake in
that., Because he had given notice of
a question, his name was not includ-
ed.

Bhri Hari Vishnu Kamath: I
remember, in the last or an earlier
session you had ruled that Members
who had given Calling Attention No-
tices or questions would be later call-
ed....

Mr. Speaker: If I did that I will
examine it further. I will not allow
more than one Member {rom one
group.

Shri Hari Vishng Kamath: It should
not be made a party matter or issue.

i g wer wogEtn ([[E)
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Shri Mohammad Elias (Howrah):

The prestige of the country and the
House is involved.

Mr. Speaker: We should not go into
that -question here.

Shrimati Renn Chakravartty: The
Prime Minister of England should
have been present . . . (Interruptions)

Mr. Speaker: Order, order.

Shri  Nambiar
What is the protocol?

Mr. Speaker: I suppose I am not
expected to answer that question,

Shri Ramga: 1 was not aware of
this new procedure. We came to
know that the Prime Minister is going
to make a statement, So, we had
expected that we will get an oppor-
tunity to ask questions.

Mr. Speaker: Whoever wanted to
put questions, I have allowed them.
If he wants to put a guestion, I will
allow him also. Why did he not
rise in his seat then?

Shri Ranga: 1 was waiting for an
opportunity to raise this. I consider
it a new procedure. My hon. friend,
Shri Kamath, wanted to ask for eluci-
dation. You were not pleased to call
him and when the hon. Member
asked for the reason you were good
enough to say that if they had given
notice of their intention and risen in
their seats they would have been
given opportunity. Now, this is a

(Tiruchirapalli):
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new procedure. If you have decided

that such a procedure should be
adopted in future, Wwe can under-
stand it.

Mr. Speaker: Since some hon.

Members had given notice of a calling
attention I first thought that I would
confine the questions only to those
hon. Members. Therefore, 1 called
them. But objection was taken on
ihe ground that the hon. Prime Minis-
ter had made the statement wvolun-
tarily and, therefore, it should not be
included in that category. So, I
.allowed opportunity to ask questions
fo one hon. Member from each group.
If the hon. Member wants to put a
question, I will allow him to do so.

Shri Ranga: 1 do not want to ask
any question. I wanted to know the
‘procedure.

Shri Nambiar:
-order,

ot g W wEElg e
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Mr, Speaker: Now the introduction
of Bills.

Shri Nambiar: What about my point
of order, Sir?

Mr. Speaker: No point of order
arises at this stage,
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12,53 hrs.

KERALA APPROPRIATION BILL*,
1864

The Minister of Finance (Shri T, T.
Krishnamachari): Sir, I beg to move
for leave to introduce a Bill to
authorise payment and appropriatiom
of certain further sums from and out
of the Consolidated Fund of the
State of Kerala for the services of
the financial year 1964-65.

Mr. Speaker:

“That leave be granted to in-
troduce a Bill to authorise pay-
ment and appropriation of cer-
tain further sums from and out
of the Consolidated Fund of the
State of Kerala for the services
of the financial year 1964-65."

The question is:

The motion was adopted.

Shri T. T. Krishnamachari: I in-
troducet the Bill.

1253} hrs.

DELHI SECONDARY EDUCATION
BILL*

The Minister of Education (Shri
M. C. Chagla): Sir, I beg to move
for leave to introduce a Bill to pro-
vide for better organisation and
development of secondary education
in the Union territory of Delhi.

Mr. Speaker: The question is:

“That leave be granted to in-
troduce a Bill to provide for
better organisation and develop-
ment of secondary education in
the Union territory of Delhi.”

The motion was adopted.

Shri M. C. Chagla: I introduce the

Bill.

*Published in Gazette
dated 9-12-64.

of India— Extraordinary—Part II,

section 2,

tIntroduced with the recommendation of the President.
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POINT OF ORDER

Shri Hari Vishnu Kamath (Hos-
hangabad): Sir, on a point of order.
The relevant rule is rule 376, pro-
viso to sub-rule (2) thereof. Sir, you
gave a direction a few days back
that the relevant rule should be quot-
ed before raising a point of order.
My point of order relates to arrange-
ment of business in the House, which
can be raised at any moment; it need
not be at any particular moment.

Mr. Speaker;: Now he might raise

it.

Shri Hari Vishnu Kamath: I will
invite your attention to items 3 and
14 of the Revised List of Business for
today. On item 3, the second Calling
Attention Notice, you will kindly see
there is a foot-note “To be taken up
at 5 P.M.”. The half-an-hour discus-
sion to be raised by Shri Prakash Vir
Shastri is also listed as “To be taken
up at 5 P.M.” Mathematically speak-
ing, both the subjects cannot be taken
up at the same time, at 5 PM. 1
would request that in future when a
Calling Attention Notice is listed or
posted at 5 P.M,, if possible no other
business is posted afterwards, for the
same day. Sometimes, the Calling
Attention Notice takes a long time
and if the half-an-hour discussion is
taken up after that, the House will
have to sit till 6 O'Clock. In any
case, it is physically impossible for
both items to be taken up at the same
point of time. Therefore, I think the
List of Business is slightly out of
order and should be corrected or re-
vised accordingly, in your judgment
and wisdom,

Mr. Speaker: I thank Shri Kamath
for that. I should say that I will take
care of his suggestion or interpre-
tation.

Shri Hari Vishnu Kamath: T could
not hear it.

AGRAHAYANA 18, 1886 (SAKA)

Essential
Commeodities Ordinance/Bill
Mr. Speaker: I will take care of it.

Shrimati Renn Chakravartty (Bar-
rackpore): On the half an hour dis-
cussion to be raised by Shri Prakash
Vir Shastri it is stated “at 5 P.M. or
as soon as the earlier items of busi-
nesg are disposed of” which means
that the Calling Attention will be
taken up first and then the half an
hour discussion.
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Shri Hari Vishnu Kamath: The hon.
Member should read the first part also.

Mr. Speaker: Now both of them
have read the whole of it.

Shri Hari Vishnu Kamath. No, the
hon. Member has not read the whole
of it, apparently.

12.56 hrs.

STATUTORY RESOLUTION RE: ES-
SENTIAL COMMODITIES (AMEND-
MENT) ORDINANCE AND ESSEN-
TIAL COMMODITIES (AMEND-
MENT) BILL—contd.

Mr. Speaker: The House will now
take up further discussion of the
Resolution moved by Shri Bade on the
Essential Commodities (Amendment)
Ordinance, 1964 and the motion moved
by Shri C. Subramaniam on the Bill
further to amend the Essential Com-
modities Act, 1955 and the Criminal
Law Amendment Act, 1952.

Shri Hari Vishnu Kamath (Hoshan-
gabad); When will the Minister reply?

Mr. Speaker: The balance of time
at our disposal is one hour and thirty
minutes.

Shri Hari Vishan Kamath: The
Deputy Speaker had extended the
time by one hour.

Mr. Speaker: Yes,
Originally the time  allotted was 3
hours. Than it was raised to 4 hours.
Out of that, 24 hours have already
been taken and 1} hours remain. How
long will the Minister take?

I know that.
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The Minister of Food and Agricul-
tare (Shri C. Sobramaniam): 20
minutes.

Mr. Speaker: All right. Shri Nam-
biar might continue his speech.

Shri Nambiar (Tiruchirapalli); Mr.
Speaker, yesterday I was quoting
figures that have been supplied by the
Government of India. On page 29
of the pocket book it is stated that
the per capita availability of food-
grains is 15.8 ounces for the year 1962.
As the production has continued at
that level, for 1963 and 1964 the per
capita availability could not be less
than 15.8 ounces. Yet as we all know,
the present ration in the rural parts
of Kerala is 3% ounces of rice and 4
ounces of wheat. Leaving that apart,
if according to statistics enough food
is available in the country, where has
that food gone. Government are un-
able to give an answer to that ques-
tion.

Government have now come for-
ward with this amending Bill, say-
ing that there is hoarding, the traders
are responsible for this shortage be-
cause they are indulging in anti-social
activities and so they should be book-
ed. According to Government that is
the object with which this amending
Bill is being brought forward. Yet,
from the figures quoted by  Shri
Kamath in the House yesterday, it is
seen that no conviction has taken place
during this short period. This clearly
shows that even though Government
had enough power in their hands, the
officials, the persons who are respen-
sible for implementing this measure
have not properly discharged their
functions. Therefore, even though
effective laws are being passed by
Parliament, they remain dead legisla-
tion with practically no use because
ef the inaction on the part of Govern-
ment. The arguments about the ques-
tion of appeal and all those things
become academic because they do not
even arise as Government are not
prepared to prosecute and convict the
offenders.
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It may be that the question of sum-
mary trial may frighten some people.
But those people who are indulging in
this trade, those who are amassing
and who have amassed wealth, will
not be frightened by the words “sum-
mary trial”.

13 hrs.

When the question of appeal comes,
there is appeal for almost all cases
except those which come under the
category of punishment of less than
one month's imprisonment. These
people who are accused can Imanage
with the magistrates to get a punish-
ment of five weeks' imprisonment ins-
tead of one month’s imprisonment
and get the right of appeal. I want
to know from the hon. Minister whe-
ther, ever since the promulgation of
this Ordinance, any trader or a pub-
lic servant has so far been punished
by any court under the summary
trial proceedings and whether any-
one has been awarded a punishment
of less than one month's imprison-
ment or Rs. 2,000 fine. I think, the
figures which the hon. Minister would
give us will enlighten us as to what
extent this measure is intended to
unhoard the hoarded foodstuffs.

Then, the guestion may be asked
as to why this has been brought in.
This has been brought in for the pur-
pose of public consumption, to tell
the people that the Government is
very serious about the question of
hoarding and about distributing food-
stuffs to the people. They want to
create, if possible, that sort of psy-
chology among the common man that
there is some guarantee of food com-
ing to them due to these measures.
To that extent it might work; that is
the only limit and scope of it.

So, there is no reason for hon.
friends on my right and some others,
who are very much frightened, or ra-
ther moved by this measure to Think
that it is ag if it is going towards a
state of an autocratic sort of regime.
Nothing of the sort is coming.
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Shri C. Subramamiam: It is only
a paper tiger.
Shri Nambiar: If it is a paper

tiger, at least the word “tiger” is
there; but it is nothing, it is only a
.dead Jetter, ] would submit. That is
my experience. That was what I
was about to tell yesterday. In our
State, Madras, in the very district of
Coimbatore where the Minister comes
from, in spite of your Ordinance, rice
is being sold very freely at the rate
of Rs. 2 or Rs. 2.50 a measure which
is banned and which cannot be done,
whereas the maximum price that is
fixed is Rs. 1.20 Paise for the best
quality rice. But it is being sold at
that price. The hon. Minister knows
it, I know it, everybody knows it and
we also purchase it sometimes be-
cause we have not got enough rice to
eat. Then, what is the meaning of
this legislation? This is just like
our prohibition law which is more
known by its disobedience than by
its obedience; it is the same thing.
But if the psychology could be creat-
ed that something would be done
under this, let the hon. Minister and
the Government have that satisfac-
tion, we on this side, however, have
no satisfaction because we find that
‘these traders who indulge in such
practices are above these frightening
pieces of legislation.

In this respect I would submit to
‘the Government to think seriously
in terms of implementing it. Try.
Anyhow they have burnt their boat
in Kerala and they are burning their
boats in many States also by their
inefficiency. Anvhow the bad name
is already there from the traders.
Traders do not place much reliance
in the Food Minister or his Govern-
ment. So, anyhow you have got a
bad name, therefore gn to the full
extent of it and find the other end
of the thing. cee that these hoarders
are really punished and some of them
are put behind the bars. Give them
punishment and see how things take
shape. You will at least have the
support of the people. The ordinarv
man will hail Shri Subramaniam and

AGRAHAYANA 18, 1886 (SAKA) O-rdinaucefﬂiu 4076

his Ministry for the courage with

which he does it.

But he is between two stoels ef
being frightened of the reaction of
the traders and, at the same time, of
being scared of the hungry mouths
which we find behind him. Between
the two he is nbw suffering and he
and the whole Ministry feels that his
Government may let him down if the
situation goes still worse. Therefore
I want to make a frank and straight
submission to this House that these
sorts of legislations do not encourage
us; rather, they do not give any con-
fidence to us because of the past ex-

perience that we have had of this
Goverrrment.  Otherwise, noprmally
these measures are good.

13.05 hrs,

[Mr. DEPUTY-SPEAKER in the Chairl.

The hon. Member, Shri Kamath,
yesterday spoke eloquently about the
failures of the Government with re-
gard to these matters. I also add to
what he says. This Government
must think in terms of taking prompt
measures.

One more word and I have done
and that is with regard to the policy
of procurement and the levy. The
Government allows a margin for free
trade. That is why they are not
procuring. Once they allow free
trade they must also see that the
trade behaves properly for which
they have fixed g price. But that
price is not followed. When it is not
followed, they must take it to its
logical end, prosecute them and make
them behave. If there is a difficulty.
they must enter into monopoly pro-
curement and get the entire surplus
foodstuffs in their hands and properly
distribute them to the people. Either
of the alternatives must be accepted.
They cannot have both the things and
put us into difficulties. That is exact-
lv the difficulty in which we are plac-
ed because of the policy of Govern-
ment.

T would reauest this House to see
that the Government layvs down a
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firm policy and takes enough mea-
sures that will fetch enough food to
the people. If that can be done then
these legislations have a value; if
that cannot be done, these legisla-
tions will end in dead letters and
only the people will suffer and be
fooled. I want the Government to
decide their mind quickly.

Mr. Deputy-Speaker: How much
time does the hon. Minister want?

Shri C. Subramaniam: I have al-
ready told the hon. Speaker that I
want 20 minutes.

Mr. Deputy-Speaker: 1
him at 2.15.

Shri Hari Vishnu Kamath: That
has already been decided by the hon.
Speaker,

§t 7 fag (Te%%) @ wAw
FaTemer WA, AT 9T 37T IH HeATIE
% fasg Ot weAE va@r v 2, 39 W
# Awds FT@T g | wearRw A ¥
% far d@faw & wax 3o fafea
wa &g T ¥ | 9= et &3
g% 21, 9 arfaEriE v ¥ 9 21 AW
¥ uar afrfoafaat s==x &1 af ¥
F1fF Faw g7 favtarfasrdd & ws@m
¥ & TFY s |EAT g1, AT wemmEw
< fFar =1 gwar @ 1 wfEw g af
feafaai & & 18 o ofvfeafy Gar
FuT 45wy 2, fom § s s
FIH &1 AEAVIFAT 93 TS 1 | T OET
7w a7 2 fF a0 T9F a7 &7 afe-
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T A AT FW IS AF fRAr mEr
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Shri Radheylal Vyag (Ujjain); Mr.
Deputy-Speaker, Sir, 1 rise to sup-
port the measure that is before the
House. I would like to make certain
observations with regard to the en-
forcement of laws relating to this
Bill. There can be no two opinions
with regard to the punishment that
will be inflicted on anti-social ele-
ments, profiteers or black-marketeers,
and with respect to the wide powers
that will be given to the executive
or to the judiciary to deal with such
matters.

Sir, I would like to submit that
there cannot be one-way traffic.
Sometimes our executive officers are

also responsible for the lapses on
their part which result in black-
marketing ang other anti-social
evils. For example, from time to

time new orders are being issued,
new laws are being framed, but the
proper publicity is not being given
and this results in great hardship
not only to the dealers but also to
other persons. It so happens that
sometimes even a very responsible
officer of the grade of 1.A.8. does not
even understand the law and the
implications underlying it. He does
not take proper action in time and
allows lapes on the part of dealersto
take place and it is at a very late
stage they think of taking action
against the dealers. That is not pro-
per. As soon as a law is passed or
any order is issued, I think, there
must be clear-cut instructions given
to the executive officer or to the Col-
lector or to the Deputy Commissioner
n a district to call a meeting of the
dealers and explain to them the policy
of the Government, the various im-
plications of the laws and the action
that is proposed to be taken by the
“Government in case they contravene
any provision of the law. If this is
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not being done, I am afraid, we cam-
not find fault exclusively with the
dealer. I might here cite an ins-
tance. Recently, a law was passed
prohibiting the movement of food-
grains within five miles of the bor-
dering areas, that is, borders between
two States. Now, in my State, the
dealers did not know it. They mov-
ed foodgrains from TUjjain, Indore,
Ratlam and other places to Burhanm-
pur which is within five miles of the
Bombay province. The Collector
even jssued the permits. The Col-
lector of Khandwa even issued the
permits. Even the Collector did not
know about it, After all, entries had
been made—records are there—and
they did not take foodgrains stealthily.
They took foodgraing openly. Now
action is being taken against them
after many months. That is not
proper. Had the Collector explained
the things, as they were, to the dea-
lers, I think, there would not have
been this violation of the law.

Then, 1 can very well understand
giving the powers of summary trials
under this Act, But what action is
proposed to be taken against the offi-
cers who delay investigation of such
cases? A long period is being taken
in investigation and in filing of the
complaints before the court.  What
action is proposed to be taken against
them? 1 think there must be some
provision to take a firm action against
such officers who default in taking
timely action against such anti-social
elements. There must be clear-cut
instructions to the officers to  the
effect that if they do not abide by
such instructions, a very serious ac-
tion will be taken against such offi-
cers. Only then we can be success-
ful in administering the food policies
successfully. With regard to the
procurement, well, T am afraid, even
now. ...

Mr. Deputy-Speaker: Mr. Radhelal
Vyas, that is a wider issue. We are
onlv concerned with this Bill here.
Food is being discussed on almost
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confine your remarks to the Bill
You have not got much time.
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Shri Radhelal Vyas: It is related
to it. It has been dealt with by Mr.
Nambiar and other Members  also.
Every speaker has dealt with it.

Mr. Deputy-Speaker: That is no

reason why you should also deal with
it.

Shri Radhelal Vyas: It is
to it.

related
It arises out of this Bill.

With regard to procurement, I
would like to submit that Govern-
ment should have a clear-cut policy
on this matter. As has been pointed
out already, you cannot have levy
procurement for a certain portion of
the produce and allow free trade for
the rest. This kind of thing cannot
be allowed because it would not
work well. In a deficit State, Gov-
ernment must make up their minds
to have all the surplus grains with
the producers procured by Govern=
ment themselves, In other words,
there should be monopoly procure-
ment, and the produce should not be
allowed to flow freely. Otherwise,
the prices cannot be uniform in that
State; one price will be there for the
foodgrains that will be issued from
the Government stocks and another
price will prevail for the foodgrains
that will find their place in the mar-
ket through free trade.

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): Within the price
structure

Shri Radhelal Vyas: We know that
Government have fixed prices. But
where is the foodgrains available at
those prices? Can the hon. Minister
point out any State where the prices
have been restricted to the level fix-
ed by Government? No. That is
because they have allowed free move-
ment as well. With free movement,
price control cannot be enforced.
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own State which is a surplus State;
the prices of wheat have been fixed
in my State, but the prices prevail-
ing are ruling higher, and we cannot
get the foodgrains also. Only the
day before yesterday, I was very
much pained to see in Bhopal, the
capital of Madhya Pradesh which is
g0 surplus in foodgrains, a long queue
of about 260 to 250 women standing
for just a kilo of flour each. I was
very much pained that in this State
which is so heavily surplus, people
shoulg wait in a queue for hours to-
gether. And why is the position like
that? That is because it is available
at a fair price at the Government
shop, whereas the wheat available
in the market and which ijs with the
dealers is available at a much high-
er price, and no action can be
taken in that regard, because if ac-
tion were taken, the stocks will go
underground.

That js why I suggest that the only
remedy is to have monopoly procure=
ment of foodgrains. Every producer,
every dealer and every consumer
must be made to give a declaration
that he has got so much of stock. The
consumer, if he has got a particular
stock with him, should be supplied
with the foodgrains only after he has
used the stock already available with
him, and firm action has to be taken
in thig regard. This used to be the
policy of the Government of India
before 1947. You, Sir, come from
Mpysore, and you know that it worked
so well in the State of Mysore, and
in the States of Cochin, Travancore,
and Madras. The poleiy that then
prevailed was that there was mono-
poly procurement not only of wheat
and rice but even of staple food whe-
ther it was ragi, johar or bajra or any
other cereal, and cent per cent sur-
plus was procured by the Govern-
ment. That system worked so well
in the southern States, but it was a
failure in North India, because there
was no such policy here. Therefore,
I would submit that Government
should make up their minds to have

Take, for instance Kerala or even my'J§ a clear-cut and firm policy with regard

1796 (Ai) LSD—S5.



4085 Essential Commodities DECEMBER 9, 1964

(Shri Radhelal Vyas]

io procurement, because then
this policy can be successful.

only

1 would also like to point out that
there cannot be a uniform price
policy throughout the country. Gov-
ernment have sometimes to make
changes in the orders depending upon
whether a State is surplus or deficit.
‘The price that has to be fixed for
rice or wheat in a surplus State
should be quite different from that
which prevail in a deficit State, Gov-
ernment cannot expect to procure rice
in Bengal or in Kerala at fair prices.
They must give a very good and re-
munerative price to the cultivators
there. So, there cannot be one uni-
form price policy, because that will
work hardships on the cultivators.
The price should be such that it will
be welcome by the producers also.

S0, I would submit that if the
policy has to be implemented succes-
sfully, a more reasonable and fair
price should be given to the produ-
cers also.

I had a few other points to make,
but since my time is up, I shal] con-
clude now.

Shri Shinkre (Marmagoa): Al-
though I am on my legs to support
this Bill, I cannot help expressing the
feeling that this Bill is as usual a
half-heartedq measure. Sometimes,
when [ look at the predicament and
the sorry plight in which the Govern-
ment are finding themselves, I am re-
minded of a proverb very common
in some European languages, the equi-
valent of which in nglish I am not
aware of, namely that a fish dies its
death through its own mouth. The
meaning of this proverb is that when
a person is in trouble he has none
else to blame except himself. Simi-
larly, 1 would like to say to this Gov-
ernment that no one else is to blame
for the sorry plight that they are pre-
sently finding themselves in but they
themselve: because from the very
bezinning they had moved about
with haH-hearted measures only,
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least two
and trying

trying tc please at
sections of the people
to make half-hearted provisions
ali the time. Whilst on the one
hand the ruling party and the Gov-
ernment were proclaiming that they
wanted to establish in this country a
socialistic pattern of society, on the
ather, almost openly they went on
conniving at the big business in the
country or at least with a particular
section of that big business.

Shri K. N. Tiwary (Bagaha):
Question.

Shri Shinkre:.My hon. friend may
question, but the facts are there for
anyone to see that Government are
trying to please two sections of so-
ciety, and, therefore, as usual they
have ended up with this present sor-
ry spectacle of having displaced both.

It was only in 1955 that Govern-
men came forward wih a legal enact-
ment to control and check the essen-
tial commodities implying thereby
that for about eight or nine years be-
fore that this country had no law
and no enactment to check and cont-
rol the essential commodities. We can
easily realise from this that for this
long period, Government were trying
to please the two sections of people
that I had referred to earlier. Even in
the so-called affluent societies and
countries, the essential commodities
were controlled and legalised imme-
diately after the second world War,
and even whatever emergency legis-
lation had been brought forwarq dur-

ing the war-time had subsequently
been brought on the statute-book.
threrfore, 1 would submit that

we cannot easily forgive this Gov-
ernment for the complete callous-
nesz which they had displayed by
doing nothing during all those
years right up to 1955. And
further, even the Essential Commo-
dities Act which they had enacted
in 1955, anybody will see, was a com-

pletely half-hearted measure which
did not satisfy the requirements of
this country as Government them-

selves have rgatis_gd now,
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As the time at my disposal, judged
by the earlier ringings of the bell, is
very much limited, I shall only deal
with one or two important aspects of
the Bill.
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Although I am in full support of
this Bill, I am unable to accept the
provision in this Bill wherein Govern-
ment have made unappealable some
decisions which involve a sentence
of imprisonment not exceeding one
month or fine not exceeding Rs. 2000
or both. 1 would like to inform my
hon. friend Shri Bhagwat Jha Azad
that my socialism does not mean the
establishing of lawless laws, because
we have to accept the principle that
no matter what offence is involved,
everybody who is an offender, whether
under the Essential Commodities Act
or under any other law, must be pro-
vided with a reasonable chance to seek
justice within the limitations of the
legal procedure or legal process. I
would go a little forward and take the
liberty of suggesting to Government
that they might increase the limits of
imprisonment which they have pro-
vided for, but they should keep in
the Bill a provision for appeal to be
open to the man concerned. Perhaps.
there is the fear in the Government's
mind that the people concerned will
resort to dilatory tactics.

Shri Yallamanda Reddy (Marka-
pur): They are doing it.
Shri Shinkre: If that be the case,

then I would submit that Government
can put in more provisions whereby
such dilatory tactics can not only be
curtailed but completely stopped.

I would also go a step further and
suggest to Government that they can
make all these offences triable not by
any district magistrate or executive
magistrate but by first class magistra-
tes, with the provision of appeal to
the sessions court, again with ano-
ther provision that the appeal should
be dealt with within a periog of one
month or two months. Let that be
made clear in the statute itself. Other-
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wise, the judge concerned or the ap-
peal court shall be held guilty of dire-
liction of duty. If these provisions
are made, both the parties, the offen-
der and the Government wll have
a reasonable chance, the one for en-
forcing the law and the other' for
seeking protection of the law.

By the number of times you Sir,
are nodding your head, you are per-
haps indicating that I have gone be-
yond the time or am approaching my
time-limit. I would however seek
your indulgence for a minute or two
more,

A suggestion was made by Shri S.
S. More to bring this provision on par
with sec. 262 of the Cr. P. C. I have
no objection to it. Ewven here, the
limit suggested by sec. 262 (2) could
be enhanced to six months. There
could be no objection to that,

I completely disagree with Shri
Dandekar and other hon. Members
who spoke and said that the summary
trial represents a denial of justice or
infringement of fundamental rights.
In most advanced countries of the
world which have far greater regard
than we have for their own Constitu-
tion and which also have fundamental
rights more or less rigidly enacted,
they have accepted the principle that
offences concerning essential commo-
dities should be tried summarily, pro-
viding to the accused reasonable safe-
guards and allowing them to have
proper recourse to law and justice.

Shri Hari Vishnu Kamath: Which
countries?

Shri Shinkre: So many, for instance,
Italy, Portugal and France.

Shri Hari Vishnu Kamath: Portu-
gal!

Shri Shinkre: Yes. Regarding poli-
tical matters it is completely back-
ward and immature. But that does
not mean that they do not handle
their essential commodities problem
and other problems effectively.



4089 Essential Commodities

Bhri Sham Lal Saraf (Jammu and
Kashmir): He has personal knowledge,

Shri Shinkre: Yes.

Therefore, 1 say it is time Govern-
ment thought in terms of putting le-
gislation concerning the supply of es-
sentia] commodities and other things
permanently on the statute book, so
that there never should be any oc-
casion when Government would be
faced again with the same problem
and of having to do something when
the situation has gone out of hand.
That is why I am opposed to a time-
limit to this Bill, that it will be in
operation only upte 31 December
1866. Whether it is today, tomorrow
or twenty years hence, essential com-
modities will remain essential to the
community, and the problems concer-
ning them will remain always. So
I would request Government to make
up their mind on this matter and
place this enactment permanently on
the statute book and not resort to pro-
visional or temporary measures,

= go o WYY (Fagww) : FuTeAs
wgrea, & 1@ ud fras safedt (wits-
#z) fam ¥ wed awgw F@w g
g i wEvas amiE & an
# gamr 3w fred wE wdii & for dwer-
o= feafs & 19 @ &, 7= =wfz
T foed Y w39 Fae fady
aedl gTRT IWET TG A F ATl
fFl o & o w1 frdaT aw WK
& fadft & 37 1 &AW § Wy g0 H
NFIL T fagas 11 & 1y 957 &
AT A ATfge gr i W H oSEaT F
FRTH gAs T 37 99 T00¢ 7
faqr & tg@ 9 g AT SfEg
a1 few fadt g ofifefa aga
TR g 7€ o7 A q7ar & wfafataai
F AR T ard F1 O w1 af o
% 57 g2 fefesqum Sy & aadz
FIGr FHADY FTH FT TG &1 ToA
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F qATHIE I AL FATGI & Tf Far
¥ sgME Ageiq 91 7 99 HT A
fraT ag wia £ 90 W@ Y fv gL
T AN 1 KL § KT qar 1 2T
& W& AT qT TAAKET TT GHEAT BT
T F ¥ 7Y wrAwE auEA faw arg
2 a1 q& g @ ¥ &0t gk fr 3w
AW TAFT ATF F A9 9 fag FC
W@ E a1 g9 441 334 A wwi F @
&1 7 g & am 157 @ & fF @
AT AZ L & ITF G HYAT ATATH
g faar aFar § ifF & e @
& vt A dver &1 ww A F AT oA
FIH! TLATHT FT FTHAT FLAT T247 47

A FTHT faawa gom & ag W IR

T W &1 o Al faw qmr 4n
#3 2ar fF gz samardl gAEEIE, W
gty & FAE ffw aw ¥ e
TAGT w1 T FTH F fAw qEAw@ @
A frg a0F & w10 AET GAURT
FAN 71 fod ag F1 @ A w0
frégarg smaE wr & 9 @
A aft agm s A R w7
¥ FEr adr A

mpaTgfF AR azad A
far & wfeq serarl ST gATHETA
FY wfaard aar 3 7 gaow e 20
# Y ag $Fm 5 39 oF wEA w1 a9
FY 721 FT 19 wEA F faar s A
#rF wEA FT g1 ATfAAT @ DA AT |
T 7@ ¥ AAfaT I AR F wfas a0
faar s

ZARIT F ITIAE | g AfaFae
AFgE AT FA g & T F wHATT§
fF orm o I §WT O g @
feqfy atc o wfgs sfeq T TedlT
AT ArTAY | FFR F §F S
faa ArET AT F1 7F GIW FH A
wre freiErd MFT & W O T F
TaddE F1 gz o war § F qagT g
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# sfawi F1 q9gd 37 1 fanw @
5 5T wogd o SrwwT 7
AT qg AT FAERT TEEEE § W@
& W1 27 Aiar fawr & @fww Y ag
uw fefegeq i we7 a7 fondard nawie
7 @ & 9 (egw &% w1 SfEa &
21 @ AN 1A F afwe A Ee
AT 3T FY AALYT AT AT ,FHT-
I ATHTEI KT F T T 59 -
sifeal & faers #< @1 & ag wdl faam
¥ uF wew g & Aww faet wAwa
& AET A T FE AFAT § {6 fawe
wEat & o7 73 fefrgeg #1 ata gt
t, F% FEFTH TFATT HAIT qloNo
sitste G 4 1 fF T &7 & 57 s
I AR gAHER &7 §eE 6K
W FQ@ 1 WX qAsTEaedr &
FW T | AT ATIH AT gFEAT H el
FATA S(eal WAT ST AT 41 qg]f
F T Teal AGT WA HW 41 W fAg
o fa=r § 7g & & Hagqr wEr 0%
g F® o ot gTerd sawes @ FET
F1 5 & o H AGT AT R YT F
¥ wgAdr F IT 9T G qg FTA AT,
feat ST Wi I afeq fawar s
sl foo enm  (EomER) :
FUTEALT TR, A TF TE4T FT qw
2 ud g oaFe g e oA A o
T ¥ wgwd i F AL agEnir S go
Fo 1T & TrAar TR A ¥ I AT
IEU 21
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Mr. Deputy-Speaker: The bell is

being rung—Now there is quoram.

sft go o Wi : IUTEAE FEET,
frgwmrar frag a1 w6t aW
e melic v P we
fesgm s aR ¥ 3 @ 1 =
#Yd aT § 4 @t Argan g v faiw
FT 37 AT &l § orgt Wy A
Ty F gurdt @ feafy i o ofaw
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T g A EA AT 99 g T
¥ A eiE /1T 9 FRE wrfaa
A & a q wfas ¥ gfas ofT
agi ¥ faafegt &1 o+ afgsr #
¥ @ & A afor sewTag g g 6
agl 9 HF WieIwT # FIH T4 gE
21 & aC% a1 9% TaEee & @l
g fora® & FTOT " &1 TG0 9%
JATEA TT TET & GEL TF WX FTO0
¥ W7 agr 9T @maw & feafq st
TR g wfew gt o @ E AR 9
2 TaATE # FEIG & SATRT TR IELA
Tt F1 arfadt | gafae & =g@ f5
I TRl #, I TT BT WL A
T4, & TH a1 T 4T 4 (6 agr
9T FET T NEFWA W T g Afg
ag wfa® @@ &1

aa # & AR wfas 7 =29 @
™ fam 1 989 @A F@T g AT
wrgat g gw § 91 oF W@ 1 an
37 F sygeay 71 0% 3§ F F}Gr F7
i wdty F< (2o ama #2000 w97
F1 I 1 w1 g w3 fzar s
FfE T S TR FA AT ¢, T FOET
G a1 g &1 g ar G w/T
S FT AT I F FS FST & AL ¢ |
va: & ™ fa@ &1 awda & @w g1

Shri Jashvant Mehta (Bhavnagar):
I have heard the speeches from both
sectiong of the House. Some people
were vehement and wanted stern
action, while some pleaded for the
rejection of this Bill on the grounds
of jurisprudence and fundamental
rights, some wanted that the law
shoulq take its own course and that
the administration should be tighten-
ed. But my approach is an altogether
different one. Let me pose the prob-
lem before the House and state how
we should tackle it.

The misery of the common man is
mounting, People are hard hit, and
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the logical conclusion for the Govein-
ment was to bring this amendment of
the Essential Commodities Act.

' The main problem is that the rise
in prices hag upset the family budget
of the common man. The distributive
system ig defective. People have to
stand in queues for long, and yet
adequate supply is not available in the
different States. You might have read
in the papers that after price control
was introduced, rice has gone under-
ground. Every day we find that half
the newspapers are filled with news
about the food problem.

Government is also seized of the
problem. Day by day announcements
are coming, and the daily papers are
also writing editorials. This reflects the
seriousness of the food problem. Gov-
ernment have taken important steps.
An ordinance has been issued, price
control has been announced, co-
operative consumer stores have been
organised. In spite of all these things,
people have lost faith and confidence.
They do not know what will happen
tomorrow. Everything is dark and
confused.

The Kerala incident is before our
eyes, The hon, Minister of Food
announced in the House yesterday
that he was incapable of stopping the
rise of price of wheat in Delhi. What
do all these things show? Really what
is our deficit, and how is it reflected?
‘What is our machinery to deal with
it?

1 humbly submit that the whole
approach to this problem requires
revision, and we have to give now
thought to this whole problem. The
problem is basically psychological,
and it has to be tackled -at the psy-
chological level, and unless it is tac-
kled on a war footing, we will not be
able to cope with the situation with
the present machinery, the present
approach, the present system and the
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present policy, and the sifuafioh will
become worse day by day.

The hon. Prime Minister said that
they were going to evolve g national
food policy., What is that national
food policy? We have not been able
to evolve any national food policy.
In different States different measures
have been taken by different Govern-
ments. There is no uniformity, Con-
ference after conference has been
held of Chief Ministers, and yet they
could not take any decisions.

Shri A. S. Saigal (Janjgir):
have taken decisions,

They

Shri Jashvant Mehta: In this coun-
try there are surplus and deficit
States, but the hon. Member from
Madhya Pradesh also said that in the
surplus States also there were long
queues for wheat and other foodgrains.
What does it show? What is basi-
cally wrong? There is a lot of food in
this country, but the surplus States
people also are suffering from the
same difficulties and the same haras-
sment, and they have to waste a lot
of time.

To meet this situation, one of the
important demands from our side is
—1I am speaking on behalf of the Guj-
arat people, the people of the deficit
States, the people of Maharashtra and
U. P.—ig that the zones should be abo-
lished. Unless the zones are aboli-
shed, there will not be any solution
of this problem, whatever ordinance
or amendment of the Essential Com-
modities Act you may bring, or how-
ever you may proceed under the DIR
or any other law.

So, one of the important things is
that the Government should abolish
the zone system. If this is not possi-
ble, has the Government the capacity
to organise State trading and socialize
whole sale trade? Even in State trad-
ing, we are late, and they are not
able to procure foodgrains. How are
we poing to stabilise the prices when
we have no buffer stock? It is only by
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the Essential Commodities Act or any
other laws and rules, because our ad-
ministrative machinery is inefficient
and dishonest and cannot fulfil the
goal. The problem of price stabilisa-
tion can be solved only by importing
foodgraing and dumping them on the
market. Otherwise, the situation will
deteriorate day by day to such an
extent that law and order will be-
come a problem in the big cities, and
Government will not be able to tack-
le the situation.
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Government should first decide its
policy about the export of essential
commodities, I know we are short
of foreign exchange, but last year
because of our exports, we experi-
enced difficulty about groundnut oil
So, Government should categorically
decide that there will not be exports
of groundnut oil and other essential
commodities, because in Bombay and
other big cities forward contracts are
being entered into with foreign
countries.

To sum up, my suggestions are:
building up of a sufficient buffer
stock by import or any other means
and capturing the market by STC;
removal of the zonal system; open-
ing of subsidised fair price shops and
assuring regular food supplies to
create confidence in the people; stop-
ping export of groundnut oil and
other essential commeodities; removal
of price control and allowing the
competitive market to operate ; orga-
nise the STC in a competitive market
to stabilise prices. I also suggest giv-
ing incentive to agriculture for more
production, exemption from revenue,

Mr. Depaty-Speaker: You have
suggested all these things before.

Shri Jashvant Mehta: The last point:
give free water to agriculturists for
this year, only to those who want to
take only to food production.

st %o Ao faardt : &7 & W
a fdas e aga g @1 &, vEer &
QT ¥ gAAT g | §F 5@ fadaw w1
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arx % ferr g2 Fafree A g fafae
# gerarg Far § A e Pl W A
@R T E | gETE 3 T R
wifrgmat e I AT IR R
AT TSFIA FHEHT 8 | FHTQ &
Fraq e A aoE ¥ gua g aE @
a faaet g arfew ot SaeT Ay
g€ | voat g ¥ 0F fefewee fog
ww e AT Er o & 9w faw-
o & fraew & g gamt e fafree
aTed 7 a7E ¥ O §9 Fear o @ E,
9% fad & 97 s d g

v ¥4 fr fea faqum & st
AT FTAT TEAT F | AT T AT ]
fx 7o 3w & #r¢ o farmer gy &,
ot w2 § | g ¥ @TET d
wgr w2 ¥ gL wA et
& ot Fgr o foraey ot wreeft € @9 %7
%, ard maAde qead 7w 8, faaw
TEAT § @9 F4L € 1B ¥ qFC a9
aF #WI gW @M & Faraw § Thr
faar ds gu A AT & | a9 T
gfrar & ¥ EWRIT | T 8, AR
e i AT A9 W & 1w afdfeafy
# fordt gt welt qEIR F FTH FTAT
e ¥ eAR A g
3 WOAT FH AT AV AE F FW@
& s o frurT 23 € € & sE
g @ ¥ fau @ fadas &1
ardr &, g9FT § @eE F@TE |

T At How wag A faast
# gy wTe <@ g g | frdaw
# off wg g fear wrn & e ot graw
F ATZ AT AT BT § AT IEHT WA
T @ a¥, Ty H agRd TR |
g 1 waea ag & g fF
v fay sy e Faww qg A g e
W wEEE T fE Ak w9 4w g
‘{Era‘|ﬁrﬂ'ﬁa'ftﬁi\ﬂ'ﬁﬂﬁ
wrdt § s fore a<g & s faw
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YTH HTAT WX OF Aforege et w1
T ¥ 3T & A SHET w9 JIA A
¥ g & awat & W wE @<
T & fF S faset e § ot
wifya frar smar &, ag sv< afe &
fte arfas & s § w1k &z s
g | WX IEE YW a9 ¥ ag ¥
T g1 ATt @ At g A § ares
¥ gaw & = foan ot @ WR A
BT AET & | TW A ¥ e g
FIE TH I H AT EATE | FEIAG
¥ T T g fF OF wRrea OF o ot
e gl wETew ROy e )
¥y arw T ¢ fF A o dfaee
a1 F1% A fora Afewrdr (fefeee o)
WY sroriE %97 & 98 uHy Agi g g
I TG A FY | I TAAT FT GATC
1 & fau o & I q@dr @
g & 1 FfFT aer 9 o9 97 TR
ST & 95 Fi @ feard 7
e ¥ HHE # A9 5 @ 1w Fe e
ATE Sy fF et @ 8 Sy aRi 9%
TA A AT T G TG AT
T2 & | ag O =" FET TG AT |

AT FATT 3 H AT FEAT Y

“Where a Special Judge tries
any offence specified in sub-section
(1) of section 6 alleged to have
been committed by a public ser-
wvant in relation to the contraven-
tion of any special order referred
to in section 12A of the Essential
Commeodities Act, 1955, then, not-
withstanding anything contained
in sub-section (1), of section 8 of
this Act or section 260 of the Code
of Criminal Procedure, 1898, the
special judge shall try the offence
in a summary way......".

Tg ¥ AW gs fF 0w aTe A
HIfFES ® o W EAT § @) oo
T Al uw AEH §O0F
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ifose 57 M1 & a9 T AW
FEAT & At ar Y 9 1§ I Frw S
o fe dfege &1 & Qfed | afe
oI &1 WS WA AT AT AT
=ifed

gl aF w8 faqgya &1 s
& Tho To AT A FeT & o w77
g fv 1980 ¥ argere ST 7 Syt
f 3w a9 G2 F1 Trw AR, ¥t et
2 I | 49 AT F GEiEA F ar
s fedzfom amp % ¥ a@ Wt
Aol W GET G &1 He
fear mar & 39T @9 ¥ FIT FOW
@ w1 ¢ fr ofasee ¥ 3 FmmmE
7 gu, TR w=E A ¥ a9 AG
fooar | I A T @Rewe frm g
S "7 W F 187 g7 war feafo @
f& sfaai #t @ 78 faaar § #R
FHET TAATH AT FT TR & 7 ag AT
Fer o & 5 T F g e w1 A R,
&9 % a® @ & fow 48 § wemy
o W F At H ot w1 oW g
TEt W W AW | ded FEW A
BT w, FALFT, SOW, H@ ATl
F1 BIF FT T T4 F gz ;7 @
fouwe & a8 @ aw ¥ wfew @
T W g 1w feafa # faddy @
qTEt N TOF F ag FeT fw GO A9
%z fafreedr 1 8, ar Saa anfaw &
a9E ¥ qg &9 & T €, § wwwa @
g % oF e g, § g% oF FIEaa
gAR T F AT A T &
qEE FUT AT AT BI2 agr 9 wEd
¥ W ¢ wmw, foeelt, awmf wifg
sl # e &, S i mre # v e
T w7 ¢ o f e A g
IAHT fEgery & TawH 2 6T 8 )
¥ 3 ww § fomd o wmEe § W
B & g1t 7T ag ¥ 991 gt Aa
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T AT A 2y faw &
& A EAF G a9 s ¥ fraperdt

@t 1 afe g AW A A
45 F0T & W 19 F0O2 FwaT 2l
Fare.....

#t PvR 9 AW . TIAE
AT, T TR

Mr. Deputy-Speaker: Quorum has
been challenged. Let the Bell be
rung—now there is quorum,

5t o Ao faary: T ag g @
gr f& @9 A7 s S J|ET A
T & g7 Ui & mEe 3§ @
g TE T8N a7 W@ § 39S fAg 1
SaEq( AET &N T @Y § | ;1T Fae
TEg FUT T &Y SeaeT HOT o7 @ F
5T ¥ 99 |19 A9 I fAw A
Fgl ¥ ! 9 $UT FIHGT ST A BT
IR FAT & 96l F 90§ ar
o SEEEHE F490 | I & ar A4
s AT | T gt & faum # oW
€ arg T FE G &, 63 T G |
worfwfefmar i | st
wifrrer  wAifedg &1 T ot &
dqr §T A7 9mar g | S, {He, a9
mfz #1 feam 1 9&w@ #1 9 &
A% ®1E 997 @ Adf F@r § | AW
FIT FaT AT AT F @A § SERT
ST Sfaw #1 AEESAE § FT IAHT
gaemy g1 AT & 7 9uS fod wIaw
T AT F Y T e ATl
ar

HTHT X AEAH FT qreq FTT
g @ ¥ g A wa ¥ oFe wrEvaEar
W aw 1 g ff e 9 faegw a2
faar smem | oF adar feead @A
q WY o F HgA X TEET rewAfiE
frar mr @ wR Foe gor fer M
i gay faafa s=a &
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U% AIAAT @I 0 NF T T
g1

=t ®o Mo faart : oF qr F@ W,
fhe #5 &1 TG |

WL AT F29 T AR AFT &
@Y FU gy Y FEe fare g
THHT OV AT 2273 | T WY qrEfeEat
oo J9T et § e s 9T At g
WL 9T, AR AT 27 & | THd 2T
FT AT ALY 2, IW T A FTET TFHT
AT @ | TAW UT TAT AL AT 8
fFemdAmus W T A ar g | F1%
goeer we g at 71 fefefar €z 20
HEY WU HAT g, G e, fage
ST, TUL I AT &, THY a1 THTEY
s fremT & | gEY gAT gEar #
FTH! GFFT TR § | WAL F2IA q@l
gaT O T4 & a1 w9 A & A
faczw F1 &1 faaT stear gt &%, ATTH
geT & =rfEy |

TI5E WIE AU A1 &, 98 AWT F1
set fear @mT MR | WX W™
AT & GT9 U FLAT ATET € oY T8
qga T § |

14 hrs.

Shri Ramga (Chittoor): Mr. Deputy-
Speaker, Sir, from the way in which
the debate has proceeded till now, it
looks as if all the parties except the
Swatantra Party have ranged them-
selves on the side of the Congress in
support of thig Bill. It is nothing sur=
prising because we have always held
and complained that there is mno
fundamental difference on economic
and social policies and approaches
between the Congress and the com-
munists and other friends. But what
ig surprising is that in spite of the
fears expressed by the Union Govern=
ment and its then leader, fate should
have been so unkind to my hon.
friend the Minister, who had been a



4101 Essential Commodities

[Shri Ranga]

Minister in Madras at the time when
the food controls were removed, tnat
he should have been obliged to come
forward with this Bill and witk the
proposals which were wushered in
those very same hated controls. 1
am extremely sorry that this Cabinet
should have chosen one of its young-
est Ministers for this unenviable task.
I wish to warn the House that it is not
only the big tycoons, the big whole-
salers, the millionaires and others and
not only the small shopkeepers but
also millions and millions of kisans
are likely to be brought within the
mischief of this Act.

Shri C. Subramaniam: It wouid not
be so, I can assure him now.

Shri Ranga: He wants to asssure
me that it would not happen, but the
implementation of it is not going tu be
in his hands, unfortunately; it will be
in the hands of local officials and also
our communist friends who would
make themselves the allies of local
officials, Quite a number of vicious-
minded politicians of different political
parties who would like to wreak
vengeance on their political opponents
in the villages and wvarious parts of
the country—it is they who are going
10 be behind the implementation of

this Bill. It is well-known, and only
recently it has been declared in
Gujarat that no peasant should
keep more than four or six
quintals with him; if he has
anything more, he should make

a report of it to the Government. If
he fails to make that report within
the prescribed period he would be
liable to be punished, What happens
to whatever surplus he has? Even
supposing that some of them are
gensible or vigilant enough to notify
to the Government, what happens?
And this kind of notification is
demanded even from the Andhra
peasants, by an order passed by the
local Government a couple of months
ago. What happens to such peasants
who fail to send their reports? Are
they not likely to be hauled up?
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Secondly, what are they to do with
the surplus? To whom are they to
sell? Is it to the agents fixed by the
Government? Then, who would
assure them of a proper price? Have
the Government go¥ the necessary
machinery apart from the Food
Corporation? Would it be capable of
purchasing all the foodgrains? Has it
got branches and agencies and funds
in order to take charge of these

grains? That grain will again have
to come into the market, and how
would it come unless the peasants

themiseves cart it? Did it not hap-
pen during the last war that quite a
large number of our communist
friends became so enthusiastic in
their support of the then British Gov-
ernment that they supplemented the
efforts of the police in order to catch
hold of our own peasants wrongly,
and then hand them over to the police
saying that they were the people
who carted the foodgrains in an un-
authorised manner and got them
punished? Similar things are likely
to happen. Are not the peasants go-
ing to be accused, not by law but by
communist friends, the present allies
of 'the Government, as being hoarders
because they keep the surpluses with
themselves until the market is ready
to take it over and the ordinary mer-
chants are ready to take it over and
until the Foodgrains Corporation it-
self is ready to take it over? All
these dangers are there. Therefore,
I say that the powers that the Gov-
ernment has got are more than
enough, and the emergency is there.
They have had powers; they were not
prepared to use those powers against
the big tycoons as complained by my
hon. friend Shri Kamath and various
other people. But these powers are
likely to be exploited and utilised
against all these, not one or two mil-
lion, not tens of millions but many,
many millions all over the country.
That is the danger, and that is one of
the many reasons why 1 am opposed
to this Bill.

The Government have got the Cri-
minal Procedure Code. They want



Essential
Commodities

to have summary proceedings. What
-does it mean? It means the people’s
courts; that is what the communists
have had in Soviet Russia and China
and all the other communist count-
ries. That is why my hon. friend
Shri Nambiar was whole-heartedly in
favour of this Bill, and they have
fallen in love with the Government
because this is paying the way for
their later regime and the people’s
courts, That is exactly what they
are going to introduce here. What is
the complaint that my hon. friend
has 'made just now? He said the Bill
is good; that this Government can
have many other powers also; we are
prepared to support this Government,
but then they are not prepared to
implement it and has not been imple-
menting it. (Interruption). What
might happen is this. This Bill is
coming to an end by the end of
December, 1966; that means just
before the next general elections. So,
at the time of the general elections,
our friends will go and tell the pub-
lic: “Here is the Government which
has been given all these powers; it
has implemented, but it has not
implemented fully; it has put behind
the bar lakhs and lakhs of people but
not crores as we wanted.” They may
say, look into the wvillages; every
other man is a hoarder and a black-
marketer: not only a mere merchant
but a blackmarketer just because he
has kept the grains in his home. Not
merely the land-holding peasants but
even the tenants and even some of
the agricultural workers also were
brought to trouble last time because
of the mischief of these gentlemen.
It is likely to happen tomorrow. They
will be able to carry on all this pro-
paganda. These friends are digging
their own grave and paying the way
for their friends to come into power
some day. Between these two forces,
the name sake demoecratic party, the
Congress, and the namesake people's
democratic party, the communists,
they are joining hands in forging this
chain which is to be fastened not
only on these big tycoons but also

the upper middle-class, the middle-
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class traders as well as the millions,—
as I said—tens and tens of millions of
peasants in our lakhs of villages. For
this and other reasons which had
already been adduced by my hon.
friend Shri Dandeker, I reiterate the
Swatantra party’s opposition to this
Bill.

In conclusion, I would like to refer
to one warning sound@ by my
leader, Rajaji.

An Hon. Member: You are reading
it every day.

Shri Ranga: 1 wish he also does it,
but unfortunately most of them do
not grow any the wiser for it,

An Hon, Member: The warning
seems to have been lost?

Shri Ranga: Rajaji’'s message is this.
‘What he achieved in 1952 is what
should be achieved by this Govern-
ment; they should remove these con-
trols and, at the same time, be pre-
pared to exercise the powers that
they have already with them. Then,
I am sure that the Government, just
as Shri Subramaniam at that time, as
Finance Minister of Madras, was able
to succeed in bringing out the hoard-
ed stocks and bringing down the
prices, will be able to make available
not this dusty, dirty, smelly and
worm-eaten kind of ration that is
being placed at the disposal of the
consumers but good rice and wheat
at the disposal of the people freely
and easily. At that time he was not
so helpless as the present Govern-
ment. The Finance Minister said that
they have got enough stocks in the
country and yet they are not able to
supply even those attenuated supplies
of rations that had been promised
to the people in Malabar.

Shri Man Sinh P. Patel (Mehsana):
Sir, this Bill is a very simple and
short one. It is rightly said in the
Statement of Objects and Reasons that
the intention is to have a deterrent
provision for meeting certain emer-
gencies ragarding the food situation
in the country. It has been accepted
by one and all that the food situation
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in the country as a whole is very pre-
carious, much more so in the last six
months. Not only that. Everybody
claims that food is available in the
country, at whatever corner it may be,
but it is not available to the consumer
at reasonable rates.

All of us accept that unless the
three different parts of the food situ-
ation are put in right order, the
situation can mnever improve. The
first is necessarily production.

It has
been rightly said that Government
has taken special steps to see that

there is maximum production in the
coming rabi season. The other two
are procurement and distribution. I
was surprised yesterday when I read
in the papers that the Minister was
fealing helpless because the prices
could not be checked. If I remem-
ber well his enthusiasm and the tenor
of his speech in the last August ses-
sion of the All India Congress Com-
mittee, he was firmly for abolition of
the zonal system. After he assumed
charge of this portfolio, we the youn-
ger generation felt that here was a
young and dynamic person who would
definitely lead the nation properly and
provide the nation with a wuniform
policy. Now he is feeling a little
helpless. May be his policy is not
being pursued by his elder collegues
here or by some elder colleagues in
the different States.

Whenever this question comes up
for consideration by this House, we
are faded with the misnomer of zones.

Can the States be ever named as
zones? There was a statement that
the zones were abolished, but later

on it was qualified that the =zones
were abolished for a particular pur-
pose, I earnestly urge wupon the
Minister that many Members of this
House, the social workers of the coun-
try at large, are with him inlhis policy
of abolition of zones,

Shri Radhelal Vyas: Not all. People
in surplus States are not in favour
_ of abolition of zones.
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Shri Man Sinh P. Patel: Here is my
own colleague who feels himself sepa-
rate from me. Whether it is Madhya
Pradesh or Gujarat, we are all part
of one and the same country.

It is most unfortunate that the
removal of zonal policy which the
hon. Minister emphatically enunciated
in the last August session of the AICC
has not even been carried out by
December this year and he has to
come with this half-hearted measure,
simply because some Cheif Ministers
of certain States are creating a situ-
ation, in which trap he is likely to
fall and make a muddle of the whole
food situation. We should have a
uniform policy for the country as a
whole and there should not be any
question of either surplus State or
deficit State in the country.

In this Bill there are two special fea-
tures. One is summary trial and the
other is no appeal being provided, for
lighter punishment, Some Members
feel that the intention of the Govern-
ment is to go against the normal juris-
prudence and the freedom of the per-
son is in danger. In a socialist State,
we have to take certain actions to
prevent anti-social elements and pro-
vide ‘for deterrent punishment. The
Criminal Procedure Code provides
that there cannot be an appeal in
summary trial were a fine of Rs. 50
is awarded and the summary court
cannot give punishment beyond three
months, There is no minimum
punishment provided in this Act, as
provided in the Food Adulteration
Act. I am surprised to note this. If
the Food Adulteration Act can pro-
vide for a minimum punishment after
10 or 15 years’' experience, does he
not consider the food situation to be
s0 serious that he does not consider
amending section 7 and providing for
minimum punishment? Normally a
man is presumed to be honest, but
once the judgment is pronounced,
there is no question of his being guilty
or not. When the judgment comes,
there should be deterrent punishment,
What is the intention of summary
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the people that the food situation has
gone wrong and no action is taken by
the Government. Therefore, they
have to provide for summary trial
and deterrent punishment.

Shri Dandeker went to the length
of saying that this Government has
lost faith in the judiciary. His second
argument was that this Bill is giving
injudicious discretion to the judiciary.
How can these two contradictory
arguments be ever contemplated? On

the contrary, I say this Govern-
ment has got the greatest faith in
the judiciary and therefore, more

powers are being given to the judi-
ciary.

I strongly urge on the Minister that
no executive instructions should ever
be given to executive magistrates if
they are exercising judicial powers.
We should rest content with these
powers being given to the judiciary
for awarding deterrent punishment.
The idea of having summary trial is
that Government want to see that
whenever there is some mischief done
or there is some other contravention
of the provisions of this Aect, there
should be speedy trial and the judge-
ment may be pronounced quickly, so
that in future people may not mis-
behave., Immediately after the war,
in the then Baroda State there were
summary powers of such a mnature
and within three or four months, a
situation was created all over the
State where future occurrences of
such offences had stopped. We are
only concerned with several honest
men who are likely to be unneces-
sarily put into trouble, We fully
sympathise with them. But we are

only concerned till a judgment is
pronounced whether a person is
guilty, or not. Omnce the judgment

is pronounced that he is guilty. There
should be deterrent punishment. In
summary proceedings, if the punish-

ment is for one month or Rs. 2000
fine, no appeal is provided in this
amending Bill. Shri A S. Alva

rightly said that there is a section 435
in the Cr. P.C. which provides that
if there is abnormal misuse of proce-

AGRAHAYANA 18, 1886 (SAKA) Ordinance/Bill 4198

dure, he can go in revision under this
provision. I personally do not fear
that because of these two special
features in the Bill, some rule of law
is likely to be violated.

I would like to compliment the
Minister for putting the erring officials
and the other citizens on an equal
footing. This is the first time I see
that erring Government officials are
also being provided similar treatment
with the other citizens. T would call it
a sgpecial feature of this Bill, Here is
an amending Bill where the Govern-
ment is so anxious to wipe out the
anti-social elements. It may be either
the officials or one-officials, or it may
be that they are in the Government
or in the general public,

In the end, Sir, I would like to once
again remind the hon. Minister to
rise to the occasion and not falter
again because some Chief Ministers
who are very self-centered, narrow-
minded and who worry only about
their own States want this misnomer
of zones to continue. I want him to
adopt the same uniform policy for the
country as a whole as it was thought
before.

Some hon, Members rose—

Mr. Deputy-Speaker: The hon.
Minister—Shri Bade is not here.

Shri S. M, Banerjee (Kanpur): Sir,
may I have five minutes?

Mr. Deputy-Speaker: No. The hon.
Minister— .

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): Mr. De-
puty-Speaker, Sir, at the outset, I
should thank the House for the
support which has been given to
this Bill. My hon. friend, Shri Ranga,
sympathises with me for the task
that has been entrusted to me, the
administration of the food portfolio in
the Government, He also made a
reference to what I did in Madras as
Finance Minister—]I was not only
Finance Minister, I held the food
portfolio also at that time of de-
control in 1952-53. Therefore, I de
realise the difference in the situatiom
that existed in 1852—1954 and the
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situation now. I follow  closely
what Rajaji  writes, and Wwith
all due respect to him I want to point
out that there is a different situation
in the country today and therefore it
has to be met in a completely differ-
ent way. What was applicable in
1952 or what was applicable during
the pre-independence days does not
necessarily apply to the present cir-
cumstances.

We have seen that while this de-
control has served its purpose for
eight or ten years, during the time
it existed, once there was stagnation
in the agricultural production with-
out stagnation in the population in-
crease it has resulted in a distortion
and the prices, particularly during
the last two years have been sky-
rocketing, If only my hon, friend will
look into the graph of increase in the
prices he will find that during the
last 18 or 24 months the increase has
been steep, more particularly during
this year, 1964,

Therefor, is it no concern of us at
what level the price is ruling? Is it
merely the physical availability which
is important? It may be that rice
is available, but if it is at a price
which an ordinary man cannot afford
even though he may have a look at
the rice he cannot have physical pos-
session of it and he cannot consume
it. That is why it is not only physi-
cal availability which is important
but the price level also is important
if we have to take note of the reguire-
ments of the ordinary common man
whose purchasing capacity is limited.

Shri Ranga: Have fair price shops.

Shri C. Subramaniam: We have
got to see that the price level is main-
tained at a reasonable level so that
the common man will not be hit by
high prices.

Shri Ranga: Not through. inflation.

Shri C. Subramaniam: Shri Ranga
asks, why do you not have fair price

- shops. Fair price shops to what ex-
tent? If fair price shops have to
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cover the entire vulnerable section
of the community, then I will have to
provide for at least 50 per cent of 60
per cent of the community being pro-
vided through fair price shops. What
is the order of commitment with re-
gard of this? To provide through fair
price shops for 50 per cent or 60 per
cent of the community, where do you
get the stocks from? Immediately
you will have to get at the stocks for
the purpose of distributing them
through fair price shops. Then I will
have to start purchasing or procure-
ment of stocks. Therefore, some sort
of control comes in. It is only fair
price shops elaborated and stream-
lined in a particular manner that is
being brought about here, and that is
the control which we are introducing,

Today we are in a position where
there is a rising spiral of prices, and
in that rising spiral of prices if essen-
tial commodities also follow the same
path then the fixed salary group, the
ordinary common people, will be put
to great difficulties. That is the prob-
lem which is being confronted by the
Government today. It is this situation
which we have to tackle and not the
situation which existed in 1952,

In addition to that, one hon. Mem-
ber, I think it wag Shri Dandekar—
of his own party—mentioned that it
is planning, it is various other things,
which has led to this position.
There, of course, the Swatantra phi-
losophy is completely different. We
believe in economic development
through planning and there 1is no
meeting ground as far as that is con-
cerned. Therefore, if planning and
economic development leads to a situ-
ation of this sort, should we allow this
to function as it is in a free economy
so that the ordinary poor common
man is affected by it or are we have
to some control over the supply
of food and other essential commod-
ities. That is the question which is
before this House, and I have no
doubt in my mind that those who
subscribe to  planned economic
development will also subscribe to
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essential commodities. Of course, if
no economic development is necess-
ary, then, of course, I agree.
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Shri Ranga: We want it.

Shri ¢, Subramaniam: You want it,
1 know. How you want it, I do not
know. It does not flower in a desert.
It has got to be achieved through
planning. It has got to be implemen-
ted through planning. It is only in
that way that it can come about. After
all, we are seeing other countries also,
It is not as if they automatically come
up by themselves. We have to take
concrete steps, and those are the steps
that are being taken now.

Sir, I do not want to argue now with
regard to the philosophy of planned
development. That is a matter which
will have to be answered differently
on a different occasion, But what I
am now concerned with is that having
committed ourselves to planned eco-
nomic development, we are committed
also to see that the price Ievels do
not go beyond a certain reasonable
level. 1t is from that point of view
that we have to look at the food situ-
ation today, and if we look at it I am
sure the House would agree that some
sort of control is necessary for the
purpose of seeing that the prices do
not run away as far as essential
commodities are concerned. Natur-
ally, this will have to be reflected in
the prices of other commodities also.
It is from that aspect we are looking
at it, It is not as if I am not unaware
of the arguments on the other side.
They have had the experience of
one set of circumstances in which we
de-controlled, and having had the ex-
perience of the circumstances now
prevailing I have no doubt in my mind
that we cannot get away without some
sort of control. We have to have
some sort of control for the purpose
of seeing that food commodities are
made available to the people as a
whole.

It is from that paint of view that

Bill also will have to be copsidered.
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The criticism offered was two-
pronged, There was a two-pronged at-
tack against this Bill—one school
of thought represented by the Swa-
tantra Party saying that this is un-
necessary and this Bill goes too far,
and another attack from the other side
saying that this does not go far
enough. This was the two-pronged
attack made by two sections here,
Therefore, we have struck a golden
mean between the two.

Shri Nambiar: Always.

Shri C. Subramaniam: Always, I
agree. Therefore, it is from that
point of view that I want to have the
provisions of this Bill examined.

The spokesman of fhe Swatantra
Party said that this is against all prin-
ciples of jurisprudence. As a matter
of fact, in a flourish of rhetoric he
ended his speech saying that this is
uncivilised and savage.

Shri Ranga: He did not say “savage”.

Shri C. Subramaniam: He also said
it is cruel. I adopt all those terms.
This legislation is intended to deal
with uncivilised, unsocial and cruel
people, in the society,

Shri Ranga: Not by yourself tur-
ning cruel.

Shri Inder J. Malhotra (Jammu and
Kashmir): That is why he does not get
anywhere,

Shri C. Subramaniam: Shri Dan-
dekar was arguing that this is against
all principles of jurisprudence, I
am a lawyer, and I really fail to
understand what known principles of

jurisprudence or, rather, principles
of rule of law this Bill is going
against. Does it presume that the

accused is guilty even without a trial?
As a matter of fact this does not do
so. On the other hand, the princi-
ple that a man is not guilty till he is
proved to be guilty, that he is inno-
cent till he is proved guilty, is not
affected by this Bill at all,

And, secondly, no person can he
found guilty without sufficient proof,
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without sufficient evidence.
does not abrogate that wholesome
principle. The provisions of the Evi-
dence Act are not abrogated. On the
other hand, even now, those whaole-
some principles are maintained.

This Bill

What does this Bill provide further?
It is, for the purpose of speeding up
the trial, providing a different proce-
dure. That is all. Therefore, what-
ever we attempt here is a procedural
change, not a fundamental change in
the principles of jurisprudence or in
the principles of evidence or in the
principles of trial that a man has got
to be proved guilty if he is to be
sentenced. From that point of view

some of the Communist Members
said. ...

Dr. M. S, Aney (Nagpur): To see
whether a case has been tried pro-
perly or not, you preclude that by this
summary trial.

Shri C. Subramaniam: I will come
“to that,

Of course, if it is left to the Com-
munist friends, they will say: mere
sugpicion will do, convict.

Shri Ranga: Exactly.

Shri C. Subramaniam: But this Bill
does not provides for such a thing. It
is only providing for a speedy proce-
dure to be adopted.

Shri Nambiar: We did not say that.
What we said was: you have this
summary trial and all these things,
‘but do imprison some of the people
vho are actually doing the job. That
Is what we said.

Shri C. Subramaniam: I know a
little bit of communist philosophy, of
-communist procedures and of com-
munist justice. But we need not go
into that at present.

What 1 am saying is, this does not
abrogate the principles of jurispru-
dence, the principles of justice, the
*principles of evidence. On the other
hand, it provides for a speedy dis-
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posal of the case, And it does not
dispense with proof of guilt of the
accused. It has got to be proved
From that aspect it will have to be
examined,

Then, the other point that was
made was with reference to the pro-
vision of appeal. With regard to
appeal, it is not as if all cases are
precluded from being appealed
against. It is only when the sentence
is below one month or below two
thousand rupees that there

is no
appeal provided for. Does it mean
that in those cases where the sen-

tence is below one month or below
two thousand rupees fine, the magis-
trate can run riot and find the accus-
ed guilty and sentence him to a fine
or imprisonment? No. That is why
I think Mr. A. S. Alva and also the
last speaker pointed out the correct
position. There is still the provision
of revision to be taken to the High
Court under section 435 of the Crimi-
nal Procedure Code. I would like to
read that section for the benefit of
hon, Members who are not lawyers.
It is wide enough.

Shri Ranga: It can only be takem
up as a point of law.

Shri C. Subramaniam: Kindly hear
me.

Section 435 of the Criminal Proce-
dure Code says:

“The High Court or any Ses-
sions Judge or District Magis-
trate, or any Sub-Divisional
Magistrate empowered by the
State Government in this behalf,
may call for and  examine the
record of any proceeding before
any inferior Criminal Court situ-
ate within the local limits of its
or his jurisdiction for the purpose
of satisfying itself or himself as
to the correctness....”.

—kindly mark the words—
“,...correctness, legality or

propriety of any finding, sentence
or order recorded or passed, and
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as to the regularity of any pro-
ceedings of such inferior Court
and may, when calling for such
record, direct that the execution
of any sentence be suspended. ...
ete.”.
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Shri Shinkre: The objection is that
in summary trial no evidence is
recorded.

Shri C. Subramaniam: I did not
interrupt any hon. Member. Let me
now have my say.

Shri Shinkre: I am not interrupt-
ing,

Shri Man Sinh P. Patel: Short notes
are always recorded there.

Shri C. Subramaniam: If there are
no records of evidence at all, it will
be quashed under section 435—unless
you accuse the judicial officer that
he will record something false. I sup-
pose that is not the intention of the
hon. Member, to impute motives to
the judicial officers, that they will
record false evidence on the basis of
which they will convict. Then any
procedure will niot be useful here,
whether it is summary procedure or
the usual procedure.

Therefore, it is this which will have
to be kept in mind that this is for
the purpose of speedy disposal of
the case and bringing it to an end.
That is why we have provided for
this. Where we provide for an
appeal, there is an appellate court, it
will go to the district judge, and after
that there is a revision. Two remedies
are provided when you provide for
an appeal. Therefore, here, once for
all, for the speedy disposal of the
case, in the interests of the commu-
nity as a whole this is being done, It
is from that aspect only that this
appeal has been denied, particularly
for lesser sentences. And even there,
there is the provision of section 435 of
the Criminal Procedure Code avail-
able for anybody to whom an injus-
‘tice has been done.

Then, the question was raised, 1
think by Rangaji and some others
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also, that the producers also would
be brought in here. That is why I
would like hon. Members to see the
difference between the Ordinance
which was issued and the Bill which
is now before the House. In the Bill
we have specifically stated in sub-
clause (1) of the proposed new sce=
tion 12A:

“If the Central Government is
of opinion that a situation has
arisen where, in the interests of
production, supply or distribu-
tion of any essential commodity
or trade or commerce therein
and other relevant considera-
tions, it is necessary that the con-
travention of any order made
under section 3 in relation to such
essential commeodity should be
tried summarily, the Central Gov-
ernment may, by notification in
the Official Gazette specify such
order to be a special order for
purposes of summary trial under
this section, and every such noti-
fication shall be laid, as soon as
may be after it is issued, before
both Houses of Parliament.”

Therefore, it is only when a special
order is passed indicating what
contraventions could be tried sum-
marily. then alone summary proce-
dure comes into effect. That is why
we have reserved power to scrutinise
and also specifically mention in the
special order to be issued “these are
the offences in respect of which
summary trial can be undertaken”.
And I can assure hon. Members that
there is no question of including a
producer as such in this thing.
Because, a producer who sells his
own produce is not a dealer, and
therefore he is not going to be
brought into it. But if he is a pro-
ducer and he also deals in foodgrains
by purchasing from other persons,
simply because he happens to be also
a producer of a small portion of the
grain, he does not cease to be a
dealer. That dealer will be brought
in if he has to be brought in, There-
fore, to think that small producers
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would be brought in, I res-
pectfully  submit, such a 'misappre-
hension is not warranted, and I can
assure the House that it is not the
intention of the Government to bring
in those producers into the  ambit
of summary procedure.

Then again, the criticism was made
that the entire trade will be penszlis-
ed. May I say particularly if horest
traders have to survive, the erring
traders wil] have to be eliminated,
will have to be weeded out, will have
to be strongly dealt with?

Dr. M. S. Aney: Very good.

Shri C. Subramaniam: Today, in a
particular trade, even if a few per-
sons begin to misbehave, the honest
traders could be driven to the wall,
because of the advantages that the
erring traders are in a position to
get. A person who evades Sales-tax
is in an advantageous position, a
person who evades Income-tax is in
an advantageous position, as against
a taxpayer. A person who does not
observe all the rules of controlled
prices is at an advantage against an
honest person who observes these
rules. Therefore, if honest trade has
got to survive, has got to function, it
is necessary for us to take strong
and speedy action to remove  these
weeds from the business community.
And therefore I want to tell my friends
of the Swatantra Party, who  plead
for these traders, that if they are
pleading for the honest traders this
Bill is in the interests of honest trade
being maintained. Otherwise these
#onest traderz cannot function, or
they will also become dishonest. This
is the real difficulty today. Therefore.
I want to make it quite clear that the
law is being made only for dealing
with those who evade the various pro-
visions of the law. If the making of
a law should be a reflection on the
community, then the existence of the
Indian Penal Code will be a reflection
on the whole community. Why should
we then have the Indian Penal Code?
So, it is not so. It is only for the
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purpose of dealing with the errnng
traders that this penal provision is
being enacted. Therefore, a good
honest man need not be afraid of
functioning in an honest way, in &
straightforward way. It will be the
object of Government to see that the
honest man is properly protected, he
is not harassed and he is not put to
loss because of the activities of some
sections of the trade. These are some
of the aspects which I place before the
House, especially the Members of the
Swatantra Party, for their consider-
ation before coming to a judgment, as
far as this Bill is concerned.

I think I should make some special
reference to the speech made by my
hon. friend, Shri H. V. Kamath, which
was couched in the most intemperate
language, if I may submit to him
through you, Sir.

Shri Hari Vishnu Kamaih: Because
the timeg are intemperata.

Shri C. Subramaniam: I know. The
hon. Member always reacts to situ-
ations in a particular way. He does
not control himself; he falls into an
intemperate atmosphere and indulges
in intemperate language.

Shri Hari Vishnu Kamath: You are
the most inefficient Minister.

Shri C. Subramaniam: I would like
to remind him so that he might hear
what he hasg said because in the in-
temperate atmosphere he himself was
unconscious of what he was saying,
what was the implication of what he
was saying.

Shri Hari Vishou Kamath: Do not
worry; I am perfectly aware of what
I said. ¢

Shri C. Subramaniam: These are the
charges. I am quoting:

“...and having connived at the
misdemeanours and malpractices
of anti-social elements such as
hoarders, profiteers and black-
marketeers. ..."”
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Government have connived at the
misdemeanours and malpractices of
the blackmarketeers who are indulg-
ing in these anti-social activities.

Shri Hari Vishnu Kamath;
the past.

Yes, in

Shri C. Subramaniam: Kindly wait.
I listened to you with patience. 5o,
why not you hear me first? This run-
ning commentary may be reserved.

Shri Hari Vishnu Kamalh: Read it
fully. Do not read it partly. You ave
reading only part of it.

Mr. Deputy-Speaker: He will read
it. Why should the hon. Membezr be in
such a hurry?

Shri C. Subramaniam: He did not

stop there. He went on:
—

“I charge the Government that
it is no: the traders, it is not the
producers hetween whom the Feod
Minister has discovered an axis,
late August—he should have taken
action then—it iz not those -—ho
are guilty, but the more guilty
people  adorn the Treasury
Benches.”

He does not stop there. He was further
induced by some Members to say...

Shri Hari Vishnu Kamath: ‘§ir, on a
point of order. The Minister should
not be unfair. He says that I was
induced. Whp gave mg the induce-
ment? There may be inducements in
their quarters, inducements behind
them; there is no inducement on this
side; let him beware of the words he
uses.

Shri C. Subramaniam: Then comes
the biggest stroke, according to him.
He would have gloated over what he
had said. I am quoting:

“Some of the biggest criminais
unhung are on the Treasury
Benches today.”

I suppose he talks with knuwledge,
with facts in his possession with the
knowledge as to who are the biggest
criminals on the Treasury Denches.
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Sir, is it not his duty as a Member of
this House, as a Member of Parlia-
ment, even as an ordinary citizen, if
he has in his possession facts or
knowledge to prove that there are on
the Treasury Benches some of the
biggest criminals, to pass on that in-
formation to the necessary  quarters
for taking such action as is necessary?

Shrj Hari Vishnu Kamath: I have
done that. No action was taken,

Shri C. Subramaniam: He na: not
done that. How can he do so when he
does not have...

Shri Hari Vishnu Kamath: I have
done it so many times. No action was
taken against Shri Menon on tae jezp
scandal.

Shri Ranga: Mr. Subramaniam, that
argument does not help you. Why do
you go into it.

Shri C. Subramaniam: To us: the
language that some of the biggest cri-
minals unhung adorn  the Treasury
Benchesg is...

Shri Hari Vishnu Kamath: It is
used in the British Parliament susn.

Shri C. Subramaniam: I know that.
Therefore, I did not take objection. It
may not be unparliamentary, but
still it is improper.

Shri Hari Vishnu Kamath: May be
improper, but not unparliamentary.

Shri C, Subramaniam: After all, we
are not here by their choice; w= are
here by the choice of the people.

Shri Hari Vishnu Kamath: We too
are here by the choice of the peogle;
not because of you but in spite of yuu;
we have secured more votes than you
have.

Shri C. Subramaniam: We are here
because it is the mandate of the people;
not becauge of the pleasure of the hoa.
Member there.

Shri Hari Vishnu Kamath: Ali of us
are here like that including you, Mr.
Deputy-Speaker,



4121 Essential Commodities

Shri K. N. Tiwary: Why level such
wild charge.... (Interruptions),

Shri Ranga: Why does he not leave
it to the other people? Why do you
want to indulge in it when you know
it is wrong?

Shri C, Subramaniam: When a
Minister is in charge of the Bill, when
I am in charge of this debate, I 2m
responsible for giving a reply ‘o the
debate,

Shri Hari Vishnu Kamath: I
by every syllable of what I have
said. I do not recant, I do no* with=-
draw even a single syllable.

stand

Shri C. Subramaniam: I know the
hon. Member has not the decency to
withdraw such words.

Shri Hari Vishnu Kamath: I did not
name him.

Shri Hem Barua (Gauhati): When
a Minister lets down the defence of
this country, as Shri Krishna Menon
did, he is a criminal,

Shri Hari Vishnu Kamath: There are
criminals, who should have been
hanged long ago, I repeat it; every
syllable 1 repeat. There was the jeep
scandal of Shri Krishna Menon—cri-
minal waste of public money.

Shri C. Subramaniam: I have
something more for you.

still

Shri Ranga: Why is it that Shri
K. D. Malaviya hag resigned? Why is
it that Shri Krishna Menon had to
resign? Why is it that some olher
Minister had to go and questions are
being asked in this Parliament? There-
fore, why should my hon. friend re-
fer to them unnecessarily or take
them on his shoulders? It is for the

Prime Minister or some other con-
cerned Minister.
Shri C. Subramaniam: When i is

said that some of the biggest criminals
unhung are on the Treasury Benches,
is it not capable of being intdrpreted as
including even the Prime Minister?

Shri Hari Vishnu Kamath: 1
not named anybody.

have
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Shri C. Subramaniam: But it may
include anybody. It is most unfair to
make such a general statement. 1f
he has got the guts, let him name the
Ministers who are the  biggest cri-
minals.

Shri Hari Vishnu Kamaih: I know.

Shri C. Subramaniam: I know he
cannot do it. It is the most unfair
thing which a Member could do in
the House to make such a sweeping
statement.

Shri Hari Vishnu Kamath: Sir, if
you will permit me. I will name tnein.

Shri C. Subramaniam: It is not one
allegation alone. Then he goes on to
say:

“Can we trust suoch a govern-
ment, which so blatantly lies,
which does not honour its com-
mitment, which has in its midst,
in its ranks, political murderers..."

Shri Hari Vishnu Kamath: No. no;
it is wrong. I am sorry, it is a typo-
graphical error. 1 said “potential
murderers”.

Mr. Deputy-Speaker: He says it is a
mistake.

Shri C. Subramaniam: All right; it
is a mistake. Suppose the world press
happens to believe what the hon.
Membey says. What would be the
position?

An hon. Member: Nobody believes
him.

Shri C. Subramaniam: What would
the world think of this nation, which
elects such a Government, which
allows such a Cabinet to continue
here?

Shri Hari Vishnu Kamath: We are
in the opposition; we are here to
oppose, expose and depose the govern-
ments. We are loyal to India, not to
the Government.

Shri C. Subramaniam: The hon.
Member is right. Noboady will take his
words seriously; I know that.
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Shri Harj Vishnu Kamath: We are
here as the representatives cf  the
people.
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Shri C. Subramaniam: His buifoon-
ery is well-known, ig very weil-
known to the world .. . (Interrup-
tion) . .. That is why I do not take
them seriously. He did not stop
with attacking his political opponents.

Shri Hem Barua: Sir, when the
hon. Speaker went with a parliament-
ary delegation abroad, most of the
questions put to him were about ram-
pant corruption in this country.

Shri Hari Vishnu Kamath: Yes, the
corruption in this country was high-
lighted even in the British and Ameri-
can press.

Shri €. Subramaniam: He did not
stop with attacking his political op-
ponents. He went on:

“l am concluding...".

Thank God, he was concluding.

“I am concluding. 1 was re-
ferring to the inadequacy. the in-
efficiency and the corruption in
our machinery. That is why v-e
are rather diffident to place trust
in summary trials. We have not
only an inefficient but a sycophan-
tic machinery. Flunkeys and
donkeys in some places rule the
roost. That is why we are a bit
reluctant. I am for summary
trials but only where there is a
competent, honest judicial officer
who is free from corruption. who
is efficient and who is devoted o
his duty. How many can we find
of that ealibre in this country?”

Shri Hari Vishnu Kamath: [ stand
by every syllable of it.

Shri C. Subramaniam: This is an
attack not only against the other ex-
ecutive officials, this is an attack
against the judiciary as well; I have
been a lawyer and I was associated
with the judicial officials at various
levels, So far as the calibre of our
judicial officers are concerned, I cin
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say confidently and without any feas
of contradiction that our judiciary at
various levels is equal to any judi-
ciary anywhere else in the world. I
stand by it.

Shri Hari Vishnu Kamath: The
Supreme Court and High Courts only;
not the lower judiciary.

Shri C. Subramaniam: I cannot find
any judicial officer even though he
may have been drafted from the ex-
ecutive who has been cowed down by
any executive instructions.

Shri Hari Vishnu Kamath: Even
the Law Commission #has colnmontea
on it.

Shri C. Subramanmiam: Still, this
hon. Member has. ...
Shri Hari Vishnu Kamath: Shri

Chagla can bear me out.

Shri Bhagwat Jha Azad (Bhagal-
pur): Sir, what is this running com-
mentary? This running commentary
must stop or We shall not permit them
to speak.

Shri Hari Vicshnu Kamath: What do
you mean?

Shri Bhagwat Jha Azad: Sit down.
Mr. Deputy-Speaker: Order, order.

Shri Radhelal Vyas: Sir, against one
sentence five sentences are spoken.

Shri C. Subramaniam: Still, this
hon. Member had the audacity to cast
aspersions against the whole judi=i-
ary.

Shri Hari Vishnu Kamath: What
audacity? Not the whole judiciary,
I said, “in some places”,

Shri Bhagwat Jha Azad: Again the
running commentary is there.

Shri Hari Vishnu Kamath: He 1s
misrepresenting me.

Shri Bhagwat Jha Azad: He must
Stop it.
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Mr. Deputy-Speaker: He is reading
from your speech, Shri Kamath.

Shri Hari Vishnu Kamath: He 1s
misreading. I said, “in some places”,
not all places. You have heard it.
Are you here to protect us? He reads
this and then loses sight of the fact
that I said, “some places”.

Shri Radhelal Vyas: Sir, on a point
of order.

Mr. Deputy-Speaker: There is no
point of order. Please sit down.

Shri Radhelal Vyas: Can I not raise
a point of order?

Mr. Deputy-Speaker: What
point of order?

is the

Shri Radhelal Vyas: If any wrong
statement is made by any speaker, it
can be corrected by the hon. Member
later on; but he cannot interrupt.

Shri Hari Vishnu Kamalh: It is in
the record.

Shri C. Subramaniam: 1 have got
the official script of his speech. I am
reading only from that. There is no
“some places” there.

Shri Hari Vishnu Kamath: Just now
you read it yourself. Shall I read it
out for you? I said “Flunkeys and
donkeys in some places rule the
roost”.

Shri C. Subramamiam: But later on
he said:

I am for summary tirials but
only where there is a competent,
honest judicial officer who is free
from corruption, who is efficient
and who is devoted to his duty.”

Then, the exclamation is:

“How mam} can we find of that
calibre in this country?”

Shri Ranga: Is there any objection
to that? It iz matter of procedure, Mr.,
Depuly-Speaker. It is a matter of
decency also in this House. Here is
the ex-Chief Justice of a High Court.
Let him say whether it is a general
attack on the judiciary as such. Is it
not a fact that the Law Commission
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hag said that? There must be a limil
to this.

Shri Bhagwat Jha Azad: The Gppo-
sition must be patient to hear the re-
ply.

Shri Ranga: Does it mean an attack
on the whole judiciary? You are mis-
taken, Shri Subramaniam.

Shri Raghunath Singh
Have patience.

Shri Hari Vishnu Kamath: You bet-
ter keep quiet.

(Varanasi):

Shri Bhagwat Jha Azad: Now, vou
give them nice bouquets.

Shri C. Subramaniam: I have known
Hari Vishnu Kamath through the col-
lege days as the irrepressibie Hari
Vishnu Kamath, but age has made
him not only irrepressible but irres-
ponsible also, if I may say so.

Shri Hari Vishnu Kamath: And he
is an inefficient and useless Miaister.

Shri C. Subramaniam: And 1 also
tell him that merely wearing of goal’s
beard may not make a saint or a sage,
nor a long robe a gurudev.

Dr. M. S. Aney: I submit, Siy, this

must be stopped. It is a personal
attack.
Shri Bhagwat Jha Azad: It is no

personal attack.

Shri Ranga: This is not proper. This
kind of an attack is not proper.

Shri Hari Vishnu Kamath: 1 do not
want to descend to that level

Mr. Deputy-Speaker: Order, urder.

Shri Swell (Assam—Autunomous
Districts): That is going too far.

Shri Ranga: Sir, rightly or wrongly
I happen to be the Leader of the
Oppositiont I take objection to this
kind of a misbehaviour coming from
a Cabinet Minister in spite of my re-
peated warnings; it is inexcusable.
Only the other day I told him that
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he should have resigned if he had
any decency at all. He did not resign.
He wanted to keep the responsibility
on his shoulders. The Government is
a failure and the Government should
have resigned.

Some Hon. Members: No, no.

Shri Ranga: Shri Kamath did not
name any of the Ministers, nor dia he
name Shri Subramaniam. I went out
of my way to make my Ppersonal
appeal to him. In spite of that he has
behaved in such an irresponsible, un-
just and shameless manner. This att -k
is unparliamentary and inexcusable, I
am sorry to say this. This kind of a
thing cannot take place.

Shri Hari Vishnu Kamath: On a
point of order, Sir, because he has
brought in my name in the course of
his speech. I never mentioned any
Minister by name. [ do not want to
stoop to his level to the low level to
which he hag sunk. He has referred
to certain personal characteristics of
mine, whatever they may be. Sup-
pose, he refers to the Speaker’s besrd;
or, suppose....(Laughter). It is not
a matter for laughter. Suppose, 1
say that your wearing glasses is not a
sign of wisdom; or, that he has
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dirty teeth. If I refer to that, will it
be proper?

Shri Swell: Is it permissible for
Members........

Shri Hari Vishnu Kamath: ‘Wiil it
be proper to refer to the face, or to
the beard or to white hair. ... (Inter-
ruption). Let it be expunged. There
should not be references to the appear-
ances of Members. There are lady
Members. May one refer 1o their
coiffure or hair-do, is it proper? (In-
terruption).

Mr. Deputy-Speaker: Order, order.

Shri C. Subramaniam:; have

referred to the white cap.

Shri Hari Vishnu Kamath: Let nim
grow a beard if he wants to. 1 have
no objection. (Interruption).

Shri Swell: Sir, I rise on a ncint
of order.

You
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Mr. Deputy-Speaker: Order, order.
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Mr. Deputy-Speaker: Order, order
I will request hon. Members not to
lose tempers. Let us be sporting in
spirit.

Shri Hari Vishnu Kamath: Sporting
is all right, but there is a limit to
sporting.

Mr. Deputy-Speaker: Comments
cannot all be one-way; it is a two-
way traffic.

Shri Hari Vishau Kamath: I am
sorry to say, Sir, that your ruiing--
though we bow to it willy-nilly, has
been one-sided.

Some hon. Members: No, no.

Shri Hari Vishnu Eamath: 1 agree
that we should take it spurtingly.
But may I submit in all humility and
earnestnesg that if I refer to any
characteristic of his. ... (Interruption).

Shri Sham La] Saraf: May 1| re-
mind Shri Kamath....

Shri Swell: Sir, I seek your guid-
ance.

Mr. Deputy-Speaker: Order, order.
Please sit down, Shri Swell.

Shri Swell:

ance.

Shri Hari Vishnu Kamath: Let us
be cool and calm now. He would have
been within his right if he had quot-
ed from my speech, from what I had
said in the House yesterday or earlier

Sir, I seek your guid-

Shri C. Subramaniam: I am quoting
from the official record.

Shri Hari Vishnu Kamath: To say
that so-apd-so has got a particular
kind of beard....(Interruption).

Shri Raghunath Singh: What is
wrong there? You have got 3 big
one; someone may have a small one;
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Shri Hari Vishnu Kamath: Sup-
pose, 1 say that he has white hair
which is no sign of wisdom. Is that
proper? If so, I can go on attacking
hon. Members. They have various
characteristics, each one of them.
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Mr. Deputy-Speaker: Let us have
a sense of humour; otherwise, it will
be impossible to conduct the House.

Shri Hari Vishnu Kamath: I submit
in all humility that if you hold it in
order, please take notice that we will
do so in future against Ministers and
the Treasury Benches. Do not call
us to order then. That is what I
would like to say mow. We will use
it and you cannot object to it then.
I give you a warning now. I will use
it against Ministers, even the Prime
Minister and anybody else sn the
Treasury Benches and on the other
side.

Shri Bhagwat Jha Azad: We do not
worry about it. We are prepared to
meet it. We have enough capacity to
deal with him.

Shri C. Subraman! m: If the hon.
Member will give ¥ a chance....

Shri Hari Vishnu Bamath: | am pre.
pared to, if the Minister does.

Dr. M. 5. Aney: He must withdraw
the last expression,

Shri Swell: I am a new Member to
this House and I seek your guidance,
Whatever it is, the Minister has a
right to defend his policy and the
measures that he proposes to urnder-
take with all the strength, with all
the force and with all the vehemence
that he can; but, I think, it is the
wwery limit if he descemnds to making
references to the personal appearance
of a Member. I seek your guidance

Ordinance (Bill

in regard to this. Is it permissible for
any Member of this House or a
Minister to make personal references
to the appearance of another Member?
If that is not permissible, my submis-
sion is that both the Minister and Shri
Kamath should withdraw  their
remarks.

15.00 hrs.

Shri C. Subramaniam; May 1 cx-
plain? If the hon. Member thinks that
I was referring to him alone in a par-
ticular manner, I say I did not make
any personal reference to him. 1 was
generally making mention of the atti-
tube of self-complacency that all vir-
tue, all honesty, all integrity, is con-
fined to the Opposition ang on this
side everybody is a crook or a crimi-
nal or a man of no integrity. I want-
ed that that self-complacency should
go. It is with reference 1o that 1
made it. It is not a question of any
reference to any persoral appearance,
On the other hand, it is the seif-com-
placent attitude which the non. Mem-
ber was taking that everybody clse
is a criminal, everybody else is a
crook, everybody else is a black-mar-
keter. ... (Interruption),

Mr, Deputy-Speaker: I would once
again appeal to all Members on both
sides not to make any persona! refer-
ences. Let us have some sense of
humour also and take it in a sperting
spirit. (Interruption).

Shri C. Subramanpiam: Then,
pose I read out from his speech:

“_ . .the blacker the black-mar-
keteer, the whiter his cap.”

sup-

Does it mean it refers lo the Deputy-
Speaker who is wearing a cap or doe_s
it refer to anybody else here who is
wearing a cap? Therefore, if the hon.
Member. ..

Shri Hari Vishnu Kamath: It is not
my saying.

Shri C. Subramaniam: I am m?ly
quoting. I can give you that quotation
if you want. Therefore, . ..

Mr. Deputy-Speaker: He has said
enough.
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Shri C. Subramaniam: I am conclud-
ing. The hon. Member will not take
it as a personal attack with regard to
his appearance. But still it is an
attack against the complacent attitude
which he is taking that he is all
honesty personified, al] efficiency per-
sonified . . . (Interruption), That is
the main thing. I hope the hon, Mem-
ber wil] at least know now how others
feel if the hon. Member indulges in
such a thing.

4131

Shri Hari Vishnu Kamath: You
should have realised that.

Shri C. Subramaniam: The only
thing is, we did not exhibit that tem-
per which the hon. Member was ex-
hibiting' just now. We are coocl here.
We were hearing and - lislening t»
whatever he said, however absurd it
was.

Shri Hari Vishou Kamath: Yuu
sank to a much lower level.

Shri C. Subramaniam: The hon.
Member should know that they will
be paid back in their own coins if they
indulge in these things.

Shri Hari Vishnu Kamath: We can
do that also. Don’t woory. W2 can do
it much better than you can.
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Shri C. Subramaniam: Sir, as far as
this Bill is concerned, there is noth-
ing objectionable here. There 1s no
abridgement of the fundamentasl
rights. It is only a question of laying
down a different procedure to be fol-
lowed in the trials, and I hope that
with this it should be possible to have
speedy trials to bring to book thesc
anti-social elements, for the purpose
of the protection of the community
and also for the purpose of the pro-
tection of the honest trade,

Mr. Deputy-Speaker: 1 shall first
put Mr. Bade's Resolution to the vote
of the House. The question is:

“*That this House disapproves of
the Essential Commodities
(Amendment) Ordinance, 1964,
(Ordinance No, 3 of 1964) promul-
gated by the President on the 5th
November 1964

The Resolution was negatived,

Mr. Deputy-Speaker: The question
is:

“That the Bill further to amend
the Essential Commodities Act,
1955 and the Criminal Law
Amendment Act, 1852, be taken
into consideration.”

The Lok Sabha divided:

Division No. 9]

Akkammal Devj, Shrimati
Alva, Shri A.S.

Apey, Dr. M5,

Azad. Shri Bhagwt JTha
Babunath Singh, Shri

Bal Krishna Singh, Shri
Balkrishnan, Shri
Balmiki, Shri

Banerjee, Shri S. M.
Barman, ShriP. C.
Barua, Shri R.

Besra, Shri

Bist, Shri J. B. S.

Brij Basi Lal, Shri

Brij Rai Singh-Kotah, Shri
Chakravartty, Shrimati Renu
Chandrabhan Singh, Dr.
Chaturvedi, Shri §. N.
Chavan, Shri D, R.
Chuni Lal, Shri

Daljit Singh, Shri

as, Shri Sudhansu
Deshmukh, Shr B. D.

AYES

Dubey, Shri R. G.
Dwivedi, Shri M.L.
Gairaj Singh Rao, Shri
‘Ganapati Ram, Shri
i

Harvani | hri Ansar

Hem Raij. { hri
Jammunadevi, Shrimati
Jedha, Shri

Kedaris, Shri C. M.
Khan, Shri Shahahnawaz
Kindar Lal, Shri

Kisan Veer, Shri

Kotoki, Shri Liladhar
Kripa Shankar, Shri
Krishnamachari, Shri T. T.
Kureel, Shri B. N.
Lakshmikanthamma, Shrimati
Lalit Sen, Shri
Laskar, Shri N.R.

Mahishi, Shrimati Sarojini
Malaichami, Shri

Malhotra, Shri Inder J.

[15.06 hrs.

Maniyangadan, Shri
Masuriya Din, Shri

_ Mathur, Shri Shiv Charan

Mehrotra, Shri Braj Bihari
Afehta, Shri Jashvant
Mengi, Shri Gopal Datt
Misra, Shri Mahesh Dutta
Mohanty, Shri Gukalananda
Mohsin, Shri

Mcre, Shri 8. §.

Mukane, Shri

Mutrish, Shri

MNaik, Shri D. J.

MNambiar, Shri

Oza, Shri

Pandey, Shri . 8.

Panna Lal, Shri

. Pant, Shri K. C.

Patel, Shri Man Sinh P..
Patel, Shri P. R.

Patel, Shri Rajeshwar
Patil, Shri D. §.

Patil, ShriJ. S.



4133 Essential Commodities DECEMBER 9, 1964

Pillai, Shri Nataraja
Ttaghunath Singh, Shr
Rajdeo Singh, Shri
Raju,Shri D.B.

Ram Sewak, Shri
Rane, Shri

Ranga Rac, Shri
1tao, Shri Rameshwar
Reddiar, Shri

Roy, Shri Bishwanath
Sadhu Ram, Shri
Saha, Dr. 5. K.
Garaf, Shri Sham Lal

Berwa, Shri Onkar Lal
Bheel, Shri P. H.

Deo, Shri 7. K.
Himmats nhji, Shri

AYES—conid.
5en, Shri P.G.
Sheu Narain, Shri
Shinkre, Shri M."P.
Shree Narayan Das, Shri
Shyamkumari Devi, Shrimati
Siddananjappa, Shri
Sidheshwar Prasaad, Shri
Singh, Shri R. P.
Singha, Shri G. K.
Soy, Shri H. C.
Subbaramam, C, Shri
Subramaniam, Shri C.
Swamy, Shri M. N.

NOES

Kachhavaiya, Shri Hukam Chand
Krishnapal, Singh Shri

Ranga, Shri

Feddy, Shri C. Narasimha
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Swamy, Shri M. P,
Swell, Shri

‘Tantia, Shri Rameshwar
Tiwary, Shri D. N.
“Tiwary, Shri K. N.
Varma, Shri Ravindra
Veerappa, Shri

Vyas, Shri Radhelal
Wadiwa, Shri

Yadab, Shri N P,
Yadava, Shri B. P.

Singh, Shri Y. D.
Solanki Shr
Utiya Shri
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Shri Sumat Prasad (Muzaffarnagai):
1 am for ‘Aye’, the machine dii not
work.

Mr. Deputy-Speaker: His statement
is recorded.

The motion was adopted,

Ayes 105
Noes 11

The motion was adopted.

Mr. Deputy-Speaker: We shall now
take up the clause-by-clause conside-
ration of the Bill.

Shri Ranga: They are so shy about
the Bill that none of them clapped un
the adoption of the consideration mc-
tion. Look at this!

Mr. Deputy-Speaker: The question
is:
“That clause 2 stand part of the
Bill".
The motion was adopted,
Clause 2 was added to the Bill.

Mr, Deputy-Speaker: There are no
.amendments to be moved, I suppose.

The question is:

“That clause 3 stand part of the
Bill”. .

The motion was adopted.
Clause 3 was added to the Bill.

. Mr. Deputy-Speaker: The gquestion
is:
“That clause 4 stand part of the
Bill.
The motion was adopted,
Clause 4 was added to the Bill.

) Mr. Deputy-Speaker: The question
is:

“That clause 1, the Enacling
Formula and the Title stand part
of the Bill.”

The motion wag adopted,

Clause 1, the Enacting Formula and
the Title were added to the Bill.

Shri C. Subramaniam: I move:

“That the Bill be passed”.

Mr, Deputy-Speaker:
moved:

Motion

“That the Bill be passed”.

Shri Ranga: I am sorry that {his
Bill is being passed.

Shri Raghunath Singh: Why is iy
hon. friend so sorry?

Mr. Deputy-Speaker: The
have all been approved.

clauses

Shri Ranga: I am also sorry that
my hon. friend Shri C. Subramaniam
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through all that self-createq ordeai..

Shri Shinkre: Not only Shri Ranga
but the whole Swatantra Party is
sorry.

Shri Ranga: He could have saved
himself from all that if only he had
resisted the temptation of getting into
that atmosphere of the theatre. But,
anyhow, that phase is now over,

I want to warn Government that
all these magistrates before whom
those small cases for which there
would be only summary trials would
g0, cannot be taken to be entirely free
from all influences apart from what
comes before them in the courts and
in the shape of the cases that arc
placed before them. If we are realisis,
we shall only know too well that just
as there are kings and kings, Caesuars
and Caesars and their wives and
wives, sp also there are magistrates
and magistrates. And who are the peu-
ple who are likely to be arraigned
with this possibility of a summary
trial? It will not be the very
big people because their offences
would be so great that they would be
placed before bigger magistrates and
bigger judges berause the sentences
that their offences are expected to
merit would be so big that they would
certainly escape from the summary
trials, or at least most of them would
escape from summary trials. Ordi-
narily, it will be the smaller people
who will be affected. It was for these
smaller people that my hon. [riend
Shri Dandekar had put in his cloguent
plea yesterday. The smaller people
will be arraigned before the last rung.
1 suppose, of the magistracy in our
country, that would be entrusted with
the task of holding these summary
trials,

My hon. friend puts faith in their
capacity and in their habit of record-
ing evidence carefully and correctly.
I am not prepared to question that.
But why is it that the framers of the
Indian Panel Code, knowing, as my
hon. friend thinks he knows, that there
is no need at all to question the vera-
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city of a magistrate or a judge and
his readiness to record the evi-
dence fully and truthfully, have
also made provision for the penal code
procedure and criminal code procedure
giving the right to the accused for ap-
peal? They have done so because they
were aware that human beings were
after all human beings, whether they
were judges or not, Even when one be-
comes a judge, he is expected to exer-
cise his judicial conscience. Even
there, they have stipulated so many
conditions, by providing that anyone
who can be qualified to be a High
Court judge must have put in ten
years' practice before he comes to be
chosen as a judge. Why has that pro-
vision been made, and why is it that
the others are not supposed to have
developed that capacity? It is be-
cause the others are not supposed to
have developed just that quantum of
judicial-mindedness as is intended to
be possessed by a High Court judge.

Therefore, there are magistrates and
magistrates, courts and courts and
also judges and judges. That is the
reason why summary procedure is
not provided for all cases,

The reason why we object to the
provision in the Bill in regard to sum-
mary trial without appeal is this. This
provision will affect mainly the smaller
people who would not be able to
invoke the aid of the higher judges
and persuade them to look into all the
papers and see whether in each one
of the cases whether the lower magis-
trate or judge has properly recorded
evidence or not, has behaved in a judi-
cial manner or not, has given sentence
in the proper manner or not, and
even if it were possible to do so, the
smaller people would not have the
capacity or the ability, phyvsical, finan-
cial or moral also; so, they would have
to accept whatever sentence is given,
take it on their heads, bemoan their
fate, and curse this Government and
go to jail.

It was to protect those people that
we had put in our plea. What my hon.
friend has said merits our attention,
but that is not correct and that is not
adequate. I would like him to give
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some further thought into this matter
and to look into this again. I would
like Government also to go into this
matter again, It may be too late now
for my hon. friends, but judging from
the silent, sullen and shame-faced
manner in which they have accepted
their own success over the division
result; still, I am inclined to feel that
there is some conscience somewhere
which is pricking them. I want them
to apply that conscience once again.
it ig never too late for them....

An Hon. Member: It is pricking my
hon, friend.

Shri Ranga: It is pricking my hon,
friends opposite. Those friends who
are in so much haste to question what
I have said should realise that I have
gone through the same kind of experi-
ences which they have gone through
and are going through, while 1 was
with them and I was one of their
leaders. But at the same time, I have
found it necessary to think again and
again, just as Shri Jawaharlal Nehru
had had to think again and
Similarly, I am making this appeal to
my hon. friends to think once again,
not once but many times, and when-
ever it is possible, to do all that they
possibly can do to minimise the mis-
chief that is going to be perpetrated
by the passage of this Bill, and if
possible, take an early occasion to
come back again and make it easier
also for my hon. friend the Minister
here who is charged with this wretch-
ed Bill to come back to this House
and make the necessary amendments.

Shri Hari Vishnu EKamath: 1 am
sorry to say that the hon. Minister in-
ebriated as he was by the exuberance
of his own verbosity has unwittingly
contrived to debase the standard of
debate in this House this afternoon. 1
am sorry to say that. He referred to,
in the course of his speech, which
darkened more than illumined, he was
good enough to refer to, old times, to
college days. I also knew him when
I was in college. And my memories
of him are such that I would rather
forget them. I shall not tire the House
with the memories that I have of Shri
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C. Subramzniam who is now the Food
Minister,

Mr. Deputy-Speaker: Let us not
have any personal references. I would
appeal to the hon. Member not to make
personal references.

Shri Hari Vishnu Kamath: He had
no business to bring up all those
things. He seems to be very kutcha
even now. Instead of replying to the
points raised in the course of the de-
bate, his speech was full of tumult,
spund and fury signifying nothing,
and he never answered the specific
points that I had raised. I haq said
that here was the answer to a question
in the House which stated that 13
States had taken action under the
Ordinance, and three States had not
done so. Which are those recalcitrant
States? And why have they not
taken any action? 1 would like to
have an answer to this question.

1 referred also to the conference
convened by the Prime Minister where
the Food Minister was also present.
He was present there, I was there too,
as also the representatives of the
other groups in this House were pre-
sent at that conference, and the Prime
Minister in consultation with him
promised that another conference to
discuss long-term measures would be
convened. But that has not been
done. Why has that not been done?
I raised this question also.

The last question that I had raised
to which he did not even refer at all—
perhaps he could not refer to that and
he hag other things to speak about,
wholly irrelevant, irresponsible, and
incoherent,—was why fifteen days’
grace was given by the Prime Min-
ister . . (Interruptions). The Chair is
there to control Members. Please
do not usurp those powers,

1 would like to know why fifteen
days’ grace was given by the Prime
Minister to those hoarders. Those
hoarders are criminals; I said that in
one sense some of these Ministers who
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-also criminals; it was in that sense

that I had said that they were crimi-
nals. I remember that Shri Karmar-
kar, when he was Health Minister, had
said that whoever abetted the adulte-
rators were potential murderers; that
was what he said in a speech outside.
In that sense, are they not potential
murderers, that is, those who abet these
hoarders, and other offenders under
this Act? May I repeat that I stand
by every syllable, every word, and
every letter of what I had said? I do
not recant, I am unrepentant. I throw
this challenge to the Government, and
let them take whatever action they
like or can against me.

I want to know why fifteen days’
grace. ... (Interruptions). Let my hon.
friend please keep quiet.

Mr. Deputy-Speaker. It is not
necessary to talk at such a high pitch,

Shri Hari Vishnu Kamath: I want to
know why the Prime Minister was
good enough to give fifteen 8ays' grace
to these criminal hoarders to spirit
away their stocks, when the hands of
the police who were willing and eager
to lay their hands upon them, could
have been laid upon them and they
could have been brought to book.

All these points I raised in my
speech. But to not a single one of
them was a reply given. He has bea-
ten about the bush. He has practically
evaded everything and spoken on
other matters, irrelevant to the debate,
I am sorry today he has lost the sup-
-port of my party on this account,

Shrimati Renu Chakravartty (Bar-
tackpore): Unfortunately, some heat
‘has been generated into a very impor-
tant debate, and for that I must say
that the hon. Minister is largely res-
ponsible. He should have had a larger
“vision.

Shri Raghunath Singh: No, no. The
Opposition is also responsible,

Shrimati Renu Chakravartty: Al-
ways he has tried to blame the Oppo-
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sition in a matter which is of national
importance, which really belittles the
Government itself, because the people
of the country expected a lot from this
Government and now they are sorry
about it.

This question of having quick and
summary trial is something that the
people want. There is no doubt about
it. That is why we have voted for this
Bill. We have, at the same time, sup-
ported what Snri Kamath says, that
when the Prime Minister of the coun-
try gave a 1j-day grace to all
the blackmarketeers and hoarders, the
entire people of the country got a
feeling that this Government has aid-
ed and abetted them. 2

Some Hon. Members: No, no.

Shrimati Renn Chakravartty: Now,
the Government has brought for-
ward a Bill which confers powers of
summary trial. The people support it.
At the same time, there is no doubt
about it that we are still very appre-
hensive as to the way Government is
going to implement it. because we
have seen—I have been in jail and I
know—that in such matters the big
and powerful get away and only
the wery small people are caught, I
agree with Shri Ranga that it would
be wrong if only the small man is
brought to book; the big people should
also be brought under the summary
trial procedure.

1 have seen how the Rice Mill
Dealers’ Association's Secretary who
was in jail. at the same time as we
were in the dirtiest of jails, living in
a very good style in the FEuropean
fashion; everyday they used to get
their home cooked food brought to
them, and we were always told..--

Shri Ranga: When was it?

Shrimati Renu Chakravartty: In
August.

We were told, “You are here because
of your movement for only a limited
time; when it is over, we will let you
out’. This is exactly what we want
should be stopped.
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Therefore, when Government bring
such a Bill, we support it, But we are
really afraid that these very big people
will get away while the small traders
will get into trouble. This is one
lurking fear in our minds.

I also agree that there are judges
and judges. Two examples have come
out in the papers. I do not think
I shall be saying anything derogatory
about the judges, but we must in this
House say something reflecting what
we feel is an outrage on the consci-
ence of the people. In Allahabad, a
judge refused to return black market
goods which had been unearthed.
People blessed such a judge and said,
“Yes, he is somebody who upholds
justice’. In myv State of West Bengal,
when there is not one iota or a tin
of baby fooq for our kids—not one
tin is available; even if a child
is dying for want of it, we cannot get
it—at that time thousands of tins were
unhoarded, and after being unhoarded
the magistrate ordered that all that
unhoarded stock should be return
again to the trader! Now that trial
goes on and pn and on and on. What
happens is nobody’s business.

It is true that there are judges and
judges. But there should be a clear
understanding in the minds of judges
who are also human beings with a
conscience that the people of India
will not tolerate this kind of thing.

That is why I say that this idea of
having summary trial is not to pena-
lise the little man but to see that the
big fellows who have their influences
not only amongst judges and other
people, but also in the top echelons of
Government, are dealt with in this
way, We should see that we dojus-
tice because the sorrows of people are
brimful. That is why we hope that
after having taken such really drastic
.powers of summary trial, which you
have got with the support of the
people, Government will deal with
these blackmarketeers in the way
they should be dealt with. People, as
1 said, have been shocked at the way
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the Prime Minister gave a 15-day
grace period to them to put away all
their goods.

We are glad that at last Government
has woken up to what the people
want. Let us see that this is imple-
mented in the way it should be, that
the blackmarketeers are really tried
summarily and punished accordingly.
Let Government not try to escape by
punishing only the little ones.

Dr. M. S. Aney: I support the Bill.
But before doing that, I would like to
make one or two observations

The hon. Minister made a really
very good speech. In fact, he made a
very brilliant speech, a very cogent
and argumented speech, putting in
ingenious arguments. Unfortunately,
he was carried away by passion which
as a responsible member of the Trea-
sury Benches, he should have con-
irolled. A greater responsibility rests
on the Treasury Benches to see that
the limits of decency in debate are
not transgressed. I am sure that in
his ¢ool moments he himself would
feel sorry for what he said today.

As T said, I support the Bill

Shri C. Subramaniam: I would say
only a few words. Rangaji said that
we should think about this Bill. I
can only assure him that we will con-
tinue to be thinking about these
various measures. If any amend-
ments. are necessary or any tightening
of the measures is called for, we will
not hesitate to come before this House
again for the purpose of getting that
done, to make the legislation more
foolproof and more tight so that ulti-
mately the objective is gained.

Shri Kamath made the point that
15-days grace period was given by the
Prime Minister. I think this was rais-
ed once before in this House during
the food debate and I had replied
to it He may accept that explana-
tion or not. But the point having
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been raised again, it does not mean
that J should go on repeating what I
have already said during the food
debate. That was why I did not men-
tion about it.

Shri Hari Vishnu Kamath: The other
points?

Shri C, Subramaniam: Ag to steps
taken with regard to the use of the
ordinance, various measures had to
be taken by the State Governments,
by appointment of special magistrates
for the purpose and issue of instruc-
tions. As a matter of fact, by this
period, not only these 13, but all the
other States also have taken measures
for implementation and the machin-
ery is just ready. Even after passing
the Bill, it will involve a delay of a
month or so because procedural mat-
ters will have to be gone through. As
far as that is concerned, I am told all
the State Governments are in position
now and they will be in a position, as
soon ag this becomes law, to take ac=
tion under the provisions thereof for
the purpose of summary trial, where-
ver it is needed.

Shri Hari Vishnu Kamath: The last
point—a second conference to discuss
long term measures?

Shri C, Subramaniam: I do remem-
ber that we did have a conference
here and then we discussed this point
that we should continue to consult the
Opposition leaders, particularly with
regard to long-term measures. As a
matter of fact, this point was
raised in the other House, as to why
such a conference has not been con-
vened. For the benefit of hon. Mem-
bers, T might mention that long-term
measures are with reference to the
production aspect of it. In regard to
that I made a promise that ] would
prepare g white paper which will be
placed before Parliament. During
that period, we shall see that a sepa-
rate meeting of the Opposition leaders
is convened for the purpose of discus-
sing this white paper. Whatever sug-
gestions are put forward by Opposi-
tion leaders will be taken into consi-
deration. I am sure the hon. Mem-
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ber would agree with me that every
point raised by every leader was
separately examined and a pote was
sent.

Some Hon, Members: Yes,

Shri Hari Vishnu Kamath: I do not
deny that.

Shri C, Subramaniam: Therefore,
it is not as if we brush aside, or do
not attach importance to, suggestions
made by Members simply because
they come from the Opposition. Any
reasonable suggestion, any valid rele-
vant point is eertainly always wel-
come, and I give this assurance that
whatever  suggestions are made, if
they are useful and reasonabie, we
will examine them and to the extent
possible, adopt them also. Therefore,
I can only give this assurance to this
House that this measure will be used
for the benefit of the community, for
putting down anti-social elements, so
that this difficult food problem may
be tackled to the best advantage of
the community, apart from hardships
for a few individuals here and there,
and it wil] be our endeavour to see
that these hardships also are mini-
mised as far as possible.

Mr, Deputy-Speaker: The question
is:
“*That the Bill be passed.”

The motion was adopted,

15-30 hrs,

MOTION RE ANNUAL REPORTS OF
THE UNIVERSITY GRANTS COM-
MISSION FOR THE YEARS
1961-62 AND 1962-63

The Minister of Education (Shri M,
C. Chagla): I beg to move;

“That the Annual Reports of
the Univérsity Grants Commis-
sion for the years 1961-62 and
1962-63, laid on the Table of the
House on the 21st August, 1963
and the 19th February, 1694 res-
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pectively, be taken into conside-
ration.”

I am sure the House has gone
through these reports, and that the
House will agree with me that the
reports register a steady progress in
higher education during the two years
under review. The two reports also
constitute a tribute to the very fine
work done by the University Grants
Commission.

Also, running through the reports
is one idea, and that is to improve
the quality and standards of higher
education, May I say this? As far
as primary education is concerned, it
is more a question of expansion than
of quality, We want all our
boys and girls to be in schools. That
is the constitutiona] directive. We
want our younger generation *o be
literate. It will be some time before
the constitutional directive is carried
out. But, when we come to higher
education, these questiong of quality

and standards acome  important.
They are really paramount. If we
are honest with ourselves, we must

admit that the standards of higher
education have been going down, that
-education in a college or university
today is not what it was 20 or 30
years ago. It is our duty to try and
find out what the causes are.

I think the main cause is the tre-
mendous pressure on  colleges and
universities in the last few years. I
will presently give the figures. Not
only hag there been an expansion in
primary education and secondary
education, but there has been an even
greater expansion in higher education,
and our institutions as they exist, our
universities, our colleges, our techni-
cal institutions, have not been able
to bear this on-rush, if I might so
put it, of students wanting higher
education, and knocking fat the gates
of cblleges and institutions. There-
fore, broadly speaking, I think the
duty of Government is to relieve this
pressure on our colleges and universi-
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ties, and the question is: how do we
do it?

In my opinion, it is not possible for
any State to provide full-time -col-
leges, full-time institutions, for all
the citizeng who want higher educa-
tion. Even in a country like the
USSR, and my friends there know it,
—1I have been there recently—the
numbers of colleges and universities
are restricted, but they see to it that
every citizen who requires higher
education gets it, and they have pro-
vided wvarious methods for bringing
this about. They have devised
various facilities, they have got cor-
rogpendencs courses, they have part-
time colleges. They have morning col-
leges, they have evening colleges;
but, as far as full-time colleges are
concerned, they have believed in
maintaining the standards of these
institutions. I think that is the way
we must go.

The Delhi University has blazed
the trial, if T might so put it, by start-
ing correspondence courses in this
city, and { hope that, as time goes on,
to introduce this ail over the country,
I think this is the only solution to the
great demand that is being made by
our boys and girls for higher educa-
tion.

I think it is the duty of the State
to satisfy their demand. Every citi-
zen has the right to have higher
education if he or she wants it, but
I do not think it is correct to say
that every boy or girl, whether qua-
lified for proper collegiate education
or not, is entitled to go to a college
or a university. Therefore, what we
are going to do in the near future, as
far as higher education is concern-
ed, is to have, apart from our colleges
and universities, correspondence
courses, to have part-time colleges,
and also—and this is equally impor-
tant—to provide diversification at the
higher secondary stage. Today, the
unfortunate student finds himself in
this position, that as soon as he has
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finished his higher secondary educa-
tion, he wants to go to a college to
get a degree.

The B.A. degree in this country has
acquired a statug symbol, which is a
relic of the bad old days. In the British
days, when the people of India had
no other avenue except becoming
cle or administrators, or possibly
-en%ring law or medicine, everybody
walnted a degree. But that is not so
today. It should not be so today, and
we: must give to our boys and girls
al;l.ernative avenues, We must have
more technical institutions, we must
hiave  institutions with terminal
churses, so that, after getting secon-
dary education, the boy need not
want to go to a college or a univer-
sity. This is broadly the policy we
are trying to pursue, as far as higher
~ducatlon is concerned,

Coming to a few details,—I do not
_want to take the time of the House
for long—I will first refer to the tre-
mendous increase in numbers, They
. tell their own tale. In 1961-62 we
had 51 universities; in 1962-83, 55. 1
will not give for the further years,
because we are only concerned with
these two years. During the two
years under review, four more univer-
sities were established. As a matter
of fact, today we have 61 univer-
sities.

Then, coming to the colleges, in
1961-62 there were 1,783 colleges; in
1962-63, there were 1,938 colleges.
These colleges constitute really, in a
sense, the crux of our problem. Edu-
cation ig glven through these col-
leges. In many colleges they teach
even the post-graduate students and
many universities, for all practical
purposes, are just affiliating univer-
sities,. Of course now universities
are setting up their own departments
in various subjects. But the quality
of our higher education must largely
depend upon our colleges, and T must
frankly confess that, excepting in a
few distinguished cases, the stand-
ards in our colleges are very poor.

Apgain, the reason is the same. The
colleges are overcrowded. The tea-
chers are badly paid. There is hard-
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ly any contact between the teacher
and the pupil.

Look at the enrolment of students,
In 1951-52 we had 5 lakh students; in
1956-57 we had 8 lakhs; in 1960-61,
10.58 lakhs; in 1961-62, 11.55 lakhs;
in 1962-63, 12.73 lakhs. In other
words, the average yearly increase
has been a little over 10 per cent.
That means every year the increase in
students who go to higher institutions
is almost 10 per cent., which, judging
by the population, is something astro-
nomical.

Turning to women students, of the
tota]l enrolment of 13.85 lakhs in 1963-
64, about 2.58 lakhs, i.e., 18.7 per cent
were women The percentage for
1961-62 was 16.1 and for 1962-63 17.6.
Frankly, 1 am not satisfied with this.
I believe that no society can really be
calleq advanced if there is an imba-
lance between the education of men

and women, They must both
progresg  simultanecusly, if you
want to have a balanced society.

This is true not only K of higher
education. It is true of primary
and secondary education also. It
is, if 1 may say so, partly due to
our social habits and our prejudices
which we are trying to fight. My
Ministry has done its best to give
every possible impetus to women’s
education and | know that whenever
women have been given an opportu-
nity they have done as well, if not
better, than men....

Shri D, C, Sharma (Gurdaspur):
Better,

Shri M. -C, Chagla; My friend
Prof Sharma who is a great expert on
education agrees with me. Look at
the list of first class passes; you will
find more women getting first «class
than men.

The total number of teachers was
63053 in 1961-62 and 66370 in 1962-63.
The teacher pupil ratio was 1:15.3 in
1960-81; 1:155 in 1961-62; 1:16.3 in
1962-63, 'The ratio is going up which
is not a very good thing.

What has the U.G.C. done in these
two years ag recorded in these two
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reports to improve the standard and
quality of higher education? To my
mind the most important thing is the
revision of salaries of teachers. You
cannot impart good education to
your people if you have dissatisfied
and frustrated teachers. I am horri-
fied at the salaries that our primary
school teachers are getting. I am
doing my best. But there again the
cost is so high and the States are not
in s position to meet the expendi-
ture. The Universities are fortunate
in that respect but even there it is
difficult because the grants are match-
ing grants. The University Grants
Commission has laid down salaries
for university teachers and they have
agreed that they would pay 80 per
cent of any increase that the univer-
sity professors might be given pro-
vided the universities or the State
Governments concerned pay the
balance and also give an assurance
that the scales would be maintained
after the Commission’s assistance
ceases. This is where the snag lies.
I must frankly confess this: the
States tell me: we have not got
money even to pay 20 per cent. The
private colleges say: all right, we will
pay 20 per cent.; what happens after-
wards; we cannot take over the res-

ponsibility of 80 per cent after the
assistance from the Commission
ceases. I am glad to tell the House

that 33 universities have so far intro-
duced the above mentioned pay scales
and about 4,000 university teachers
have received the benefits. ‘The
U.G.C. has also tackled the question
of salaries of college teachers and
their scheme is that they bear fifty
per cent of the increased expenditure
in men's colleges and 75 per cent
increased expenditure in the case of
women's colleges. The periocd of the
scheme is filve years. So far 14,000
teachers of 461 colleges affiliated to
23 unlversities have Teceived the
benefits under the scheme. Our
scheme for the revision of salary for
teachers in Government colleges has
benefited 1266 teachers working in 42
Government colleges,
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The Commission is doing its best to
persuade every university to accep!
the three year degree course and
after careful consideration and
thought the Commission has come to
the conclusion that it is the proper
course that a student should undergoe
in order to be sufficiently qualified to
get a B.A. degree.

Shri Nambiar {Tirucherapallj):
There was ga lot of experimentation
in that, Many students had to suffér

on account of that.

Shri M. C. Chagla: Except for one
or two States, practically everybodjy
has now accepted. TUP. has no}
accepted it. 1 am sorry to say m.t
own university, the Bombay Univer-
sity has not accepted it. But I think.
by and large the three year degree:
course hag been accepted. [ agree
there was a lot of experimentation.

One of the most important things.
that the Commission has done is to
establish centres of advanced study.
The idea underlying this is this. You
establish or help to establish certain
faculties in certain universities and
help that faculty to the utmost and
give that faculty all the equipment
they want and give them the best
teachers so that these particular
faculties in different States will not
only be the best in India but will
bear favourable comparison by any
international standards. We are
hoping for a day when an Indiamr
student need not have to go abroad
in order to get the best education, he
can get it here. For instance, you
take any particular faculty, chemis-
try. I am just giving an example, it
may not be correct. Suppose you find
in Delhi there is today a very good
chemistry school. The U.GC. will
wake it a centre of advanced gtudy
and centre for post graduate work;
they will give it the best apparatus,
best teachers. They spend the money
on it so that not only the students im
Delhi but the best students from all
over India who want to study che-
mistry and who are good in chemis-
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try would go to that particular uni-
versity. It serves two purposes. It
creates a particular faculty in one
university; it has the highest stan-
dard -and attracts people from gall
over India so that you are carrying
out the national policy. In other
words a university does not become
purely parochial or regional, the
university becomes the centre of all
India studies, attracting people from
all over the country, both teachers
and students.

The Commission has been attaching
the greatest importance to examina-
tion reforms. | think one of the most
terrible things in our country ig the
wastage of talent. Failures are so
many and so large that there must
be something either wrong with the
examination system or the teaching

—system or the curriculam or text
books because my belief is that if
students are properly taught, all
ghoild pass or at least a majority
shyuld pass. In our country the
mgjority fail.

Shri D, C, Sharma: I will again
join a university if all are going to
pass.

Shri M. C. Chagla: I am sure my
friend Prof Sharma did not find
any difficulty in passing any exami-
nation.

For this purpose they appointed 3
Committee and I shall just mention
the main details of the Committee's
report: introduction of two papers at
the school-leaving examination to
test competence—instead of one, they
suggest two papers; change in the
present system of awarding marks;
avoiding of delay in announcing the
examination results; reduction of lec-
tures by 50 per cent to give place to
tutorials; examinations to be phased
and not concentrated at the end of
the final year. May 1T say a word
about this?

Today, the whole fate of the stu-
dents depends upon one examination.
The student may be ill; he may be
out of sorts; he may be tempera-
mentally unsuiteq to examinations
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and he may be a brilliant boy but yet
his whole future may be ruined by
that one examination. In America
and other countries, the feeling is
growing today that you must not
decide a student's fate by one exami-
nation. You must look at his record
for the whole year, what he has done
in his class and assess his progress
both by that examination and the
work done by him during the year.
Then they suggest the use of methods
of evaluation other than the essay
type such as multiple-choice test and
short answer test; research into edu-
cational and technical aspects of edu-
cation. We are constantly thinking
about the improvement of examina-
tions both at the university level and
also at school level.

Another ‘important departure that
the University Grantg Commission has
made and which has worked extre-
mely well i the establishment of
summer institutes and seminars. The
University Grants Commission drew
up a plan for bringing together edu-
cators at various levels and research
workers at seminars, summer insti-
tutes and summer schools. During
1962-63, an amount of Rs. 2,52,000
was paid to 16 universities for orga-
nising summer schools, seminars and
refresher courses. You will realise
the importance of this, particularly in
science which is advancing so fast,
that it is absolutely necessary that
our teachers should keep abreast of
this advance. These poor teachers
have no opportunity to do so and
therefore, if they can go to the sum-
mer schools, it would be good.

Shri D. C, Sharma: May I reguest
the Minister not to use the adjective
‘poor’ along with teachers?

Shrimati Renu Chakravartty
(Barrackpore): You should call them
poor; they are poor teachers.

Shri M. C. Chagla: I did not mean
any disrespect. I was trying to be
sympatheticc. No one has g greater
respect for teachers than I have,

Shri Kapur Singh (Ludhiana):
Shri Sharma has always been afflu-
ent as a teacher.
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Shri Nambiar: The word ‘“poor”’

must be used; they must be sympa-
thised with.

Shri M, C, Chagla: 1 will try not
to use any adjective. The teachers
have got to be brought up-to-date.
We have summer schools in which we
get professors from outside and they
meet together; compare notes and
they find out what advance the vari-
oug subjects have made. We have
also introduced summer institutes for
secondary school teachers in physics,
chemistry, biology and mathematics.
This also has worked very well,
because the University Grants Com-
mission realises that ultimately the
improvement of standards in higher
education must depend upon improve-
ment in standards in secondary edu-
cation because it is from the gecon-
dary schools that boys and girls will
come to the universities,

Shrimati Renu Chakravartty: These
summer schools and seminars are for
the secondary-school teachers also?

Shri M, C. Chagla: Yes; in four
subjects—physics, chemistry, ‘biology
and mathematics. These were orga-
nised in the summer of 1963 in colla-
boration with the United States
Agency for International Development
ang the National Council for Educa-
tional Research and Training. Then,
the TUniversity Grants Commission
has  attached great importance
to the construction of hostels.
The figures show that in 1961-
62, the number of students
residing in hostels was 1,78,423 and
in 1962-63, it was 1,96,458. This is far
short of the target, but still it means
a definite advance. In 1961-62, the
Commission sanctioned the construc-
tion of 17 hostels at an estimated cost
of Rs, 36 lakhs. In 1962-63, the Com-
mission approved the construction of
hostels in 17 universities at a cost of
Hs. 93 lakhs.

““Then ~ the Commission has been
attaching a great deal of importance
to students’ welfare. When we talk
so much sabout student indiscipline,
we must bear in mind that the fault
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is not entirely of the students. In my
opinion, as I have said often, the
student indiscipline is a symptom and
not a disease. You have to cure the
diseage. There is something funda-
mentally wrong in the student life
which results in this indiscipline and
you have to get to the bottom of this
and take some radical measures. The
University Grants Commission has
been attaching importance to this sub-
ject and what they have done is, they
have initiated schemes for providing
necessary amenities to the s.udents:
first, the halls of residence, s .me as
hostels more or less; secondly—this is
very important—non.resident student
centres. If they cannot provide hos-
tels to students, they want at least to
provide as far as possible student
cenres for non-residents. Today,
many a student has not got a corner
even in his house where he can
study; he has hardly any home-life.
Therefore, he goes wandering, spend-

ing the time in coffee-shops or
cinemas or wasting the time in
some other way. Therefore, if

we can provide amenities in the
university itself where there is a
reading room, library or a corner
where he can sit down and study, I
think it will go a long way towards
doing away, I hope the temporary
phase, with student indiscipline,

initiated

Then they have also

* schemes for health centres, students’

aid fund, hobby workshop, research
scholarship and fellowships and psy-
chological counselling and guidance.
Then the Commission has also insti-
tuted research scholarships and fellow-
ships: 250 scholarships each of the
value of Rs. 200 per month for pro-
moting advanced study and research
in various fields of sciences and
humanities; 120 junior fellowships in
sciences ang humanities of the value
of Rs. 300 per month; 60 senior fellow-
ships of he value of Rs. 500 per month
each in sciences and humanities; 30
research fellowships for engineering
and technological subjects of the
value of Rs, 400 per month, and junior
followships of the wvalue of Rs. 250
for engineering angd technology. A
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few scholarships of the value of
Rs. 200 at the universities of Baroda
and Calcutta for post-graduate studies
in museology have also been institut-
ed.

Then there is the scheme to which
I attach the greatest importance from
the point of view of national integra-
tion, These are nationa] scholar-
ships.

1559 hrs.

[SHRIMATI RENU CHAKRAVARTTY in the
Chair]

They have instituted 100 national scho-
larships and they are intended to per-
mit a student to migrate from one part
of India to another and study in a
university which does not belong to
his part of the region. In other words,
if a student from Madreas wants to
come to Delhi, and if he is qualified,
he would get one of these national
scholarships. The idea is, it will
permit students from different parts
of India—

Shri Sinhasan Singh (Gorakhpur):
1t the parents of the boy are living
in Delhi, will these boys be entitled
to these national scholarships, because
though the boy comes from Madras,
his parents may be living in Delhi?

Shri M. C. Chagla: 1 am not sure
about that, The idea is that he has got
to leave his family or parents; though
he may be having a home in Madras,
he has got to set up a new home here.
16 hrs.

Shri Sinhasam Singh: His father
is employed here; his mother is here
and they are living here for years.
But he applies under the plea that he
belongs to Madras, and so he should
be given national scholarship. Will
he be entitled to it.

Shri M. C. Chagla: [ hope
not. I will enquire. That is not the
intention. The intention is it will cost
him to have two homes,

A great deal of money has been
spent on libraries and laburntotiu‘ I
need hardly say that no university
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can function without a proper library
or a proper laboratory and too much
money cannot be spent on these two
items in higher education.

The University Grants Commission
has rightly realised that if the stan-
dard of posi-graduate educafion has
to go up in this country, they have
to help the affiliated colleges, because
today there are a large number of
affiliated colleges, which are doing
post-graduate work and their equip-
ment and standards are wvery low.
Therefore, they have decided to help as
many colleges as they can, in order
to make it possible for them to im-
prove their post-graduate teaching,
During the first two years of the
current Five Year Plan, the Commis=
sion allotted grants amounting to
Rs. 49 lakhs to 42 colleges for im-
proving facilities in 99 post-graduate

science  departments of affiliated
colleges. During 1962-63 a sum of
Rs. 814 lakhs was paid on this
account whereas during 1963-64

Rs. 24 lakhg were paid.

That is a survey of what the UGC
has been doing in the two years
under review and I am sure the
House will join with me in paying a
compliment to the Commission and
also to its very distinguished Chair-
man, Dr. Kothari for the very fine
work they have done,

Mr, Chairman: Motion moved:

“That the Annual Reports of
the University Grants Commission
for the years 1961-62 and 1962-63,
laid on the Table of the House on
the 21st August, 1963 and the 19th
February, 1964, respectively, be
taken into consideration.”

There are quite a large number of
speakers who would like to partici-
pate in the debate, I think it would
be better if hon. Members try to make
their points concisely and try to
conclude in 12 to 15 minutes. Shri
Krishnapal, Singh.

Dr. M, S, Aney (Nagpur): Are you
calling the Members by the numbers
before you?
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Mr, Chairman: I have a right to
call whomever 1 like.

Shri Krishnapal Singh  (Jalesar):
Mr. Chairman, while I admire the
work of the University Grants
Commission in trying to raise the
intellectual standard in the universi-
ties and affiliated colleges, I do realise
that they are labouring under several
difficulties. The greatest difficulty
appears to be that they have not got
sufficient funds at their disposal. One
is really surprised when he finds that
in a big and backward country like
ours, we only spend Rs, 0°84 per
cent on higher education, all the
States and the Centre put together. I
fail to understand how in a country
like ours, the UGC or any Commis-
sion can improve the standardsg of
eudcation, which are obviously low
in our country.

1 wish to emphasise a few points,
which 1 do consider, have escaped the
view of the UGC. The most impor-
tant one is that whereas they have
paid a good deal of attention to the
intellectual development, they have
failed to devote sufficient attention to
the physical development and the
development of character of our
young men. We see every day our
young men going about with very
poor physique, The arrangements
for the development of physique of
young men in universities and colle-
ges are so very inadequate that they
cannot really be compared with the
young men in other countries. Re-
cently at Tokyo, we witnessed the
poor performance of our team in the
Olympic Games, compared to the

other teamg which other countries
had sent.

The other point which is equally
important is the moral education.

Here I would like to quote no less a
man than one of the Shankarcharyas,
who in an interview with one of the
Press representatives said.

“The present tendency in the
part of our Rulers, to promote
morals through legislation  will
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result in chaotic, futile Acts which
will only add to the bulk of the
statute-book. Prizes used to be
awarded for pupils who did not
steal, who did not tel] lies and
who followed the precepts of their
elders, Nowadays the schools
offer prizes for proficiency in sub-
jects which have no influence on
the development of the pupil's
moral development. Career has
become more important than
character and conduct. It is
necessary that the noble ideals
expounded in our religious books
and not Acts of Parliament
should regulate the behaviour of
our boys."”

I suppose if somebody had put the
question to Hiz Holiness the Pope,
he would have given the same kind of
reply. As it is, we have hardly any
arrangement for the development of
character by our young men in our
colleges and universities and that is
why we have to witness the poor per-
formance among the higher services
and in practically every profession. In
every sphere of national life, we find
that our young men do not behave
in a manner in which they ought to
behave. If you see what people think
in general of our temples of justice,
to which a reference was rmade 2
gshort time ago, if you see what is
happening in the business circles, the
need for formation of Sadachar
Samiti, ete, you would agree that a
suitable arrangement for the develop-
ment of character of your young men
is absolutely necessary, and it can
only be done in educational institu-
tions, not outside. In the olden times,
education was regarded as the deve-
lopment of body, mind and character,
I think that definition holds good
even now, What I would like to
suggest is that we should not neglect
body and character.

Now, the other complaint which I
have against the University Grants
Commission is about the way they
have neglected education in  rural
areas. We have about 55 universities
in the country at present.
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Shri Chandrabhan Singh (Bilaspur):
61 at present.

Bhri M. C, Chagla: We have 61
at present.
Shri Krishnapal Singh: It may

be 61, but not more than 3 or 4
universities are located in the rural
-areas although 80 per cent of the

population lives in rura] areas. Out
of the 2000 affiliated colleges not even
100 good colleges are located in the
rural areas. We know how back-
ward our students from the rural
areas are. The result is that they
cannot enter any of the higher public
services nor any of the lucrative pro-
fessions in the country, They have
to be satisfied by remaining hewers
«of wood and drawers of water.

I come now to the question of
-affiliated colleges. Most of the
students from rural areas go to the
affiliated colleges and receive their
education there. Most of the affilia-
ted colleges are situated in the cities.
“They have difficulty in finding acco-
mmodation Suitable arrangements
‘for boarding houses do not exist. This
‘is one point which the hon Minister
refered to just now. Therefore, they
have to go about finding accommoda-
tion. Some of them cycle eight to
ten miles daily and waste their time
in going to the college and coming
back. Therefore, it is necessary that
we should decentralise our control of
institutions for higher education. There
‘are quite a number of these affiliated
«colleges which are good enough to
become small universities. Section
'3 of the University Grants Commis-
sion Act empowers the University
‘Grants Commission to raise the stan-
-dard of these affiliated colleges and
.convert them into autonomous insti-
‘tutions for the purpese of granting
degrees. Last year or the year be-
fore last, four institutions have been
given that privilege. But four insti-
tutions are too few. I venture to say
‘that there are quite a number of ins-
titutions situated in rural areag or in
suitable centres which can be con-
verted into autonomous institutions,
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which can be developed into minor
affiliated universities and thereby re-
lieve the pressure on the universities.
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I would like to give the instance of
the Agra University. It has 121
affiliated colleges attached to it. It is
not proper for one university to look
after 121 affiliated colleges, The re-
sult is that most of them do not
receive the attention from the uni-
versity authorities which they de-
serve. If we decentralise the admi-
nistration and create more institu-
tions which can confer degrees by
holding their own examinations,
we would really be strengthen-
ing the system of higher education im
rural areas. This is one point which
I would like to bring to the notice of
the hon. Minister.

While I am on this, I would like to
bring to the notice of the hon, Minis-
ter some of the grievances which had
been heard from the State of Punjab,
as regards the treatment to represen-
tatives from rural areas, particularly
Sikhs, in the university body. There
has been a complaint by no less a
person than Justice Gurnam Singh, a
retired Judge and the Leader of the
Opposition, and other prominent
leaders that gradually this element is
being eliminated from the university
bodies.

Shri D, C, Sharma: They have
got their own university—Punjab
University,

Shri Krishnapal Singh: This matter
should receive the attention of the
hon. Minister and the UGC. [ hope
all their legitimate grievances will be
redressed.

Mr. Chairman: The hon, Member
should try to wind up.
Shri Krishanpal Simgh: Then T

would like to emphasise the point
which was raised by the hon, Minister
with regard to the system of ex-
amination. As the present system of
examination has proved a failure, The
wastage iz tremendous, we should
try to institute a system of frequent
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[Shri Krishnapal Singh]

examinations, I understand it has
already been done in some of the
institutions. We must extend it to
other institutions,

One more point which I would like
to mention here is about the trensfer
of reasearch and technica] institutions
from the various other Ministries to
the Education Ministry, and thus
within the purview of the UGC. This
is very important. I think this has
been referred to by the Committee of
Members of Parliament on Higher
Education in its reports. It is the
most amazing thing that research and
technical institutions should remain
excluded from other educational insti-
tutions, thereby creating compartments
in our educational system. I hope
that these educational institutions
which are under other Ministries will
- be brought under the Education Minis-
try.

I would not say very much more,
I would like to refer to one point
now, and that is the system of grants-
in-aid, which is a very important
point. Again, it is the rural popula-
tion which is very hard hit by our pre.
sent system of grants-in-aid, It isvery
.queer that while in cities 7.8 per cent
of the students are going to the uni-
versities compared to 1.4 per cent in
rural arcas, Goverrment gives 90 per
cent of the deficit as aid to the uni-
versities whereas in the poorer areas
only 50 per cent is given. Thus, the
_ poorer areas suffer a good deal. In a
place like Delhi, where people belong-
ing to the richer class receive educa-
tion, students can study for Rs. 40 to
50 a month whereas a student coming
from the rura] areas has to go to a
place far away from his home, live
outside and spend three or four times
more. Therefore, institutions which
are located in poorer areas should
receive higher grants-in-aid than the
other institutions.

Mr, Chairman: The hon,
must conclude now,

Shri Krishnapal Singh: My last
point is about the construction of hos-

Member

DECEMBER 9, 1964 Commission Reports 4162

tels and residentia] quarters for the
staff. So far as affiliated colleges are
concerned, there is hardly sufficient
provision for quarters for the staff or
for hostels for the students. So far as
the system of matching grants is con-
cerned, it is so defective that the
poorer studets have to pay for the con.
struction of hostels. If there were no
matching grants, they would not be
required to pay. I think, the Com-
mittee of Members of Parliament on
Higher Education also recommended
that the present system of matching
grants should be changed. I hope, it
will be done.

st T T e fag (99a) ¢
FAAE! ngreat, gfqafet giza s
F1 fom S FdE @ ox aea =91 @ 3,
7 ZAT EY 9g7 qeuae foe & 1 at
AT HdY AEIeE ¥ I aga # a|l
71 % frn & Fomril gqfrafeeT wime
FHIA T awAa fasT & | 7o a2
WY aaraT § i ST T a8 SqTe grm
f& I== forer, & fod Y apr fawn
Fi AT E IR fRE F1 JA7 A OF
T TE 9T 39 IFH7< F1 foreyr &7 wmwr
# 9rr | fondr WA wERw X 3a
WETT &1 359 [oeqr 7 9479 g &3
T TATT FLA T AT¥EAEA foqr § 77
FgT & fF gaar g o wara o fan
sram | feedt gfrafedt & wmaa
WTEA F NEqUT ¥ AT°9 F 41¢ § IR
g¥a W faar & favy & afated
gizy Fiaw o gy geETe g
far aars v 9= &
16.22 hrs.
[SHRI SURENDRANATH DWIVEDY in the

Chair]

a1 & wger fage faar & 7
A dE aga EaEAm E ) N T
T ® aq w7 warE fwar mm g
fF Fet 7ot wfEargat & foamwr 2o wr
AT FCT 9371 ¢ 1 aer ¥ famin
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¥ forerr &1 €3 ey 2, wg fafaae
8 | 3w frmg & frr #1 famar o6g
e =fe Sa=T 7@ 3w & @1 fawr
TR &, T8 I ag ¢ fF afrafadr
Aieq FA9W F1 A TG TAREE & €7
ifcrm g asm g N aaafn 4
wE ¥ 98 F0 g W A9 & @ e
# o Wt aarar @ & i fadagt
weut faes o §: avw § QAT Er T
8 T 9T B a9l § F1orw W) qga
7@ § A\ famafaamai &1 e
FTH FT TE |

gfrafedt wew #fom & s
NAgemFmE I F wamagd
fr. faert & =2 % ga faar smg, farmr
& &7 FT FAT ISAT AT AT GHA T8
fe gfrefedt ard o, favafaerreagi
¥ guAT T4 &7 S0, uFar qifug
1 are 1 \g &Y A o 77 a9
FIAT & | 57 69 FH] § FT fa1 @5
gt & 1 7% favafaaemdt w1 s
A1 fze A Hz F1 E@ag FEAT 2T ¢
w1 7 gffafedt ol sfmm F
sy aT o g | frad & Fm
w1 ) &Y T F wrrer A AT qwAT 2
gu= fadr a1 samar ¥ st Aw A &
Far Fifgd o

A =T J1ar § fF emw a6
¥ FT UHo To FT TUHAT dF ATHI
fammet g7 arer adter ¥ afefaa @
g fom A ¥ ooy o g oA owg
F w= faamdt ara =FF 21 oy &
qra 7 g F FTevi a7 fa=Te s
& 12 qa1 JomT fF g foest #5
F4( § o g foemsi 1 w607 F7
Fromr ag £ fe ot g g & S asw
farert w7 saf¥d g1 & 9 forerr faww
¥ wrATAGT TR § 1 I9% ¥ g7 FA
AT FT FTC 48 & o awrer & foferst
T ITAT AR LT g1 § oAt fs i
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FTH FTA I A1 FT FAT § 1 gElAQ
afasaz 3== fuegr w7 @t gfaw §
o1 wefafrefen afemw ¥ o om=
FAgIMAm i smaAaw g
AT qg T AZI fgaT Fmar § &
T gHL TET ATH F7A qr Anii
&1 faear &, 3991 7 Amaw TEAT
fr ma ¥, @ gad S Ay q3ar
fed s & St& W FT WEET I
ar AT g, Afeww a2 w1 HE g
FET AT &, ITH ITT ATE FT H1S Fa+0
E graT 8, ST T I geartE A i
AE AT @ T A ¥ AR i wE
gfmad wrew § 9 fF gEd
& FA a1 #1 foad § oy 9
fomr & &g # swE =l F
aa frma £ T AT g R &S
arn afe, w9 fwem sra safe
frsgr fawmr & 9 F=T R AR
FLATE |

faamdt o1 i Frmmerga 3 & fodr
RICEAC e CU R (- A
arg= 7251 faw Ry E AR A @ @mE-
FT AT & IR AT g Y |
aWl 79 T#T gy 7 F@r & fF A
ufefaifes sfaw g/ & o f
B B Well & g § SAE wemaq
FR A AEAT AR AW AT A
farerifgdl &1 AT 98aTd T ;A F
IR AT FWT FT qifws fRE
FHTgE, I AT A IAD TG HIE I
¥ gmEq Wo &, 7 gEEEg g @
FRT WTFT 99T Fuy faar 8%
7 ufsfaifzz sofow 0w fafesw
W w8l Agr AT & | TEET AdI=T
ag g1 ¢ fF fafagt & owmem-
Frmr da1 g1 9 g % d=T ww
fre waT Tgieq AaamEn f&  faerdt
i forg TeaEeET & G 8, fom
IEE W WY § 99 AW &
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[ @ ez waw fag)
feama & 57 ¥ swmEAgaT At &0
Ta¥ I faarfadi &1 fawe @ =
g1 ST AN & AT IR oETe-
&AL F1 fagior fean oy, 63 aramaer
w1 frmior frar o fore® 3 s &
w® % art § awAar g f5 gad 1€
Sewwa =€ v

oY A & f ot oY Favafaerregi
¥ e} wmy & 7 AR ofefaifes
wifeeii #7 @Tea wd § | ofefadfes
wifafas 51 fffeafr agaeama g =i
F¥ ot Faforr #2E ger ¥ FEET AN
“T3aT g & 99 WA & s e
a1 ffaa=s w1 N E=a=ar @ @
1 % I 92 fA® S oo
At F#40 § @ & Aoy O
¥ By 99 § A A A F A
IT I F A F @ F AT arfor
A AT DA, IIR A A FIIRE
1 IAH! FAT AMNGT 98 T AGT F¢
g &1 K agar g fr aw 3 fa
e w1 SR W ST OO 9
TEaor Gafom F32) F grdy & fey
¢ o Fafer FH Aa=Te feet o
YT F1 T T T, THHT FATH TIHL
1 T@AT e |

ot efwfeafen afafeda & s
g wifevra &t gfpfede Far § A
5 o wURTE AYA ATHA TG T
§ | # mor Fifeeegud! B W FEAT
qrEgar § | BI # i SrETae §
HfFg @ & are ¥ F A W@
wigar g fF amr wm Ffwl g
fra a@ & FW I@ar § AfFT
Frforer & are 7 & FgAT ATgATE 1 Y
Ffawr ¥ AT FoeS qAA &Y
qefaem 7l 1 99 W1 H 7 S AT
FTHS AT TN TAT H AT AL §
FaifF Baq ¥ T a1 #1E 7E FE &,
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T FEF F AT qTq w9 FQ@
gAsE e @A Ay §, 7 9% o9
T § AR T B 71 @ w1 @
TE 91T g W AT T #7 i
T T A @ FT A FEA
g fad ™ & | F g ¥ aiw
T AT gL A 19 w2F § 1 Dy
1 ®1 gfqafedt 7 ofawT ¥ &
¢ @1 Fifaw T=T #Y 199 9 A
qur gfeagiie &, 7 9T &, 7 Tead
g ad=a &

g Fifezgudt ¥ oF gEa
A FEW ¢ frawr e @ v
g | 98 FTA9 T4l TA§EA TE
I M AR AT TR F AAO A
qifarw & fad e 9@ 2 fagr i
gfafadt & AT Fromt #1 ofawT 2
& 1 Z & o 7 I g & fammet
g 7 fafesaw=gt & 7 e & | WY
FIAST B CHE ATH A T F H(HAT
2 & afrafedt ) aos ¥ wafs
M 7 § frdt & o ot GraT gearfy
& 71 8 faaga ag € fr ofefag-
fon afmafedtsr o gt & 97+
feeft 1ot 71 ofefedz &1 § =
qg 2@ 1 90fed FF S A wrwmE
I frdt T &1 T & fo74 S
& § w7 §0 3T & U9 § a7 7Y &,
T IAF TIT AW § AT AR §,
fafesw o= & a7 ) &, T WA
£ a1 g, ST a=r 7 faardf § ar
e AmAT § o R § A’
A %g 7 d@ ¥ NfFSw qw
Tatfa @@ ® owwl gw feer
;N frmd & g TRW
frr & wRET FT SgTET FCT R
$X I FT qg@T AT SwT v ar i
42 wowan 6 22 wre e iF 9=
wEAT & | ST #Y A forem Wt A
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¥ fAdew ¢ fr a1 e fraw = man
ord ff A A gfefaaae 1 98 F 71
Fre g fafede FTREM AE, I &
fad syaw gfrafadt aew s &t
a1 foeit gy awem @7 @ fow ¥ {7
FX AW are @w w1, 9 fa e
foerd R E FE @A TR TAS |
T T FTCT 78 ¢ F 0 ag § F AT
et A A A w1 TR
fet delt A @EERIEAF AR
FgAd T AT | IR TG FT
fe grae =0 o 9 F qE A
faardf ot wgy smaw & o gET
AV & 91 | afFT ST 7 7 -
Fauw & w1 &% TG FGT aw aw
g F AW W A a@RE g
@®m oL @ s g fe oA
a1 Fro # e formmd gu & AT 9
FRFImFR {1 AfF A A P
Fra § F argw Trae i &) fain a
=T § 1 gaferdt argw Iraere #1 oy farra
it a-aﬁﬂﬂaiﬂﬁq\o Tto ¥
T AL T | T O F A FAT
# w0 o wewi #1 fol a@e &,
fegmama &1 vor a@R &1, fegmm
F @nn &t fgowa a@E &1, T 99
w famr 7 &) TR A
& 1 faedi@e § o ¥ § 9 TiHe
T FR AT wad
=g FIFRIE AT
g 9 ARl #1 Arfade % fomsr
fareror  weamst ¥ weew @Y, o farer
F ST @A g1 AfF fom & fafe-
FT X A ¥ Fwm F ewfa S
q¥ W0 #1 T @ F,QF 1 75F AW
#1 agt W g =R gfrafedr ar
fauafaarem &1 qg & | 1 @&
FATI $Y AT IT ATHALT ATOAAE FTH
A & fow s gk fagre 4
T gfafad @ 1 & s e o
FR v el s gfafee
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gz Ffwew o & o A A
& wregw F Az &l § @ A
& A afrafadt ¥ sl ferwead
Wy g

@ g oAag ¥ fF e
e A1 gt & faww gfaied
AT wOAET F WL A@T @ AT AR
wifs & 1§ fgm @ g, e
sragIfer gfe F it A goer Fow A
Fgar g | o O F Afewa w0 A
franfadi # geaw H ok owEE &
Fxfraer sfreagz ® 1 ggo , fow
FY FTIY AT g F 9 ET T
aniY, 3 %1 & a1 f& 2w & and,
Tefav & o, @ @@ 7B §,
AfeT ag ST 9T S FTRGT g8 I
#1 AT TEF AT | TH H § -
i qaT A deqrE FT 4 AT
I 9T W geETL At g g AR o
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T aaerar % fnewt & a9 o
afg #raf 2 A i S qaa &
afg g ¥ s Afs o7 FET ¥
qTH HEH T8 & ar A faawat & s
g @t ghmafafeat 37 MA@ 2 O
&1 %uw Y frdew vem 5 qaFew
faffer  ®k  afmEfedr a=w
v ffaE A @ 18T
w1y E=E ﬁﬁmm%ma@a‘fﬂiﬁ
gIr AT SR 99 & fav gr9w F fgam
¥ 2 &, amr oy gfatafar & w9
gred frag foman 3 a0 ow a &
¥ FAMISIa==Teqer 3 159
qEqTIEl F W AT, IT A IWE
frr wk s foem @ fr o &
Y FTES FH FLGMT | A
fer i fema v & ¢ w0ifs
A R AR I
g fr & et F @ gfafafen &
gl FW T §1 Farfae o
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[=t T 7T waTE fAE)
v afm F 9w A5 g
megFnl ¥ g 98 @€iqay, $9 fF
o qlo mde &, FWFWAE, W
@ & § S gfeafadt afw sfam
# § o gfrafed afaw & o gu
g1 S er R e F E A Rl
ety TEde 2t @ sw d afg
AR 3 T I A W R,
Fama g T frandfei 73
FAIE QR T | TAMAG TR
s & fr et a0 & gfafes
ured Ffaww FEE An A g
wim o fEm ¢l ofr afe@
wew wfiem & S9 fran §W@
¥ fau  dfw arew & aw@  fonr
foem darew 7w AT AW O,
F T I afa| F & w1 gfratedr
& g, 1 o foen fawmw & F10 F@
# 9 9a WY | a7 7 ATH IS & |

16.35 hrs.

[Mg. DepuTY-SPEAKER in the Chair.|

a7 § 949 § fAdzq Fo7 A@ATE
frfgd am afar & f& st
g At wfaFea & wieEAr I F
|TEA §, T T AT A S0TH 9 F,
el 77 wig tfageas gfafadt saw
For | o faza 2 fF e & 12
gfasea afqafaer =gt & | 71w
¥ UFE g F A9 9T OF CAFeE
gfqafaeT v & fau fagr e
AR Tl ¥ aga & afeqs 4971 2 fegaee
fear & 1 E9gw fF awwc g AT
FAMHEE | suC faww H
3t wgiow @t gfrafadrgr 981 &,
AAIETYT F HIX T0AT F | /IO AT
ImrTR A fE T AW w1 e -
#a 91 ARSwigdamge T, Jet
WA IIET g, OF gfawewt gfa-
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afgdY gqer UHF T4 AYAT AT F
99 Teefa & A% 9T FATE T )
AT IF GCRIT A W qFAW F 76 gL
fear & | A FE 7= AR
o b fafaeex & o e g7 adraag
F Ao fagrr A0 AT, TEWET:

=Y Arq qv§  ( TOmgR) o STeEl
# fedt # oo arg @ faw oagr
qET

st T & waw fag : a® 7§,
afea Fwarfagt Aot S &1 qaT
fear, za feq a1 agT AT@ AT
AT A § 1 WU ¥W AA q HE
fama wrgar 1 grdr w1 qFE AT
gL ERIT

# frar AT A F1 IT F AT
far oft IR #%w F @ fagr A
w94 A1 =T #w aoe feAwd A
TZT F ATAA IR Iufiga &, I F
fod graz Far g A gfAateET
grza  Ffawa Fr AL IWF WA F
mia, gmare A fegiga® fag
9T Far & A I a9 F FTO00
74 foer F @7 FHI BAH 1B
afwar fadr & 1

Shrimati Renu Chakravarity: Mr.
Deputy-Speaker, in discussing the
annual reports of the TUniversity
“rants Commission, the figure which
has been given to us by the Minister,
of students going up for higher educa-
tion is that today there are 12.37 lakhs
of them.

Shri Swell (Assam—Autonomous
Districts): Not today; at the end of
1963.

Shrimati Renn Chakravartty: This
is the latest figure supplied to us.
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Now, whatever may be the propor-
tion of increase, I would say that in a
country of 45 crores of people, this
is a very very low figure, and we
obviously have to try and attain a
much higher figure of highly educat-
ed wyoung men and women. The
tragedy of the whole situation is that
we have here a philosophy that we
should try to cut down, as far as
possible, the number of people going
up for higher education. Obviously,
it is a logical thing to say that young
students who have not done very well,
who have just scrapped through
-examinations at the  high-school
standard need not necessarily go up
for higher education. But the very
big question is: what will they do?
“They have to have some other paths
of education, whether it is technical
-education, cultural education or some
other type of education, which will
qualify them for life. Unfortunately,
today we just have not got those
institutions. If you see the poly-
technics, if you see the junior techni-
cal schools, you will find in big cities
like mine that there are thousands of
applicants, and at the end of it all
only a few hundred are taken in.
So, after that the frustration that sets
in for these young men and women
today is something that is fantastic.
One does not know how one has to
answer the question of student indis-
cipline, because what is it that we are
expected to tell them? We are parents
also. I have been a university teacher
for ten years. So from both points of
view, I would ask, what are we ex-
pected to tell these young men and
women, who may, for very many rea-
sons have turned out with third divi-
sion. Are we expected to tell them:
go and drown yourselves in the Gan-
ges? We obviously cannot do so.
“Therefore, in this period of transition,
to go on consistently saying that we
have to restrict the number of stu-
dents going up for higher education is,
I think, rather unrealistic at the pre-
sent moment. We have to try and fit
them in various fields of education.
‘Without doing that, we cannot just
say that a third division student can-
not be taken in any university.
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Even today, in the fields of employ-
ment what is it that we really put
forward as the main criterion? Are
you a B.A,, LA, 1.Sc.? That is the cri-
terion today. If today young women
wish to go in for higher nursing, a
field which is go badly in need of train-
ed people, we have to have them as
B.Sc. or B.A. So, the question of hav-
ing a degree is essential because of
the whole economic system. There-
fore, this question is not go very sim-
ple as just enunciating the principle
that we should not have people who
do not pass very well going up to the
universities.

The second point is that when we
passed the Universities Grants Com-
mission Act, the principle that was
enunciated was standardisation of uni-
versities. I feel that to a very great
extent this standardisation has not
come about. Maybe, we have had a
large number of libraries, grants for
more laboratories and all that, but
when it comes to the question of exa-
minational reports, I as a teacher, of
course, am not yet satisfied that any
particular method has yet been found
by which we can really evaluate the
merit of the students. Any number of
committees might have sat, but I am
not satisfied that we have been able
to find out a machinery for evaluation
of talent. At least the University
Grants Commission should have tried
to standardise the results of the vari-
ous universities throughout India.

Without mentioning any particular
university, I may say that there are
universities which turn out quite a
large and substantial number of first
classes, and there are universities
which are so fastidious that there is
hardly a first class in so many sub-
jects. When it comes to the question
of employment, the man who has a
first class is certainy given a plus in
contrast to a man who gets a two-one,
—we do not have a two-one as they
have in Cambridge or Oxford—or a
high second class. Yet, I know of very
Mmany young men and women who,
getting a second class, are far superior
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[Shrimati Renu Chakravartty]

to the first class of certain other uni-
versities. Therefore, 1 feel that this
standardisation is very necessary. 1
think this is= a point of view which is
gaining ground, and should gain
ground.

Thirdly, 1 feel that the statutes of
the universities should be again lookegq
into. The universities are autono-
mous, but the statutes of the univer-
sities by which the syndicates are
formed etc., should be looked into in
greater detail, ] was shocked when I
read in the papers that my university,
which is one of the universities, the
University of Calcutta, was calling ex-
perts from some foreign place or order
to tell us what should be our statutes.
Our conditions are so very different
from those in America or England or
Europe or any other place, and we
have got sufficient talent, judicial,
legal and educational, to be able to
find out what will suit us. Therefore,
this gquestion of the statutes of the
universities should also be looked into
by the University Grants Commis-
sion.

One of the complaints made by one
of our ‘friends was that there was no
Sikh on the University Grants Com-
mission. I think thig is one of the
banes of our education. I would cer-
tainly like that in the University
Grants Commission there may be
somebody from Punjab if there is very
eminent person available, but this de-
mand that he should be a person re-
presenting a particular community is
something which should not be there.
I also feel that we should not have in
secular India either an Aligarh Muslim
University or 3 Banarag Hindu Univer.
sity. Both these should be removed,
and we should have universities where
we teach our boys and girls in such a
way that they get a wider, humane
catholic outlook which is the aim of
education,

On the question of the three year
degree course, most of the universities
have accepted it for good or ill. But
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there is this important question. We
teach our boys ang girls till they reach
that stage in our regional languages. 1
support it. Now, one suddenly chan-
ges over to English. Our teachers go
on teaching them in English. In the
three year degree course the whole of
the first year and even the half of the
second year is spent in the student
trying to understand just what the
teacher says, That is a tragedy which
we have not taken into account. Hav-
ing decided to teach our children in the
regional language till the tenth or ele-
venth standard, if we suddenly change
over to English, there is this difficulty
felt by the children. We have to be
logical. We have to give our children
knowledge and not go on philosophic-
ing or expressing differences of opi-
nion as to what the link language will
be. We have to teach them in the re-
gional language. It is a real tragedy
and 1 as a teacher of English would
say that we go on teaching English
as a link language and not ag a foreign
language, we go on teaching English as
the medium of instruction. My point
is it should not be the medium of ins-
truction. It should be a foreign langu.
age, well-taught. Today we do not
teach our children English in the way
that we should do. In Germany,
we saw their children learning English
in a much better way than our own
children do here, having started learn.
ing English in the 5th or 3rd standard;
it ig all chaos. We have got to make
up cur minds. Our children should
learn in the universities in the re-
gional languages. We should not put
them in the tragic situation of having:
difficulty even in understanding what
the teacher says in a foreign language.
We should teach the foreign language,
correctly and well, That is one thing.
But we shoulg not go on insisting that
it should be the medium of instruction
in the higher stages of education.

1 support the idea of having centres
of advanced studies. I have not seen
any of them functioning. The idea
appeals to me. We shoulg help cer-
tain universities develop a certain
faculty so that they become the best
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centres of best in all India higher edu-
cation. Sometimes we suffer from such
inferiority complex that we go on
bringing in international experts even
in fields where we feel that we are
expert enough and we have got enough
educationa) talent to be able to apply
our knowledge and our conditions, I
quite understand il we were to bring
from M.IT. in America the best person
to teach us something about steel
technology. But there are some uni-
versities in America who take third
class matriculates in their universities.
1 was shocked in my university, they
would not have taken third class mat-
riculates but they are taken there. So,
there are universities and universities.
Therefore, we shoulg try to get only
those experts who really have the
knowledge which we do not have. I
find that it was sponsored by some-
body that we should bring in some ex-
perts. I have no objection if they ar>
brought with the idea of help-
ing wus only in fields which
We do not know., Then, there
is  this question of our children
abroad. I would like our children
or students to go abroad and learn
how to teach English; I should like
them to go abroad and learn things
that we do not know. Why should
we go abroad for everything? I
know that still, in spite of
our foreign exchange difficulties,
people high up send their children
abroad for studying subjects for
which facilities are available here
and they should not be permitted to
go abroad. We have got enough
facilities to teach them those subjects
in India.

One last word, Sir, and I have done.
It is about the question of ragging.
It has really shocked me I quite
appreciate; there could be boyish
pranks; I have got a body who is in
the age group of boys going to uni-
versities.  Boyish prank is quite a
different thing. But to permit them
indulgence in doing dirty things in
the name of ragging it is going on in
the last few years—is yet another
thing. I want to bring it up here
because many principals and even
rectors of uyniversities have just brush-
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ed it aside when I pointed out this
aspect to them. Here is a young boy
who is just going ou! from a protec-
ed life after having been in school—
they are protected by their parents
largely in school life—and suddenly
entering the university; he finds these
ugly things that are done today. Some
of the young students entering the
university are most sensitive in life.
I think it is high time that the Univer-
sity Grants Commission put a stop to
it; it is a sign of degeneration that is
setting in. It is not our cultural tra-
dition; it is not something that is part
and parcel of education; it is some-
thing which we are trying to imitate
from abroad which will really bring
us no credit. It # something that does
great discredit to us. Therefore, I
would like this thing to be stopped.
This particular thing is growing in alt
our II'Ts and technological colleges, in
the Indian Institute of Technology, in
the universities and in the very uni-
versity of Delhi, in the big colleges,
very smart and very fashionable. I
would like tp emphasise that this is
something which should be stopped,
and we should not permit it. Ragging
is one thing, and its being permitted
by the rectors of the hostels and uni-
versities is another. These should be-
stopped.

4176~

=Y W A Fwrw (Fut) oS-
e wgEw, gardt Wt fawr sorEy
T E TIWA MR F S fawn
wredt § W S gEn werw Amr & fer
® WImTaam A & 199 fom
gUTSt H AAGT &F FIA I AEAIEFAT
Y {1 4 W WS W EF T8 W a5

aT R

a7 ¥ ggw oY favafaemag gz
HqEw &1, Fawear g s gw anea-
T R A GEE &I R EFIRT
FT 3T wfen W aE  FEAr weer
Far 3 f& a1 g famafaaeat &
AT A AT a9 & waX I F
ATAR 9T g+ faanfaqi # Y
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[t Fwe 7T T9TH)
A | A AT BT GEE FE gHIQ
WA Fwax wrg #TAE EITH
Fo 1 @t Efm Al fEm e
T AT ¥ W 48 9T A wrar
f garta==1 #1 g W frard wgrd
g A A o gardr forar oy Ay
qEY gF® AT AT AE g1 93m
ges 9 4 & aaAr wifge fF sw
WA & AT AL IR g1 1§ 39 FT
e afm & , s @ fam &
WEA gEE F WIS AFRT IAH
g P dmfaw T A, W
FAHIL &, A afecawre § =<
1 T §, wfe, gudr il v o
ST g1 wateer AT H WY
sETd @ W anre , hwew,
fawra snfe g a<e & 9@ § Qrgr A
AR A EF A wifa ¥
TN IF I H WIT | W TAF
T Farfaw 20 ¥ % fagr oo FF Foraa
WEEHUF FATH HUF I § r@dar
ABAE TH F WAATC ITHIITG A0
fagr s 1 & A g 6 ofe awea
g afqafady yrea sfam gra
ﬂaﬁﬂ‘?&wé’rmwﬁfm?fﬁiw
Ffagi Y Ffqad g A< T A
g forert o, Y fF 5= &, S
area  fear 9w W S AT ©2IE F
Ty An FT A Ivaet avd arar
g fF TmEgFEATeT IR AW |

AT M W OF GEAT BT
38 F faund azrafaam ¢ &b
o gme famremi # gand g =4l #1
o & a7 § A 91 AEEHry AT g
W7 oA FE fmem & 2§
wrar g f o= gt & a1 § s -
O T AHE fafiw owad F A
% 3manE M a AR ¥ W 2y
FrEgaaw A F1 7= a5 5 g ant
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F At ¥ 78 T N argd |
q FATE W@, UNIIAE® AT qHiEA
N FgER "El NI A FqEE
AT A7 % g9 G9f FIAL AN G
A Fuwgd F @ AW fawaw
g ATt saedl & fay segqrams § )
g8 & far gt T==f &7 WET
o8 g ¥ fautor aFf & aFar
21 s afE A a7 gwar § W
St spwTEAg T s gt faenfadt
#wraE @ IEET ATCFFTOT qG
¢ & g ot oorafar ow FawE
g Al 37 FT EECEFA § | T
I F AT TIEI 9T FE H=WT
HEHTT 98, 0% @&, A a0 &1 foer
quret # A1 Qe e @ aEY AT
LU L

=81 WWEW T, o9 696 ¥ weer
AW grar § a9 9 Sgr <1 ey 2,
gua WER ® g6g § 9% oFt
| oTd Wgﬁ:m

g
P
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Tg Al 1 O
argat g 5 wraad ¥ ag
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rifadi #1 gFt @7 FX 1 IR TX
qew & g & amar X arfE 3
q1x g0 ¥ I7 @97 939 9« fw
g1 & AT T 9T @ 8L, T T
IARA FT FT9 13, OF 97 § 9
o 5 agr 9T gfe /= 2@y ®
frer 3% s e ramgaafs
fraior = grar &1 ®IT @d1 § 3B
a1 TR SE A §wer A, A
®1 AW 2 TF AT F A OF Fram
F G FH FET €@ aF | FfE
¥ AF o g 3Ae 9F g R
g nfmai & g A ¢ w3 fs 730
9T ¥ UEF FET g WK WEr F
qRLHE T F FT AG AT ] 1
FE FZ ML 7 a1 gvy § O g
& IT & AT 9T A A A w1 @AW
gt AR FN AT I T EfF gm A
AR AIE | wTqg am AT E
Tgr ar agr A 1 48 wAdr ¥
A e F A A gR E A F
FparaT s frmod T g &
afem gaar wawm Fgw fE OF T
% mo gir fifar faed § 9z oav
T FT TG IWAT FE BT qH AR
g ¥ A9 [T, TOT FT EW AT g
o OF FIF FT FH F@AT d@
|

Tz S fore o9 g T=Si &Y
fow @ & 3z anwar &Y @ AfwA
SraA F¥ ardwar fomy fafwg & &%, §
F9 dm @F A1 fray T« saw
FEW T @9, §9 adw s fomr
ST 3 & fow § wrar § 6 fre
N gw S gfew ¥ o= ¥ oW
FT gfg gw IX I @ T woer
J(F AT | e it forer gw &
I B AGT AR F4A § 1 98 w=H
golagdrar wré ) e g
TR & 9 g & g sfea €
TAFT qEAfGF ®T § FJIGW FEAT
1796 (Ai) LSD—8.
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AT Afed | W & AT H AT gArdr
forgm st # oW gET T o
HTo AT a5 gATar g Jaferat & 1
g1 Jufealt & at 7 faer sz I
gafe amr e & ar g o< fear
TiF & F@ F AT I BT (e
qY % §E & AT &1 3fEw
TARIA H T T &1 7§ § A
W oF AT adw ¥ 9w A I
F 9 9 T g 9K 99 & e faaer
e fear s =arfgd waar s g
fearam T 2

W Fwemar Fagagar g &
afea frfor gk awat &1 &1 1 5@
faafa @t @& & 7 @1 weaw
v & £ e fmtor 3 foear s o
T faargt §f amar & & =fza frafo
Fifem o @ W owd N @
Wt I A gwwar | ¥ Fgar g
fF 3@ 1 7T s T T AT g
=% &, I W AmAm ok &
wor & 3T Ao & fawrw S wR
I qui & fawre § & IAw If@
famfor ot oo mw gY @MW T
& §r9-919 afg W 9E a1 S A
At T faut & ¥ fag, famm
F7A & fog 71 = & fag 937 T
They must be provoked to think.
dar  wAE W gET ey
Fradr fr 3 fam 707 & fag o
g 1w #t femy g § g
FsH AEH T4l G, FEA OF @A
qE FAWE

{93 AAEA § T WAV (Io
or g g ) ;@ @ A
T g

w! ®AE QT FOATA - ST g,
€ wmy § 1 wa g ¥ S e
gar g gz & A A FEETE |
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Q¥ WA AT
fear

fz &m

AV WHAS AGA qATH . FE A
AT qTT FE AV FATE A AT
afz 3@ & g AT T § A TWAET
AT T w9 #7 A @ § afew
IF & 1 AQTAIT gifeEg 97 v §
I Yy AR d A g TwWH A
AT 9TET & 1 WY §F wwy £
3T ¥ IT T HVET T R Frav
2 o Iu Y TIET G TR S &
% FL AR Oiferariz ¥ § azem o
fF agimaEd o g s fx
IR AT BT § wfe § F9
FAATC FH & AEAEEAT AoqH
& w€ gafar waw IRW T fEa
ZNT AT T T wE o g
#fe warw 7z A § afew s
at ag & 5 g 7ot gt | o ate
¥ Ayt ad | Im fomfas § &
STOHT Taens fw & o F mar a7
TP A AT A F oF D
safq a9 FT A FET MEE 9@
MNfF |FEraar |
T T &7 LT, 99 gH OF G@IE F
X 0T MY, FAT 3, 4 WA FEh
WRIEA FEIfFoF A dargm g
Fog g s q@a @y mar 1 go &
I AHT 3@ H1 aga vriaw At
g ag v feard Y fear oweraen
o g g 3 At qg ag faard
fear | ™ ¥ & mEmer W v
FH & 9 A0 " F T ¥ 9w
TET F W HEHY FT QAT I AT
afgs aw 1 gt & 9o wlawa:
W D WTE | g a0 ¥ gwrd
TN T qTHA, GATL THAT FT ATHT
A FY g9 A aa ag A
g Fed @@ amEr
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Am-yifa & Y gurt @A weiq
garhr sfmat &, afz & & s @
¥, @ fe garar amwife & gon?
gq awwn  afmafad gz wdm @
FIE weq TEt g #F mmer F@r g
fF gat  fmreort  foe-gorsdt ®
fasge of=fa 77 & oF ad foar-
g F1 fawin w54 9 fs nfag
A W Wl &9 1 O qGE
draw  =udE N F fou @Ew AW
Hoawa g1 awal ®) dae qE
AT FH H gwTI STH AE( g At
2

ITEqe =g, & migaT wfgw
WA AL FAT | W A AH A FT
fear 8, 5w & fav waag

17 hrs.

Mr. Deputy-Speaker: There are still
34 hours left for this discussion. Dis-
russion on the motion regarding Re-
port of the Commissioner fo; Sche-
duled Castes and Scheduled Tribes
has been put down for tomorrow.
That will come up after this discus-
sion on the UGC Report is over.

Shri Surendranath Dwivedy
drapara): After that there
Hindu University Bill,

(Ken-
is the

Mr. Deputy-Speaker: After this
discussion we will take up the motion
regarding Report of the Commissiorer
for Scheduled Castes and Scheduled
Tribes.

CALLING ATTENTION TO
MATTERS OF URGENT PUBLIC
IMPORTANCE—(Contd.)

(i) Strike by the workers of the
Madras Port Trust

Shri Nath Pai (Rajapur): Sir, under
Rule 197 I call the attention of the
Minister of Transport to the follow-
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ing matter of urgent public import-
rnce and I request that he may make
A statement thereon:—

“The strike by the workers of
the Madras Port Trust.”

The Minister of Transpory (Shri
Raj Bahadur): Sir, as a result of dis-
cussions a settlemen: satisfactory to
both the parties has been reached.
The strike was called off this after-
noon and the workers have returned
1o their duties.

Shr: Nath Pai: In view of the fact
that the strike was occasioned by the
apprehension  entertained by  the
workers that they will be losing in
real wages because of the new prac-
tice of recruiting employees and al:o
in view of the fact that the strike
was led by a distinguished member
of the ruling party, may 1 know
whether the Government in future
will refrain from making this slander-
ous charge against the Opposition that
the food situation in the country is
caused by irresponsible strikes at
ports in the country, as the Prime
Minister and some other Miristers
are getting in the habit of insinuating?

Shri Rsj Bahadur: So far as the
leadership of the strike is concerned,
it is true that the gentleman today is a
member of this party, but till some-
time before he was a member of the
hon. Member's party and the old
habits take time to die out. About
the food situation, I do not think it
was affected by that. So far as the
apprehension is concerned, we have
recently commissioned three new
berths and that necessitated additional
labour. That was not the only rea-
gon. The demand for the Union that
the existing ‘C' category casual and
‘B’ category semi-casual labour should
be upgraded and promoted, and in
regard to these matters a settlement
has been reached satisfactory to both
the parties.

Shri D. €. Sharma (Gurdaspur):
Sir, there have been strikes at various
ports recently. Those strikes have
alsp interfered with the clearance of

to Matters of 4184
Urgent Public
Importance

stocks of foodgrainsg that have come
from abroad. May I know if the Gov-
ernment ig aware of the ba:zic causes
that lead-to these strikes, if s0, what
machinery the Government has evolv-
ed so that these strikes do not come
up in such quick succession at these
various ports,

Shri Raj Bahadur: There are many
assumptions in the question which the
hon. Member has put. So far as the
question of affecting the unloading of
foodgrains is concerned, it was affect-
ed to a certain extent in the port of
Bombay when the Food Ministry
labour unloading the foodgrains went
on go-slow strike for some time.
Off and on, strikes have of course
occurred in the port of Goa. I know
that. But, apart from that, I do not
think any other port has been affected.
In the Goa port we do not handle
foodgrains as much as we handle iron
ore,

s gEA T wHAW ([W) ¢
Fq7 57 WAz AT AT wage-gmat
¥ @OHIT HY 9ger Qar Arfew foar ar
fF afs 37 & #winl &1 71 AT 4§,
o F gEam w41 ? g geatw fEaw
for % =t WX TEd feam @
gm 7 a=omgl T g feer
T q3r 9qr, fom &1 9 9@ & s
# qwr g€ ?

=t TR TR 9g JAET TN
T ¢ fr fear e gmr o
Al
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=t gmaa fag (fTar): wafqaw
¥4t ggmragd @t Mg A gza=
g8 swRATw A g fe
AT T9 A I G T g AR 2w
w1 qAwaT A g7

St W agigT c AAITAT § S0
geara gf @Y, 39 T AT FIOT-Aav
5 ¥ gzavY, wq g4 41, 7 FITATAT-
agar f& QA7 qfmw Famw A
ag e e AT atafmaagi &
aagd w1 wfafafacs st & 9@
Y q7 70 ¥ fau s 3 Fifww D
AEN G, IWEF QXA AW AA A A
o9 qgE # F9 fear

Shri Shinkre (Marmagoa): Are
Government trying to study the
whole problem on an all India level
and devise ways and means to avert
such strikes in future?

Mr. Deputy-Speaker: We are now
concerned only with the strike in the
Madras port.

Shri Shinkre: As the strike has
taken place there, will Government
look at it in relation to the whole
country?

Shri Raj Bahadar: The situation is
constantly under review and it is
with that end in view that we have
recently appointed a Wage Board to
go into the question of wages and
allowances etc. for the port workers.

17.08 hrs,
BANK OF CHINA®*

Mr. Depupty-Speaker: We will now
take up the half-an-hour discussion.

st gwtmER me (fem)
IMEQA ARITA, IF WS AEAT F
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grgew H o7 991 & gufeaq T @
g 69 9gw AW ¥ AE A%
/X T AW A B A &9 & AT A
S| 99 W | N8 17 famy,
Y A AT AAA F AT W AT F
@rgeg ¥ WeT 9 @ 9T, af faw
HAFT & TT-HAT, AT AT F TOT
Tt fF g faes 2 fiv g & s
AR R 29 @ g A 77 ag wiem
® ¥ w7 g s w7 a% T4 oiw-
Feqtd Y g arz= & |reey Tam v A |
I guT =T WA J A g9< faar ag
e ¥ 93 FCAITE | TRiA 0@ ©
‘ga wigdww & @Y 75, w9 W
afgdww # § wifow w8m fF
T ¥ @w & gformy swwifag e

=~

AT AR |

FH HTER 9T 98 wEW v fE
@@ wamm R m #fmEemw
# wavg Iafeaq {1 adeit | Afew sl
& o 21 TG FT 9§ TA q6-
aqr ¥ wman, A faw AWl A W
g ¥ g8 W afoum s &
yrpRa<faar | s 9 ag Fa
f& wifawin Al FoFard oW 59
W TR F ERd awEtar /T
aft g o ¥ For @ o |
ST FT 3% A § | Wew |
¥ gdr ¥ wrafaw oF W owmEr
R 9T ®5 fawe swErd T @ af,
di faa #d 7 =g fs Aw-fea # it
Ig & yEfog won Sfem A
ghI |

JreAE WERE, W9 SRa § fF
=t faes £ 991 § FTEaw 9T
FCT AGT HTAT & | ¥Fw 1962 F
IE A AT AR 9§ wreAer Ay

*Half-An-Hour Discussion.
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fear, afew S@ 8 o oge ag %
THT & FOPHW  Wgas § T
WATY | OgH I@ A qUA [@IU B
A% 7T fgueg & dwEd! @&l W
T T foar ® o agt 9T qaT
FY f A Fraarieat w wfoArAi
¥ qwmm g frmawg W E &
gAY g wHatEt & faw #%
TN FETEE § G A Tl
FUY @ & T T1F A OF-HG AT THW
Agd ) ¥mdmFTIAaT 7
T ATRRN ag a1 fF IER a5 A
AEAT F I FAS T FE KL A
T 2w ¥ wicgssi &1 g9 wfq wrfaa
T O#T WY W@Eeaww e fwar
A A gE F g FgoEar @ fw
R AT THRAH &F WIF ATEAT HT
M TR # wqAfa 7 A =few
Y | 99 W FE AT 47 6
¥ aq fggemm & @79 =9 TE
§ a7 39 9F &' afafefas ssmr &
faq Y g aF ' wregaw & FT4-
IR FW@ A Aty a7 arfag
q1, afsr gafa @ | 9F @
w7 9 ¥ wel A A AW F A
q AT AT g T T =re o a7
aw # W faodr  afafafaay #v
W§T A1 gHT § a9 AT HORAT &
wHT Y "R ¥ qwerq frEeaw,
1962 ¥ Amecggaw 1 wafafafagt
q¢ sfaaea s T

58 % &1 gofom ag g, &
iITFTY AT W Wi & wEw
AT I F fag Ad Famay mav )
ot 7w W AR 59 g9 F
weire g fomd Wt ¥ qw & faar
AT FT qR T AT gAY Favwd
& fea s Qe W | v O fgg-
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& & fag asam WX o® & aw
G & 7 TH 9T AR HIHT I EA
&Y FBIT F1LaTs T Afed 47 | 7
A7 4% W wwEAr &0 afatafagi
F1 & aftors g | ST 3G AT
§ mgdT ST 4 FAT Fo FTCAT
oW gAl A J9 qg 9F T

gATAl SAF qE AN 1w &7 W
wq Ufw ot | 7@ @ @@ wfagw
F & g or ¥ Fa1 faw g A=
qEA F wAT IALH 4 qAArT F
Y fees T AT AT A9 1957
Fead 1962 ¥ 3T T AN EA
aF wr 9gAr @ feae feew w9
faprer @ W Wiy wra #, s} fEa
f&7 AWigT 98 99 fawer 0@

7g 9 T8 5w § foasy w7 a2 2w
FT ST T GRI & |

qT qF W6 AreAl fegwm
autfas  afafafaat #1wgr & 7€
a1 gAT § afew W@ & Tt
FraTae a7 ot AT aferen] w1 o
F fl rFr & FO9 T frg-
®|E A g T A A @
2 & srgm fF fae el oy geC R
TART TSI FL F §AT AT AL
gfFards e W & foe
wod T wrd @ 9 FRgfaee 9l
* amer ®w gfgoeeqt T
AT F FFTIE 99 ™ § | IegR
F o a1 &7 Wifa ag F1 "
IF =T AT AT H A6 47 ? oy
Y afgore~dt AT oY T oFEET
TS G0 &F ¥ 60 910 F4T 4% qA
7dr & o o1 g@ 2w ¥ Fgfaee aifea
SHTIWA F arer §7eA §, 99 fav e
ofsfor grew 8, a7 &, Fawar
3, fo% g Faw gEE & weie
g N, T arnfes oo WY AwTh
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[+t wTrarT arest]

8 ¥ | 3A qAl Y R [T AW
@ #7 fourm AmEdt & 1 W AET
#1 2mEE &1 afafafaat faq 1 1%
g 99 wWr § wAg Fwfag Fet
F1 foard & s FT FF a1 AW
Zwr, ag & FEY S amar

el aw # ag qeAr Edn §
fe gg & FT A1 TG wAT fAETAT

SET 91, a1 FqT I 4% Al F
sfafem 36 T4 F9gfe faml @1
dar Wt T & w7 ar fawr am
9 91 AfFa 1 Fefaee ol F
afgefer F149<l @ 1 ag o gl
Aral #1 qrerg #§ ufgat s AT ¥
fasrea ¢ & 1| UF 36T w2 F7 Ofw
& g & ofvw e fagm @
¥ st owr Y 39 FEE@F gt F
I WAl ¥ AT F@ a1 7 uF wleen
W # 4 faEw gI= F 59
feq wzor 7 1@ ®9F T afw w@
sqA AT § AT O gR 3 aR &
Udo THo Tlo & a1 Y g%z 9
fgadr & faw Harem * fFe w1 T
AT grF A 5 @I F 0F
safqy  wreq AW §  Fegfree wwiaw
q2Eq § AR MOT HF F FEE 7O
afeafas 1 o & s Y @ AF
F g 7 W@ § wfds wogr 9@
T AT I REET g 1 3@ A
F WWTO Tfwar agi @ fawemt
TE W T A FET § AT 2T
qET TET | qIET ¥ AEA FT 5
STEC F1 JOHET F7 Afafafmar FEF
foadt 378 wam< 7 faar

A am o § faw war o §
s =TEe g i ag ag fF § qoed
o ore Fog? SR T A |rIed
aftom e 37%T F1E TE GATR
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gar waT & f5 79 ¢F FW ov awm
agi & farerm mar fag %0 v AT
fedY & geara® €Y 91 & T¢ v
A ATE TAT FAA@ ¥ dF  HTE
argat & fasrat war & | AR @ s
tfrfom oefrgt Fam s agdsy
Iuam & Fr Afm Haf a7
Tt W qF 97 g § 1 g R
ImAm F & wredt qg § W7 gTE
A F oSS gCINIT A dw @
wqd &1 Afwar &F w6 AvEAr 4
FIT @Y | g &Y ag §F W06 905
agi w1 T @1 AR fed 9% 7w
fear smwr afafafedi & e
FLT @, A qF wE = feg-
e ¥ W ararE #1 gfaw w3
FT TATH qT@ FTAT W@T 1 qF I A
gar &r & fF QR d% o q@r 9 0
2 fom ox amat @l w0F fawwy §
gY Fea 1S qaaT 39 am & gramee
TGN T | W TF 4% AOTAT FT AFC
7z w1 & fF sa as 18 #Y S aear
A A F I AG AT AT JE AT
qx &gar Agl faur wmwv o @ owwaw
w1 fal & ofommEsy @ s
F 3w F o 39 faao wg § o
arEl e frerr o o) S 5% o
foeit aeg & gramaT 9l @

At mx 7 TS a@ a® fw
F#fgm & seaw, war & oo 7 29
TavaT F G & IqC F w91 AT FE,
FT FTE 57 GFIC F AT AOT F [T
g F AW I T WG ATET A
A ofar fased) @ 517 98 ard
F1ardr afwat ga 2w A aegfaee O
& w9 X Wi T faee et F mifg
F w91 9% =qg Frdr G, 9 wrw
HIHTCEA THTHT TaT AZF T G &1
fom & & am g 9 ofwi



4191 Bank

qf, 91 & Fafae ot & offem @
AT A FAT &, YT I K7 T@E9
HFTE U1 gvafa &, 41 9 &7 F1% 57y
qT 3T T AR T 9 Gr g faq &
§ % ATE ATLAT ¥ TA9 ATE@T WIET F
feara @ q%d ¥, wqaT F1§ AT 54
SFTL F1 a1 o7 fo| & A 9w 3+
&aT Gar fear T | AT T ¥ ug o=
Tqez AET g 6 g AT AT e
an ¥ fergeam & za ¥ o= @ A
fegadd &AW, ¥ @ Fwra far
araracer AarT fFur s WY @ w0
w2 & Qv faar sy foed o 99
&7 5w g1 a1 fergear # art A A
OTEA ATAEw dq gET @ Fwr
WL W IAFT TN F AT daTT
faet oYX =9 &1 "o g0E 1 QU FA
& fog fadt g wiags wieq =09 7
FEAT 95 |

& ag WY ST =g i+ fow awa
AT A 57 &F ATH AT5AT H) a7% v At
7 g R & 7 35 wvma 4F §
FHa1fEt 7 952 F7 faf 9% § Frema
oTT &1 Ag1 fus 9, w7 Far ag W
w@r g s ga 5 o qregar F AT
#, faq o % 9 99 oW T 9.
gt fom a7 w9 9% F a7 w0
AR & I ¥ 98T IF H1 gaAr faw
¢ w7 g fevgrara glg FT AN T

uF 7% 55 9977 feggra & 14
FLEAT @I A 9TF OHL § G aTe
W ag & fag wer war wr 5 aw
fegem & w2t awrtfas wfafafest
T UF ATT & | BETY SAT AT 7,
I AT FT ATFHI GAT AT T FET 9
fe st & gt a9 grar fear, gt
arg favamerm fear, 3@ & gardr 95
FS F g A | AfeT gy A H
18 § BT wRET, A9 1962 ¥ @
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oy, W fagy 7w a9t & s 32
FTH FEAT @I | TS T/ AT@ B
FaTaAT & ATET I, AfE A e
FIET 37 AT FEl KT OIIEAT FLAT
qEr TE | WIS 99 T TRET AWA
STaT & a1 fa= 747 & e ¢ET AT
afim g fow marcw Tgds A
arar %t {2 71 foTr F¢ AT Tgd
&\ sivaag F gard ey wfa o
% wgr a1 v A9y & grw ufugw §
wiw & afeorm weTfag w R wrgT
# s wrgan g Fe s A awaT
T 720 3T 717 F aforst w1 gEfng
FEY | Tq # w1 a1 Avsfea fem gar
& 1 gaTr Srefeg A1 39 ¥ Fom fw
fergmama o3 41 w31 39 ag==1 A7
HIT ATHLE 1 A AT ¥ Tar ¥ 77 fo7g-
oA & faams mgrdr wew § 1 e fgeg-
M aTfgasaaa® § a1 39 araH
z f5 57 IwmEfgdt &1 A foar w7
THGT 1T | TRSAT WA #Er ag & fw S0
fiE amg & o Ar w & faaw fwat
feafearge & 95 %1 wefag w1 faur
aT arfE aTr W ETETF AT
frer 1 gy i g & fr fargt sty
fasft & 9w ¥ gigw faad s@s<
HR T AET 1A § Far 3 7 fgegea
F g Tl #T9 W WA I A8
wEET AT A1 =wriey, 9 7 ImEn
srfraraer & fax Srar asar g1
Fazre & fog A1 9T FIFT T97 Z1 AKAT
2 ag 373 faraAT Infeq

At g3 & =@ am @@ fs
T W G & faamr # w9
TwdF sqfact & sfy fFar v &
A9z F4T ofs § &, 799 F g2 & A%
AT HT ag I 97 F1E QEAA-AZT AAT
aTeal, graifs # 37 fa=r<i &1 A,
¥ faare § A1 S FiTATy FY AT,
At & T w67 &7 v agwr, afer
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[T T TTTet)

. Mr. Deputy-Speaker: Only one

fwe Wt afs s & 27 F 18 “"ﬁ“ﬁ' question can be allowed for each hon.

99 & fory 919 §, &1 59 wWT A F O
ot w17 & aff § e F e A
gifT  #was Fraface & o1 w0
T §F A6 A0EAT ¥ F F< fggm
¥ aard v @, 99 % F0f wfgay
AET TG AT FFAT | I T LIE G0
&Y =TrE AT A AT F AW A AN
afgs wavm g @ & faa § wmn
AT AT ATI O T R YATEIAT ]
#AT UF WA GIHIT FT ZATAT F7 94

IhF A"/ 2

% agm fs faa wa o< @A
FIOT W IF AT ATET BT TR
F1 $ifF 78 a9 /e &1 AGF AN
=gar afes T 3w T Ardl F1 ATAAT
[MEAT & | AR )

Shri Surendranath Dwivedy
drapara): 1 want to put a specific
question. I want o know Wwhether
the Government is in a position to
deny that in the inquiry report there
is a mention of the name of Mr. Biren
Roy who is a Member of the Rajya
Sabha, now belonging to the Congress
Party, through whom lakhs of rupees
have been passed on to the Communist
Party.

(Ken-

Shri Rameshwar Tantia (Sikar):
May I know whether it is a fact that
at different times money has been
withdrawn from the Bank of China in
different names, and if go, what action
Government are taking against those
people, and whether they have found
the sources for which they got that
money from the Bank of China?

Mr. Deputy-Speaker: Now, Shri
D. C. Sharma.
Shri Rameshwar Tantia: In regard

to whatever has been left behind by
the Bank of China in India....,,

Member. Shri D, C. Sharma,

Shri D C. Sharma (Gurdaspur): The
Bank of China was doling money to
some educational organisations in
West Bengal and other States. It was
giving some money to some cultural
organisations in West Bengal and
other States. It was also giving
scholarships and stipends to certain
students all over the country. May 1
know  whether Government have
found out the names of these organi-
sations, the leaders of these organisa-
tions and the students who were regu-
larly in the employment of China
through this Bank of China.

Mr. Deputy-Speaker:
T. T. Krishnamachari.

Now, Shri

ol gER I sgAn (FETH)
FUTERY "Ered, AT OF | .

Mr. Deputy-Speaker: I am sorry.
Only those who have given notice
earlier can be permitted to ask
questions.

HY PP A FGATT | WU TF BT
AT qare & | & =rgan § 5 far afgam
Fga &9 AR IAT A wET fAwreT &
F9% ATH FATT AT |

Mr. Deputy-Speaker: This question
need not be answered by the hon.
Minister.

The Minister of Finance (Shri T. T.
Krishnamachari): If you would per-
mit me, Sir, I would like to make a
statement. I have listened very care-
fully to what the hon. Member Shri
Prakash Vir Shastri has said.

I would like to give a few details
about the working of the Bank of
China. The Bank was incorporated
in Peking in February, 1912, but
establish an office in Calcutta in 1941
and at Bombay a little later. It
applied in 1952 for opening an office
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at Kalimpong, but this application was
refused. The bank was treated as a
scheduled bank, but its deposits in
India were not large. According to
the information available to us they
were not in excess of Rs. 5 crores ex-
cept perhaps for a very brief period
between 1956 and 1959. Till the 27th
December, 1961, the bank was licens-
ed under the Foreign Exchange Regu-
lation Act, as an authorised dealer in
foreign exchange. The licence under
the Foreign Exchange Regulation Act,
1947, was withdrawn on this date, that
is, the 27th December, 1981. The
licence issued under section 22 of the
Banking Companies Act, to carry on
other banking business was withdrawn
subsequently on the 2nd November,
1962, not in August, 1963 as the hon.
Member has mentioned. On an appli-
cation made by the Reserve Bank to
the Calcutta High Court on the same
date, that is, the 2nd November, 1962,
an order for the winding up of the
bank was passed.

Some of the Chinese employees of
the bank, before it was wound up,
were reported to be engaged in car-
rying on political propaganda or in
other undesirablg activities. Suitable
action was taken in these cases under
the provisions of the Foreigners Act,
1946, and during a period of about
three years up to the middle of 1962,
12 persons were served with notices
under the Act ang actually left India.
The Bank was ordered to the wound
up a little later in November, 1962;
and at that time it had only about 21
Chinese employees recruited from
China and all of them were allowed
very soon thereafter to leave the coun-
try.

It will be seen from what 1 have
stated that Government have been
continuously in touch with the affairs
of this bank, and if any impression
has been created to the effect that the
appropriate or necessarv action was
not taken in time or that there was
any delay on our part in taking such
action, that would not be right. We
could not act on the basis of mere
rumours or allegations.
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1 am aware of the interest which
this House has taken ipn matters relat-
ing to this bank. The hon. Member
gave a catalogue of the various ques-
tions that were askeq in this and in
the other House on this matter. In
view of this and in the exercise of cer-
tain powers which we specially ac-
quireq for this purpose in April, 1963,
under the Defence of India Rulas, 1962,
we undertock a somewhat more
detailed investigation of the working
of the bank during the period of about
eleven years for which it wag actual-
ly funetioning in India. The report
of the investigation officer was sub-
mitted to Government towards the
end of September, 1964.

We have, since this report was re-
ceived, answered a question in the
House on the 21st November, 1964, to
which reference was made by the hon.
Member, indicating the broad conclu-
sions and results of the present in-
vestigation. No information is or has
been made available to Government,
as a result of this report regarding
the charge that expenditure on
account of the thirg general elections
wag financed by or through the bank.
As regards the other allegations, it
appears, as I have already stated in
answer to an earlier question, that the
bank was not always following the
conventional or establisheq procedure
in making payments and that it was
extending special facilities to certain
institutions, especially those of Chinese
origin.

It is not possible for us to arrive at
any clear or definite conclusion on the
basis of this evidence in regard to the
charges or allegations, which have
from time to time been made against
the bank., I should perhaps add that
some of the allegations and rumours
which one hears from time to time,
are such that they can neither be
nroved not rebutted. Considering the
background and the circumstances
which I have mentioneq earlier and
the action which has already been
taken by Government, there is I
think, nothing further which now re-
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[Shri T. T. Krishnamachari]

mains to be done in regard to
bank.

this

We have carefully considered the
request that the report of the investi-
gation intp the affairs of the bank
might at this stage be placed on the
Table of the House or otherwise pub-
lished for information of the public.
In view of the secret nature of this
inquiry and the necessity to protect
our sources of information, we do not
think that it will be in the public
interest to accept this request. The
House, I think, should in matters of
this kind trust the Government to
take suitablg action in sufficient time
or to bring before the House any mat-
ter in respect of which action is, in
Government’s view, necessary Or
appropriate. We have, sp far as this
particular institution is concerned,
taken adequate and timely steps. As
no useful purpose is likely to be
served by discussing this matter in
any great detail, tha House, 1 hope,
will not agree not to press this matter
further.
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As 1 said earlier, I think it would
not be in the public interest to dis-
cuss a question in regard to any indi-
vidual which may or may not be
right—which, I think, is better mnot
discussed here. And that I plead, is
the only defence for my giving that
answer, that it ic not in public interest
to do so.

Mr. Deputy-Speaker: The House

now stands....

Shri Surendranath Dwivedy: Can
the Finance Minister give an assur-
ance. ...

Mr. Deputy-Speaker: The House
stands adjourned til] 11 A.M. tomorrow.

1728 hrs,

The Lok Sabha then adjourned till
Eieven o the clock on Thursday,
December 10, 1964/Agrahayane 19,
1886 (Saka).
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